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ASIBJIBLY) 

VOLUME 1-1946 

LEGISLATIVE ASSEMBLY 

Monday, 21st January, 1946

The Assembly met in the Assembly Chamber- of the Counci� House in �ew

I' 
Delhi, at Eleven of the Clock, being the First Day of the meetmg of the B�h 
Legislative Assembly, pursuant to Section 68-D(2) of the Gov!mment of India
Act as set out in the Ninth Schedule to the Government of Indja Act, 1985. 

' 

MESSAGE FROM HIS EXCELLENCY TRE GOVERNOR GENERAL 
�-

Secretary o1 tile .&llemb!y: Order, order. The following Message has been 
; received from His Excellency the Governor.. General :

"In pursuance of the proviBiOnB of sub-rule (2) o/ rule B of the Indian Legia
( lative Rules, I, Archibald Percival, Viacount Wavell, hereby appoint Bir OowaBjBe 
l Jehangir, Bart., G.B.E:., K.0.1.E., M.L.A., to be Chairman of the Legislative 

� Assemfily wilh effect from the morning of Monday, the 21Bt January, 1946.

J 
NEw DELm; 

r 
The 12th January, 1946.

(Signed) W AV ELL, 
Vioeroy and Governoir General. 

[Sir Cowasjee Jehangir (Nominated Non-Official) then proceeded from hie 
seat in the Chamber and ascending the steps stood before the Chair, where, he 
made the oath of allegiance.] 

llr. Chairman (Sir Cowasjee Jehangir): In order that this, the first meeting 
of the Sixth Legislative Assembly, may be fully constitu�, Members will now 
take the oath or make the affirmation of allegiance to the llrown in the manner 
prescribed in the order in which their names are read out by the Secretary. 

(The Chairman then occupied the Chair, and the following Members took 
the oath or made the affirmation of allegiance.] 

MEMBERS SWORN: 
The Honourable Sir Edward Benthall, K.C.S.I. (Member for Railwaya ancl 

War Transport); 
The Honourable Dr. B. R. Ambedkar (Labour Member); 
The Honourable_Dr. Sir M. Azizul Huque, O.I.E. (Commerce Member); 
The Honourable Sir Asoka Roy (Law Member); 
The Honourable Sir Ardeshir Dalal, K.C.I.E. (Member for Planning and

Development); 
·-

The Honourabl� Sir Archibald Rowlands, K.C.B., M.B.E. (Finance Mem-
ber); _ 

The Honourable S�r John Thome, K.C.I.E., C.S.I. (Home Member); 
The Honourable f?1r Akbar Hydari, K.C.I.E., C.S.I. (Member for Informa. 

tion and Broadcasting); 
The Honourable Mr. A. A. Waugh, C.S.I., C.I.E. (Member for IndustrieR 

and Supplies); 
( I ) A.
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Shrimati Ammu Swaminadhan, M.I~. . (Madras City: Non-Muhammadan 
Urban); 

Sri N. Narayanamurthi, M.L.A. (Ganjam cum Vizagapatam: Nan-Muham-
madan :RUral); 

Sri V. Gangaraju, M.L.A. (East aoq"vari and West Godavari cum Klstna: 
Non-Muhammadan Rural); 

Prof. N. G. Ranga, M.L.A. (Guntur cum NeUore: Non-Muhammadan 
Rural); 

Sri M. Ananthasayanam Ayyangar, M.L.A. (Madras ceded Districts and 
Chittoor: Non-Muhammadan Rural); 

Sri V. C. Vellingiri Gounder, M.L.A. (Salem and Coimbatore oum North 
Arcot: Non-Muhammadan Rurs,l); 

Sri R. Venkatasubba Reddiar, M.L.A. (South Areot cum Chingleput: Non-
Muhammadan Rural); . 

Sri T. V. Satakopachari, M.L.A. (Tanjore cum Trichinopoly: Non-Muhs,m-
madan Rural); 

Sri S. T. Adit:van, M.L.A. (Madura and Ramnad ou'm Tinnevelly: Non-
Muhammadan Rural); 

Sri A. Karunakara Menon, M.L.A. (West Coast and Nilgiris: Non-Muham-
madan Rural): 

Mr. Muhnmmad Rahmat-ul1ah, M.L.A. (North Madras: Muhamml&dan); 

Mr. M. J. Jamal Moideen Saib, M.L.A. (South M;adras: Muhammadan); 

Haji Abdus Sattar Haji Ishaq Seth, M.L.A. (West Coast and Nilgiris: 
Muhammadan) ; 

Mr. R. C. Morris, M.L.A. (Madras: European); 
Sri M. K. Jinachandran, M.L.A. (Madras: Landholders); 

Sri T. A. Ramalingam Chettiar, M.L.A. (Ma~ra : Indian Commerce); 

Dr. G. V. Deshmukh, M.L.A. (Bombay City: Non-Muhammadan Urban); 
Mr. M. R. Masani, M.L.A. ( o a ~ t : Non-Muhammadan Urban); 

Mr. Sukhdev Udhowdas, M.L.A. (Sind: Non-Muhammadan Rural); 

Mr. G. V. Mavalankar. M.L.A. (Bombay Northern Division: Non-Muham-
madan Rural); 

Mr. Ahmed Ebrahim Haroon Jaffer, M.L.A. (Bombay Southern Division; 
Muhammadan Rural); 

Sjt. N. V. Gadgi+, M.L.A. (Bombay Central Division: Non-Muhammadan 
Rural); 

Sjt. B. S. Hiray, M.L.A. (Bombay Central Division: Non-Muhammadan 
Rurnl); 

Shri D. P. Karmarkar, M.L.A. (Bombay Southern Division: Non-Muham-
madan Rural); 

Mr. M. A. ,Jinnah, M.L.A. (Bombay City: Muhammadan Urban); 

Mr. Mohammad M. Killedar, M.L.A. (Bombay Northern Division: 
Muhammadan Runl); 

Mr. n. G. Stokes, O.B.E., M.L.A. (Bombay: European); 
Mr. Mnnu Subedar, M.L.A. (Indian Merchants' Chamber and Bureau: 
Indian Commerce); 

~ rdar N. G. VinchoorkRr, C.B.E., M.L.A. (Gujrat and Deccan Sardars and 
Inamdars: Landholders); . 

"Mr. VAdilal Lallubhai, M.L.A. (Ahmedabad Millowners' ~ o at on: Indian 
Commerce); -

'Sbri Saret Chandra Bose, M.L.A. (Calcutta: Non-Muhammadan Urban); 
Mr. NAgendrnnnth Mukhopadhyay, M.L.A. (Calcutta Suburbs: Non-
Muhammadan Urban); 

Habu DebendrB Lal Khan, M.L.A. (Burdwan Division:  Non-Muhsmmailan 
Rural); 

, 
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Mr. Saaanka Belmar Sanyal, M.L.A. (Presidency Divisioi . Non-Muham-
madan Rural); 

Mr. K. C. Neogy, M.L.A. (Dacca Division: Non-Muhammadan Rural); 
Sree SatY8priya Banerjee, M.L.A. (Chittagong and Rajshahi Divisions: 
Non-Muhammadan Rural); 

Mr. Abdur Rahman Siddiqi, M.L.A. (Calcutta and Suburbs: Muhammadan 

Urban); 'd D' . 
Sir Hassan Ruhrawardy, O.B.E., M.L.A. (Burdwan and PreSI ency lVI-

sions: Muhammadan Rural); 
Mr. Tamizuddin Khan, M.L.A. (Dacca cum Mymensingh: Muhammadan 

~~  .  . 
Hajee Chowdhury Mohammad Ismail Khan, M.L.A. (Bakargan] cum Fand: 
. pur: Muhammadan Rural); 
l·,i Shaikh Rafiuddin Ahmad Siddiquee, M.L.A. (Chittagong Division: Muham-

madan Rural); 
Ma.ulvi Abdul Hamid Shah, M.L.A. (Rajshahi Division: Muhammadan 
Rural) ; 

Mr. Geoffrey W. Tyson, C.lE., M.L.A. (BengaT': European); 

Mr. C. P. Lawson, M.L.A. (Bengal: European); 

Mr~M. A. F. Hirtzel, O.B.E., M.L.A. (Bengal: European); 
'Sjt. Dhirendra Kanta Lahiri Choudhury, M.L.A. (Bengal: Landholders); 

Mr. Ananda Mohan Poddar, M.L.A. (Bengal Mahajan Sabha: Indian Com-
merce); 

Pandit Balkrishna Shanna, M.L.A. (Cities of the United Provinces: Non-
Muhammadan Urban); 

Mr. Krishna Chandra Shanna, M.L.A. (Meerut Division: Non-Muham-
madan Rural); 

Pandit Sri Krishna Dutt Paliwal, M.L.A. (Agra. Division: Non-Muham-
madan Rural); 

'Bjt. Seth Damodar Swroop, M.L.T. (Rohilkund and Kumaon Division: 
Non-Muhammadan Rural); 

'Pandit Govind Malaviya, M.L.A. (AllabBbad and Jhansi Divisions: Non-
Muhammadan Rural); 

'Shri Sri Prak8.sa. M.L.A. (Benares and Gorakhpur Divisions: Non-Muham-
mAnan Rural); 

'Shri Mohan Lal Saksena (Lucknow Division: Non-Muhammadan Rural); 

'SirdRr Jogendra Singh, M.L.A. (Fyzabad Division: Non-Muhammadan 
Rural) ; 

Mr. Muhamman Im'lail Khan, M.L.A. (Cities of the United ProvinceR: 
Mnhl1mmadan Urban): 

Nawabzada Liaquat Ali Khan, M.L.A. (Meerut Division: Muhammadan 
'Rural) ; 

·Sir Mohammad Yamin Khan, C.I.E., M.L.A. (Agra Division: Muham-
maclan Rural); 

Khan Rnhadur Hafiz M. Clhazanfarul1a, O~ . .  M.L.A. (RohiIkund '\nd 
K l1maon Divisions: M uhammanan Rural): 

Dr. Sir 7.ia Unclin Ahmad. C.I.E., M.L.A. (United Provinces Southern Divi-
sion!;: Muhammadan RuraH: . 

Xban Bahadur Raja Mohammad Amir Ahmad, M.L.A. (Lucknow and 
:. FV?:Abacl DiviBions: Muhammadan Rural); 
Mr. Arthur Cecil In skip , C.B.E., M.r,.A. (United Provinces: European); 

Mahllraikl1mar Dr. Sir Vijaya AnandR, M.L.A. (United Provinces: LRnlt-
hoM p.1'8) : 

'Panclit 'f'11rtkur Das BhargBva, M.L.A. (Ambala Divisions: Non-Muham-
madan): 

ll.aizBda HRns Raj, M.L.A. (Jullundur Division: Non-Muhammadan): 

•  2 
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Diwan Chaman Lall, M.L.A. (West Punjab: Non-Muhammadan); 

Syed Ghulam Bhik Nairang, M.L.A. (East Punjab: Muhammadan); 

Mau1ana Zafar Ali Khan, M.L.A. (East Central Punjab: Muhammadan); 

Hafiz Mohammad Abdullah,M.L.A. (West Central Punjab: Muhammadan); 

Nawab Sir Syed Muhammad Mehr Shah, M.L.A. (North PunjabyMuham-
Madan); .  . 

Khan Bahadur Makhdum AI-Haj Syed Sher Shah JeelaOl, M.L.A. (South-
., west Punjab: Muhammadan); .  . 
Sardar Manga1 Singh, M.L.A. (East PunJab: Sikh); 

Sardar Sampuran Singh,  M.L.A. (West Punjab: Sikh); 

Squadron Leader Sardar Surjit Singh Majithia, M.L.A. (Punjab: Land-
holders); 

Shri Satya Narayan Sinha, M.L.A. (Darbhanga cum Saran: Non-Muham-
madan); 

Mr. B. B. Varma, M.L.A. (Muzaffarpur cum Champaran: Non-Muham-
madan); 

Sri Bhagirathi Mahapatra, M.L.A. (Cuttack cum Puri: Non-Muham-
madan); 

Sri J agannathdas, M.L.A. (Balasore cum Sarobalpur: Non-Mubammadan); 

Mr. Ramayan Prasad, M.L.A. (Patna cum Shahabad: Non-Muhammadan); 
Mr. B. P. Jhunjhunwala, M.L.A. (Bhagalpur, Purnea and the SanthaI 
Parganas: Non-Muhammadan); . 

Babu Ram Narayan Singh, M.L.A. (Chota Nagpur Division: Non-Muham-
madan); 

Mr. Muhammad Nauman,  M.L.A. (Patna and Chots: Nagpur cum Orissa: 
Muhammadan) ; 

Choudhury Md. Abid Hussain, M.L.A. (Bhagalpur Division: Muham-
madan); 

Khan Bahadur Habibur Rahman, M.L.A. (Tirhut Division: M a .adan ~ 

Mr. Madandhari Singh, M.B.E., M.L.A. (Bihar and Orissa: Landholders); 
Mr. P. K. Salve, M.L.A. (Nagpur Division: Non-Muhammadan); 
Seth Govind Das, M.L.A. (Central Provinces Hindi Divisions: Non-
'Muhammadan) ; 

Seth Sheodas Daga, M.L.A. (Central Prcmnces Hindi Divisions: Non-
Muhammadan); . 

Mr. G. B. Dani, M.L.A. (Central Provinces and Berar: Landholders); 
Mr. P. B. Gole, M.L.A. (Berar: Non-Muhammadan); . 
Mr. P .• r. Griffiths, C.I.E., M.L.A. (Assam: European); 
Mr. M. Asaf Ali. M.L.A. (Delhi: General); 
Pandit Mukut Bihari Lal Bhargava, M.L.A. (Ajmer-Merwara: General); 
Khan AbduT Ghani Khan, M.L.A. (North-West Frontier Province: General); 
Sir George Spence, K.C.I.E .. C.S.I., M.L.A. (Secretary, Legislative Depart-
ment); 

Sir Gurunath Bewoor. K.C.I.E., M.L';A. (Secretary, Posts and Air Depart-
ment); 

Mr., R. N. Banerjee. C.R.r., C.LE .. M.L.A. (Secretary, Commonwealth 
Relations Department): 

Sir Pheroze Kharegat. C.I.E .. M.L.A. (Secretary, ~ lt lll Depariment); 
Mr. A. C. Turner, C.R.I .. C.lE .• M.B.E., M.L.A. (Government of India: 
Nominated Officinl): 

Mr. S. R. Y. Olllsnam, C.I.E., M.C., M.L.A. (Secretarv, Education 
Df!f)artment); . 

Mr. P. ~ r on  C.I.E .. O.B.E., M.L.A. (Government of India: Nominated 
OffieIFtl) : 

Mr. H. Weightman, C.I.E., M.IJ.A. (Secretnry, External Affail'll Depart-
ment); 
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Mr. L. S. Vaidyanathau, M.L.A. (Government of Indio.: Nominated 

Official); d' N  . ted 
Mr. A. T. Naqvi, O.B.E., M.L.A. (Government of In la: omma 

Official) ; .  . t d Offi . 1) 
Mr. B. R. Sen, C.I.E., M.L.A. ·(Government of India: Noml?a e  . CIS , 
Mr. H. V. V. R. Iengar, C.LE., M.L.A. (Government of IndIa: Nommated 

Official); d' N  .  t  d 
Mr. B. C. A. Cook, O.B.E., M.~. . (Government of In 18: omIna e 

Official) ; . 
Mr. S. C. Joshi (Government of India: Nominated OfROlal);. 
Mr. E. S. A. Krishnamoorthy, M.L.A. (Government of IndIa: Nominated 

Official) ; . 
Lt.-Col. Dr. J. C. Chatterjee, M.L.A. (Nominated Non-Offi(nal); 
Mr. S. Guruswami, M.L.A. (Nominated Non-Official); 
Rai Bahadur Devendra Mohan Bhattacharya, O.B.E., M.L.A. (Nominated 
Non-Official) : 

Chaudhri Sri Chand, M.L.A. (Nominated Non-Official) i--
Khan Bahadur Sharbat Khan, C.LE., M.L.A. (Nominated Non-Official); 

Raja Bahadur Ramchandra Mardaraj Deo, M.L.A. (Nominated Non-
Official); . 

Captain SardBr Harendra Singh, M.L.A. (Nominated Non-OffiClal); . 
Colonel Kumar Shri Himmatsinhji, C.I.E., M.L.A. (Nominated Non-OffiCIal). 
Ill. 0hairmAD.: If any Honourable Member has come late he may come to 

the table and take the oath of allegiance. 
(There was no such Member) 

, 
STATEMENTS LAID ON THE TABLE 

Information promised in. reply to a supplementary que8tion. to StaTTed Question 
No. 279, a8ked by Mr. H. A. Sathar H. Euak Sait, on the 12th. _August, 
1943. 

• DAMAGE '1'0 GHULAM MOHIUDDIN KHAN'S GABDIDN 

In the Court of D. Falahaw, Esquire, I.C.S., Preaident, Improvement Tl'IlIt Tribunal, 
Delhi. 

Land Acqui&ition OGlle No. 19 of 1943. 

In the award No. m /493. 
Reference under .ection 31(2) of the Land Acquilition Act, 1894. -,.' 
The Governor General in Council. 

11er/IUI 

Hafiz Ghulam Mobd. I/O Abdul Rehman, 2. Miabah Uddin hUiband, 3. Amir Ali IOn 
mortgagee, 4. Ahtalham·ul-Haq, mortgagee, heirs of MUit. Ahmadi Begum, 5. Mit 
KUUoum Begam d/o Abdul Rehman Waqffi Sabilullah under the management of Ghulam 
Mohd. Mutawalli Sayyada of Delhi. 
This is a reference under section 31(2) of the Land Acquisition Act. 

A piece o.f land situated i.n Badhoran Kalan hal been a ~ red on behalf of the Improve-
ment TrWl.t ill purs:uance of It. deme for an 80 ft. West Circular .Road. .A. portion Qf the 
land acqUIred admIttedly belongs to Hafiz Ghulam Mohd. etc. while the ownenbip of the 
remaining portion of the land mealuring 4 bigh&l  10 bisw&l i. disputed between Hafiz Ghulam 
Mohd., etc., on the one hand and the Government on the other. The poaition of the 
Government is that the land in diapute forma part of khana No. 'lIY1 which helong.m to 
the Government and formed a pre.existing road, it being alleged that at some time durinl( 
the past Hafiz Ghulam Mohd. etc. or their predecessor had encroached on Kh. No. 2CY1 to 
the extent of the land in dispute. On the other hand the position of Hafiz Ghulam Mohd. 
etc. to ... whom I shall refer &I the reapondents, il that there had been no encroachment and 
that tne !and in dispute forms part of khasra No. 199. At the instance of the respondent. 
Lala Amir Chand, the Tahaildar of Delhi, W&I appointed as a ~ al OommiBlioner to CBrr'f 
out measurements at the spot and report. Hil report W&I in 'avour of the respondent&. 
On the other hand the Government has relied on the evidence of R. B. L. Om Prak&lh, 
Land Acquisition Collector and Lala Kali Ram, .. Tehaildar of the Improv;ement Trust, who 
have stated that they carried out me&lurement. at the spot and came to the concluaion that 
the land in diapute formed part of kha.ra No. 'lI1T. AcoordinJr to the SAajra Ki.htwtJr 

• 
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prepared at. t.he time of the Settlement of 19()8;9 Kh. No. '}J11 consisted of a long atrip of 
land meaauring 132 gatha.a along the north western aide and 134 gathas on the Bouth 
eastern boundary its width being variable. The only measurements ahown are on the t 
north·eaatern and south-western sides, the respective meallurements being eight and seventeen 
gathaB. The local commissioner found that these mea.aurements were correct at the aJ.lOt. 
but he found that the mea.aurements of some of the other khana numbers in the vicwty 
did not tally with those as .hown in the Slmira Ki,htw(Jf' in which it was clear that at. 
lOme time 01' other ill the P&8t mistakes had been made. In the southern boundary of kh. ~ 
No. 219 for instance . ~ was ah*n &8 measurin, 39 gathas there was a difference of 
seven gath&8, and in the ca.ae of northern boundary of kh. No. 009 the figure 49 gatha.a ia 
entered in the field book and sheJra, where as at the spot the measurement was found to 
be only 39 g8thas. Moreover in the case of kh. No. 199, i.e., the respondenta' land, the 
lOuthern boundary of the portions marked D and C in the map C.2 were shown as 61 gathal 
whereas at the spot it mea.aured only 45 gathas. In the circumstances as t er~ appeared 
to be at the most a difference of two gatha.a in the width of kh. No. 'llf1 where the encroach· 
ment was al'.eged to have taken place, and it wall evident thr.t the respondents had beeD 
in possession of the land for 1\ very long time, the Tahaildar came to the conclusion that 
no encroachment W88 proved to have taken place. From the larger scale flan on the file 
it would appear that at its widest point the alleged encroachment was 0 five gathas or 
41'·3w• On the other hand the Government witnesses based their arguments on the fact 
that the south·western corner of kh. No. 222 and the north eastern corner of kh. No. 208 
were fixed points for the purpose of taking measurements as there were very old boundary 
walla existing on these point,. At the aame time R. 8. L. Om Prakaah admitted that. 
miltakes had. been made regarding the me/Ulurements in the past and that he had not 
m88llured the southern side of the portions marked C &: D of kh. No. 199, Ydlile L. Kali 
Ram admitted that he had measured the IIOUthern sides of C &: D. and that his measure· 
ments did not a~ree with the measurements in the Revenue records, and he made the further ~ 

admission Mlat If the mea.aurementR in the I;lhajra were correct a portion of the path fell 
in khalra No. 199. The question is somewhat difficult owing to the mistakes previonsly 
made in the measurements of the boundaries and the fact that some indication of the width 
of kh. No. 'lJ17 at about its middle point was not previonsly inclnded in the record., but 
on the whole I am of the opinion that the Goyernment hal failed to prove that any 
encroachment hap. taken place, and I accordingly hold that the respondents are the owners 
of the land in dispute and are entitled to receive whatever compensation is awarde<l for 
it. A date may now he fixed for reference under sectiion 18 of the I.and Acquisit.ion Act 
and the parties should he informed. The Govemment will pay the costs of the relpondents. 
Pleader', fee Rs. 30. . ;: 

(Bd.) D. FALBHAW, 

President, Improvement Tl'UIt Tribunal, Delhi. 
Annonnced. 
Dated 15th March 1945. 

Information promised in reply to Starred Que.tiQln No. 86, ~ ed by 1Il4ulvi 
Muhammad Abdul Ghani, on the Srd NOt1ember, 1944 

PROGRAMME FOR POBTW AR PLANNING AND DEVELOPMENT 

8trength of Planning Organisation under Central and Provincial Governments. (14-4.1945) 

I. Cd'l'llAL Govmuuwrl' 
Plan7lill(J and Del'e[opme,1f Department 

Honourable Member. 
Secretary. 

I-Joint Secretary. 
2-:Qepnty Secretaries. 
I-Under Secretary. 
2-Assiltant Secretaries. 
I-Adviser on Mineral Development 
I-Economist. . 
l-Indultrial Adviser. 
I-Assistant to the Industrial Adviser. 
5-Deputy Industrial Admen. 
3--Asabtant Industrial Advisen. 
Bome Department 
I-Officer 011 Special Duty (Reorganisation of Services). 
Education, Bealt/,. Q7Irl Land8 Department 
3--Deputy Education Adviser.. ·1 
3--Assistant Education Advisers. I 
I-Liaison Officer, U. K. J (Posts Anctioned bat not yet filled). 
l-Liai.on Officer, U. S. A. 
l-Assiltant Secretary. 
1 a ~  Development Adviser to the Govt. of India. 
1 ~'lllt ,Development Adviser to the Govt. of India. 
I-FisherIes Development A.dviser. 
l-Impector Ge,peral of Forest. (part-time). 
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Waf' Tf'Cl1IlpOf't Department. 

I-Chief Controller of Road Trallllport and Development. 
I-Consulting Engineer (Roadt). 
I-Controller of Road Transport. 
I-Assistant Conaulting Engineer (Roade). 
I-Engineer Officer. 
I-Assistant Secretary. 

Lab(lUr Departmtnt. 

~:t~t~~: . ~eolog t . Geological Sarvey of India. 

I-Superintending Geologist. } 

I-Geo-PhYllcI8t. 
I-Mining Engineer. 
I-Auistant Mining Engineer. 
I-Consulting Engineer for  Waterwaya and Irrigation. 
I-Chairman, Central Technical Power Board. 1 

I-Utilisation Member. 
I-Hydro-Electric Member. ~ 

2--Part-time Members. 
I ro~e t Officer-Grade 'A'. Central Technical Power Board. 
I-PrOJect Ofllcer-Grade 'B'. 
I-Project Officer-Grade 'C'. 
I-Secretary and Treasurer. J 

POlt, and Air DeparfAnent. 

l-Officer on Special Duty. 
I-Engineer Officer. . 
I-Scientific Aillistant to the 

} Civil Aviation. 
Chief IllIIpector of Aircran. . 

In/ormatltm and Broadealting Department. 

I-Chief Engineer, All-India Radio. 
l-Officer on Special Duty, All· India Radio. 

Ol)1ll.mef'ce Department. 

l~o nt Secretary. 
I-Additional Under e ~tar . 

Finance Department. 

I-Additional Secretary. 
I-Deputy Secretary. 
I-Upder Secretary. 

De/ence Department. 

I-Director. 
3-.Aaai.taDt Adjutant Generala. 
3-Deputl Auietant Adjutant General8. 
9-8taif Captaina. 
l-Officer Supervid. . 
9-8ervioe Resettlement Liaiaoo Offieel'l. 

Railway De'Jlflrlment (Railwoy B_tl). 

I-Member Engineering (Part-time). 
l-Offieer on ~ al Du",. 
I-Director Rail·Road Co-ordinatioo. 
1-8enior Deputy Director, Finance. Bail·Road Co-ordination. 

FOod Department. 

l-Officer on Special Duty. 
l-Researob OfBoer. 
2--Technical ANi.tanta. 

Ezternal AI/air, Department. 

Supply Department. 

Wat' Depart'l'eRt. 
/ndUltnu and Oif1il Suppliu e~. 

Department 0/ OOfflfl&OflwealeA. Relatione. 

}" .............. w ......... 
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II. PROVINCIAL GOVEBMKEMT8. 
Madra. 

l-CommiMioner for Poat-war l\ecolllt.ructiion (Part-time). 
1 e retar~ to Government.. 
I-Deputy Regilt.rar of Co-operative Soeietiea. 
I-Aaaiatant. Secretary. 
I-Special Officer. 
I-Road Development Engineer. 
I-Aaai8tant Engineer. 
I-Special Officer: 
I-F'"irst Cla •• Health Officer. 
l-Aaaiatant Surgeon. , 
B-Entomological A .. iatantl. 

Bom.bay. 

I-Reconstruction Commiuioner and Secretary to Govt. 
I-Deputy Secretary. 
I-A •• istant Secretary (Recon8truction Dept.t.) 
3-Taluka Planning Officer •. 
I-Superintending Engineer. 
6-Executbe Engineers (including Under Secretary). 
I~ ep t  Engineer •. 
I-Special Officer Reconstruction Finance. 
2--Special Officers in Bombay Educational Service. 
I-Special Officer for electric grid. 
3-Senior AMistant Engineer •. 
2--Deputy Directors of Agriculture in O1 .. s I. 
ll-Bombay Agricultural Service Officers in CI •• s II. 
I-Mechanical and Transport Engineer. 
2--Land Improvement Officers. 
ll-Burvey n~neer . 

~ r  Fanmng Officers. 
I-Account. Officer. 
I-Divisional Forest Officer in Clau I. 
3-Sub-Divisional Forest Officer. in Glu. II. 
I-Assistant Registrar of Co-operative Soeietiea. 

Bengal. 

l-Commi88ioner. 
l-l:Iecretary . 
6-Special Officers. 

United Provir&eu. 

Agricultural e~ l r 

2--Secretaries to Govt. (Part-time). 
3-Indian AI{ricu\tural Service. 
14-U.P. A1¢cultural Service, 01... I. 
7O-U.P. Agricultural Service, Cl ... II. 
I-Ex·cadre post. 

Animal BlUbandr1!' 
I-Director, Ammal Husbandry Department. 
I-Catt.le Development Officer, Claea I. 
I-Fisheries Development Omcer, Cl ... I. 
l-Aesistant Fiaheri'ea Development Qfticer, Cl ... II. 
I-Poultry D(;velopment Officer, CluB II. 
I-Ghee Marketing Officer, 01 ... II. 

Rural Development. 
100Divisionai Superintendenta. 

Oo-operative IrrigtJlAofl. 
I-Special Develop,ment Chief Engineer. 

Punjab. 

I 

I-Becretary to Government. (Also .pedal .taff under certain Head. of Departments.) 
BiAaf'. 
I-Development Commissioner. 

Oentral Provir&ee. and Berar-(8-12·44.) 

I-Polt War Reconatruction CommiMioner 
AlIo O.B.D •. in Education, P. W. aDd Agncultural Developments. 

A"am. 
I-Post War Reconstruction Commi .. ioner (Pan-time). 
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No,th· Weft FronU., ProWM •• 
l-Commi .. ioner and Secretary for Post· war Plallllini in t.he North· Welt. Frontier 
Province and Tribal ANu. 

l-Coloniza.tion Oflicer. 
!-Executive Engineers. , 
3-Two A.l8istant. Engineers (S.D.O •. ) 
l-Auiltant. Conaervator of Foreets. 

Orilla. 
l e retar~ to Govt. for Post· war Plannin, aDd 
l-Special Engineer. 

Sind. , 
I-Development Officer (Part·time). 

BalucAiltan. 
I-Special Officer, POlt-war PlaDJlina. , 

Delhi. 

ReooDatruction. 

3-Bpecial Officers (for Public Health, EducatJon and Poultry). 

Ajme,.M enoom. 
I-Post War Reconstruction Officer (Part-time). 

Ooorg. 
I-Part.time Secretary to POIt-war Reconatruction I General) OolllJllittee. 
Note.-Ministerial and Inferior staff have not been included. 
This information has naturally taken time to collect and is not therefore entirel:y up-to· 

date and certain additional Officen have no doubt sincll been appointed for full tune or 
part·time work in connection with post.war development plannin,. 

Information promised in reply to supplementaries to Starred Que8tion No. 288, 
asked by Mr. Manu Subedar, on the 10th November 19« 

RlBE IN PRIOES OF MILK, MEAT AND CATTLJII 

Enquiries made from various Provincial Governments and local administration. to .how 
that rural ~ran port in most of the places was affected to lOme extent by shona,. of cattle 
but .not ~r o al  dislocated except perhaps in a few places. A IWIlJII&I'y of the ,repliel 
received IS appended. 
It appears from the figures available t.hat the aman crop in 1944·45 wu 1·75 million 

tons less than that of the bumper crop of 1943·44. Thil .maller crop i •• tated to be due not 
to shortap of plough, cattle but to llDfavourable weather condit.iollll, in particular nad~ 
quate rainfall in Beptember-October 1944. 

Summary of the replies received frrnn the Provincial Government8 on the ques-
tion whether rural transport in the Provinces has been dislooated 'by 8hortage 
of cattle. 

1. ..ts_.-Rural tramport not. aeriously dillocated. What hal happened it that the 
demand on the existing cattle has increaled, especially in areas whete military unitl were 
ooneentrated. 

2. Bengal.-Adversely affected hy general shortage of cattle; but not d ~o ated. 
3. Bihar.-Does not seem to be seriously diBTocated. 
4. Bom.bay.-Not dislocated to any appreciable extent. 
5. o. P. & Rerar.-Though rural transport haa not been ..-iously di.located it hall 

beoome very expellllive owing to the all·rbund rise in prices and the difficulty in obtaining 
iron and steel for wheela, tyres, axlea, etc. 
6. Madra,.-Owing to war conditions the demand fol' buHock power for road traffic 

purposes _ has ona d~a l  increased. This increased denland haa been met to lOme extent 
by an increase in the number of work bullocks as well a8 by the working of more dry 
'COws. Inspite of this the number of work cattle available ia not Bufficient to meet the in· 
creased demand in full but has preventelh. aerious dislocation of transport. The Madras 
Government eatimate that dislocation or reduction in bullock transport amounted to about 
20 per cent. 'ftc 40 per cent., consequent upon the shortage of cattle and high prices demanded 
for tlMrn, 
7. N. W. K. P, -Not aerionsly affected. The tranlport in the hilly t.racta' i. gl'nerally 

by mnlel and pack ponies and in the plaillll by camels, lorrie. and tongas. 
8. Ori,ItJ.-Not dislocated in the diltricts of Loraput, Ganjam and Bambaloul', but 

.hortage of cattle felt in the districts of Cuttack, BalalOre and Puri where lOme dislocation 
of transport baa taken place. 
9. Puniab.-Not appreciably alfected but due to high priCl8l it·baa at tim .. been found 

difficult to pnrch_ cattle for the purpoH. 
10. Sind.-Dialocated to lOme extent. 
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U. United P7'otlince,.-From statiltics availabltl it appears that there has been an increase 

in the number of work cattle but thill increase has not kept pace wit.h the enormous increase 
in transport. due to war conditionl. The ProYincial Government are not aware of any 
1Ierioul shortcomings in mral tralll!port; if there haB been any dillocation it is due to the 
prevalence of high prices for bullocks which renders replacement difficult. This has to 
lOme extent been offset by making greater use of male bllffaloes for draught work. 

LoCAL ADKlNIIITJLATlON8 
1. Ajmt7'-M e7'1 ara.~ e ted to 40 per cent. in Bea.w&r Sub-Division; in other areas not 

much. 
2. Balucllistan.-No dislocation. Villages being situated at long distances from the-

market places transport is mostly by lotlies for which special coupons are issued. 
3. UOO7'g.-DisloC&ted to Borne e tent~n SOlith Coorg on account of high prices of cat.tle-

and shortage of cattle due to cattle mortality. 
4. Delhi.-Dislocated to the extent of a o .~ 20 ~r cent. 

Information promi8ed in reply to Un8tarred Que8tion No. 48, a8ked by Mr. K. a. 
Neogy, on the '10th November, .1944 

EXPLORATORY AND PROSPECTING LIOENCES TO BRITISH AND AHBBlCAN FmMS re-
POTENTIAL OIL RESOUROES 

(a) The following further information may be added to make the ltatement up-to-date ; 

ASSAM: 

M.L. Period and 
Name of company Distriot or Area date of Royalty Surface 

P. L. conunenoe- rent 
ment 

1. The AaIam Oil Lakhimpnr M.L. 2 areaa of 26 yeara 1:1% on the RB. 2-1-0 

2. 

3. 

~ 

Oo ~. td. 4: aq. from 1st wellhead per aore-
milea January value mb- per annum •. 
each. 194,2. Jeot to a 

minimum 
.. of ().8·0 per 

4:0 Pl· 
Jon.. 

Ditto . Do • . K.L. laq·mile Ditto Ditto , Dato, 

Ditto . Do, . P.L. 2'" eq • ~ ro  Ditto . Re.l. 
mU •. rd Nov-

em ber 
INa. 

(b) Yea. The anlwer to the second part iI in the negative. 

ltJjormation promi.ed in reply to Starred Que8tion No. 802, a.ked by ShlUKh 
Rafiuddin Ahmad Siddiquee, on the 18th NOf1ember 1944 

ATROCITIES BY SOLDIERS IN CBITTAGONO DISTRIOT 

(a) and (c). Several ca_ of the nature referred to by the Bonoarable Member have come· 
to the notice of Government. . 
(b) (i) Government are not aware of any luch incident having taken place. 
(ii) Yel, but the fact. of the incident are II follows; 
The hOUle of Abdul Rahman of Agrabad wal looted by about 12 men, who, it is thought, 

were soldier., on the night of 9-1Oth of October 1944. It is estimated that cash and' 
ornaments to the value Of Re. 14,000 and not Re. 25,000 as mentioned in the question, had 
been ltolen. One seJ;M?Y, named Bhai Lal, from whom 80me of the stolen property wall' 
rBOOYered, was conncted by civil court and 88Iltenced to 5 yeara' rigorous imprisonment. 
(iii) AI regardl this incident. there was, no doubt, some lootinll' in one .part of t.he 

bazaar, but there i. no eyidenee to mow that military peraonnel were inTolved in it. OD ~ 
the other hand, a military lorry carrying military personnel was stopped in another part 
of the bazaar while returning from duty a little later, and attacked by civilians. They were, 
only' able to get olear after a Naik had fired two rounds in the air in self defence. The 
Nalk concerned was tried by the Civil authorities in thie connection and was acquitted. 
(d) The culprits as Itated in parte (b) (ii) and (iii) aboYe were _arded puniahmenta 

according to the nature of the ollenee committed. As regard, the last parl of the question, 
deterrent punishment. are inflicted on offenders who.. l(UiIt il proved, and the local Com-
mander and hi, offiC8l'll have taken all poasible stepe for the maintenance of discipline amons: 
the trooPI under them. ' 
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Information promised in reply to parts (c), (d). (f) and (g) of StaTTed QueBtio" 

No. 306, (J8/£6d by Mr. K. C. Neogy, on the 18th November 1944 

REORGANISATION OF INCOME-TAX SERVICES 

(c) The reply to the first part of the question ie in the negative. The second part doea 

not ariee. . .. 'ted t th d' f 
(d) As regards the r~t pa~t of t ~ que.stion, attention IS InVI 0 e procee ~gl 0 

the meeting of the tand ~ FlDance Committee held on the 26th Januarv .1927. AS,..,legarda. 
the second part, attention II invited to page 90 of the Income-tax EnqUiry Report, 1936, 
a copy of which is in the Library. .  . 
(f) As regards the first part of the questi(;ID.a statement .containmg the information reqUired 

ie enclosed. The repl,y to the second part 18 m the negative. 
(g) Yes; 7 new officers, who do not belong to Bengal, have been posted to the Bengal 

Income-tax Department in supernumerary poata of Income-tax Officer crea.te.d for t~e
purpose. In Bengal, as in other Income·tax Departments, a large Ilumber of retll'l:ments IS. 
ell.pected in the Ilear flJture almost. a ltaneo~ l  a . large numb.er of o er~ a ~ng been 
recruited simultaneously round about 1920. With a view to meeting the poSSible 8lmultane-
ous loss of officers, these supernumerary officers have been re ~ te  o~ the results of the-
competitive examination on~ ted by ~ e. F.P.S.C .. for the Indl~n Aud.lt and Accounts .and: 
allied er ~  and by selectIOn... from 11ffillarly .qualIfied l'~tarlat ASSistants, all selections 
baving been made by the F.P.S.C. The appomtments previously held by thesc 7 person8-
are as follows: 
(1) Statistician,  Agricultural Department, Punjab. 
(2) Assistant Progress Officer, Textile Commiul0ner's Office, Governmeut of India. Ballard! 

Estate, Bombay. 
(3) Assistant. Legislative Assembly Department, New Delhi. 

1
4) Civilian Gazetted Officer, 205. I.B.O.D., 3 Res. BRIe, HonsoR. 
5) Lecturer ill History, Demontmorency College. Shahpur, Sadr. 
6) Assistant Controller of Military Acconnt8, Central Command, Meerut. 
(7) Aseistant in the Commerce Department, Gov.emment of .India, New Delhi. 

It will however be appreciated that their appo nt ent~ were not made on the baai& of 
their previous experience of Income-tax. Their duties will be the .. ,me I.e thOle of other 
Income·tax Officera and it is expected that they will he absorbed in due course. after 
training, as ClaM II Grade III Income-tax Officers. These appointments will not affect. 
any 8ubstantive rilfhte that the Examinen of the categnries mentioned in (C) may have. 
But, if, q.fter theIr training, it is found that they are superior to these Examiners, they 
may be preferred for absorption into the permanent cadre under the reorganised scheme; 

8tatem.eat 
lh:amane,., 

2 with 5 years service if! the Department. 
1 with 8 :rear. _vice in the Department. 
10 with 10 yean aervice in the Department. 

ll_inc", officiating (U lacOfM-tarz 0flicer,. 

4 with 5 years service in the Department. 
1 with 8 yean service in the e~art ent. 
48 with 10 yean Hrvice in the Department. 

In/ormatiorl. promWed in ~plll ttl a ~'11 quutiorl. ttl Starred Qvution No. 41H. 
fJ8hd by Mr. K. O. Nwgy, Oft 1M 16tA NotJe<mber 1944 

Pown ALcoHOL INDVBTBY 

The propoeal W&II not agreed to by the Government of India. 
All regards the development of power aloohol indwrtry in India an Industrial Panel haa beea 

ooutituted under t.he Department of Planning and Development to eubmit a report. The pJau. 
Cor the development. of the indU8try will be Connulated after the Panel has eubmitted ita 
report. 

Informatiorl. promiMd in reply ttl pam (a> and (0) 0/ Starred Que8tion No. 68 fJ8W 
by Sir Abdul HaUm Okfllr.1Ul,w, Oft tM 9tA FebrtJ.arg 194/; '-

RICE AND ..iff A DETDIORADD IN GOV'BBNJ01n' GODOWli8 

(a) The total quantity of rioe and alto reported to have become wUlt for human OOD8UlDp-
tion during the year 1944 ie 4,763 tona and their total value is RI. 16,38,460-9.0. 

(e) Since the formation of the Food Department the Central Government have aanctioDed 
All ezpenditure of about Re. 87' 66 Jakha for the ooD8truction of Itorap accommodation for 
190,260 toD8 of foodgraina. 
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I'Il/o",,,aUora prowtiM.rl 'll~ reply to Starred Quutirm No. 140, 
8ubecl4r, on the 12th Febnul,ry, 1945 

r21sT .JAN. 1946 
(J8ied by Mr. Manu 

EHPLOYBBS IN ClDBTA.IN CONTOL ORGANIZATIONS 

(a) The required information is given below:-
(i) 148 
(ii) 548 (exoluding Ordnanoe Factories) 
(iii) 185 
"'") 232 
(tI) 110 
(vi) ~ 
(vii) 32 
(viii) 215 
FiJrures against (i) and (viii) pertain to the Department of Industries &; Civil Supplies only, 

while tbOlJe against (tI) and (vi) inolude figUres pertaining to Commerce Department aleo. 
(b) By transfer fioom other Departments of Government of India or Provinoial Governmente, 

promotion from within the Department, direct reoruitment frOm the trade, etc., and re1eue 
frOm Army aervioe. 

(e) For the duration of war or lese period 88 may be nec_ry. 
(d) No . 

. Information promised in reply to Starred Question No. 181, aBked by Mr. K. C. Neogy, 
on the 14th FtlmuJry, 1945 

FOODSTUFl!'8 OITIOIALDY DmoLABED UNFIT :roB ltUMAN CONSUMPTION IN BOGAL 

(a) Approximately 3' 2 lakha mds. oC foodstuffs stored in Bengal were found to be unfit 
for human oomsttmption upto the end of 1944. 

(1I) A quantity of about 1 lakh maunds was destroyed, l' 5 lakha maunds sold to starch 
manufaotures in Caloutta, and the remaining O' 7 lakh maunds sold in the districts for cattle 
.oonsumption. Inepeotors appointed in Caloutta to see that the quantity sdd for starch manu· 
faoture W88 aotually used for this purpose, and the Distriot Magistrates took steps to ensure 
that foodetuft'8 sold 88 animal food in the distriots were not used for human oonsumption. 

In/ormation promi8ed in reply to part (a) 0/ Starred Question No. 292, aBked by Mr. T. 
S. AvinaBhiUngam Chettiar, on the 19th February, 1945 

EXPlDNDITUBE ON FOREIGN EVACUlClCS 

.8ta1e"wmt IIMW.ng ,he ~ t re incu,.,.ed on tM non-Indian evacUU/l in the oo1'ioUII provineu 
from 1M oommencement of. war upto end of O.:tober 1944 

Name of Province 

1. Madras . 
2. Bengal . 
8. Bombay. 
4. C. P. &; Berar 
5. Bihar 
6. U.P. . 
7. Punjab . 
8. Assam . 
9. N. W.F.P. 
10. Sind 
11. Orissa .  .  . 
12. Central A.reaa (A.a.C.R.) 

Amount 

Re. 
3,55,729 

Remarkfl 

4,38,103 This expenditure is upto March 1944. 
1,05,21,700 Approx. 

85,340 
12,116 
8,69,782 

546 
8,41,983 
8,920 
32,291 
6.697 

No transaotion during the period 1942 to 1945 (up to 
the end of Oct.). Figures for the preoeding period 
not readily available, as expenditure was not booked 
separately. 

ToTA.L Ra. 1,30,66,993 . 
Information prom-wed in reply to part (a) of Starred QUe8tion No. 377, a8ked by 

Sardar MangQ}, Singh, on the 20th February, 1945 

PAUCITY OF SIXlIS IN HIGHER POSTS OF SUPPLY DEPARTMENT 

(a) The percentages of gazetted posts in Ordnanoe Factories on the 31st January 1945 
were 8S follows: 

Anglo Indians l' 69% 
Parsees. . Nil: 
Indian Christians. .  .  .  .  .  .  .  .  . 42% 
Sikhs .  .  .  .  .  .  .  .  .  .  . ..1.'27% 

. N.B.-Tbe percentages on the 1st November 1944 as already given inoluded both gazetted 
,and non -gazetted staff carrying pay fro mRs. ISOO upwards. 
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InJormaJ,ion promWed in reply to 8tarred Quution NOB. 393. 394 tiM 395. cuaa by 

8ri K. B. Jinaraja Hegcle. on the 20111, Februn,ry 1945 
GRANT OF ~O  TO OERTAIN WORKERS OF CoRDITE FACTORY. ABAVANXADU 

No. 393.-(a) ~. 
(b) Yes. A memorial in the form of oopy of resolutions of the last annual conferenoe of 

the Labour Union of the Cordite Factory has been received. 
(e) I understand that 8 reeolution to this effect waa paaeed. 
(d) No. Superintendents of Factor1es have no powers to grant pensions. The Standina 

Instruotion No. 143 referred to relates to the rules under which special pensiOns may be grantea 
to workmen with over 31i years' service. 

(e) The propoaal will be examined on merits. 

DIsoRnnNATION A8 BlIIOABD8 ALLOWANOBS 01' SUl'ERVISOBS AND (JiuBOBIIBN IN 

CORDITB FACTORY. ARAVANJUDU 
No. 394.-(a) (i). Yes. 
(ii) No distinction do made between Anglo·Indian SupervilQrs and Indian Supervisors 1101' 

between Anglo.Indian ChargElmen and Indian Chargemen, all of whom are entitled to the rates 
of pay and allowan088 of the grade in which they are employed irrespective of race. 

(b) The rates of pay for Indian and Anglo.Indian Supervisors and Cbargemen in the Cordite 
Factory, Aravankadu, are as follows :-
Supenn.DrS-
A grade Rs. 1M to 200 (Annual increments of Rs. Ii, 7·8·0 or 10 aN 

allowed aooording to the quality of 
work of each individual.) 

B grade RH. 106-6-150 
C grade .. RH. 61·-3-70-6-100 
Oharge_ 
Old Scale-RHo ~ 1 3  after Ii years 31i0, for old entrants, •.•.• for men who entered 

Ordnance Factories servioe prior to 28th September 1981. 
Rettiaeci Scau.-RB. 170-10-2I1O-E.B.-40/4--290 for new entrants (men entering ser· 

vioe after 27th September 1931). 
(t') Does not arise. 

INADEQUACY OF QUABTBBS I'OR WORKERS IN CORDITE FACTORY. ABAVANJUDU 

No. 395.-(a) Workmen recruited from the neighbourhood of the factory and already living 
there are usually not provided with quarters and they very rarely ask for acoommodation. Ap. 
proximately 1,370 employ_live more than two miles a_y from the faotory. There is no un. 
satisfied demand for quarters from suoh workmen and about 100 quarters are lying vacant at 
preaeu.t. 

(b) No. Absence without leave upto six days is oondoned if, on return to duty, a workman 
gives satisfactory explanation of his absence. 

(e) and (d). Do not arise. 

Information promiBed in reply to 8tarred Question No. 457, cuked by Mr. Mukam11UUl 
Azhar AU, on the 21st FebnLGry, 1946 

MALPRACTICES AT ELECTIONS TO SlUBDABA (DELHI) MUNl'OIPAL COHIIITTBB 

(a) A general election in the Shahdara Municipality was held on the lith January and 
-suoceeding days. 

(b) and (e). Seven perons were arrested by·the police on the 5th, 6th, 8th and 9th January 
under the orders of the magistrate who was acting as Presiding Officer at the polling ltation £or 
impersona.tion and were sentenced to imprisonment till the rising of the court. 

(d) '!\vo election petitioIUI were preferred to the Deputy Commissioner. One of these W&II 
subsequently withdrawn. On the other (being a pE'tition by Mr. Rattan Lal against the f'1ection 
of Chaudhri Hukam Singh) proceedings are still pending. A copy of the petition ia1aid on the 
table. / 

(e) The election petition dooa not contain any allegations of misconduct on the part of any 
officials, and the question of holding an enquiry into the oonduct of any officer does not arise. 

Before the Honourable Deputy Commi88ioner, Delhi. 
Rattan Lal 8/0 L. Nanak Chand Vaish, Businessmen of Mohalla Thakur Dwara, E1eot0ral 

Roll No. 1123, Ward No.2, Bara Bazar, Bhahdara. 

Ver_ 
Ch. Hukam Singh S/o Bharat Singh, Shahdara. BNportdenI. 
Election petition of the aid Rattan Lal under R. 73 of the Shahdara Municipality Eleotoral 

Rules, 1943 against the return of the said Hukam Singh. 

8m, 
The petitioner respectfully sheweth as follows:--
1. That the petitioner was a candidate for the Municipal Election held on 6.1-43 in Bhahdara 

or EleotQral Ward No.2. 
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9. That (lh. Rllkam SiQ.'gh respondent and one Sham Dutt were the rival oandidates lor the 

Beat. 

3. Th"t (lh. Ruitam Singh got 489 votes while your petitioner got 484, and the thiTd candidate 
Sham. Dutt got 327. 

4. That Ch. Rllkam Singh was thus declared on the said date (6·1.45). 

6. That if there were three more votes for the petitioner, he would bave been elected. 

6. That your petitioner oontends that the eleotion of Ch. Ruka'm Singh is invalid OD account 
.f the following oorrupt praotices among others :-

(i) That several persona on behalf of Rukam Siqgh with his oonnivance impersonated 
some votere, entered in the Eleotoral Roll, who had died before the date of eledtion. 

(ii) That Hukam Singh put up several bogus pereona to vote in the name of the real votere 
who actually did not or oould not go to vote. 

(iii) That 7 baUot papers are miBSing. In aU 1,307 ballot papers were issued but only 
1,300 were reoovered f'rom the boxes and no paper was rejected or invalidated. 

(itl) That there were about 9 tender ballot papers entered in the Tender Votes list but the 
OOn'6Bponding ballot Pa-pers were not rejected. 
3 of the tender votes were of males and 6 of females. 

(tI) That there was double voting by at least ODe Puran Chand Wh086 name appeared twice 
in the Eleotoral Roll at No. 84,0 and 841. 

That in view of the above COl'rUpt praotioe!! oommitted by the respoadent it is reapeo~ 
fully prayed that the eleotioo of the ~pondellt may be deolared void and your petitioner may be 
odeolared as duly elected. -N.B.-Your petitioner is prepared to furnish surety for expenses, etc., for any amount 
-either oa.~  or ~~3( 'l'lo1 or b:>th a'l the Dlputy ~ oner may be pleased to direct. 

(Sd.) Rattan Lal, 
Pltitioner. 

Through Tara Chand Mathur, 
B.A. (.Honll.) LL.B., 
Advocate, Delhi. 

lnJarmoJ,irm promised in reply to 8ta,.,.ed Question No. 480, asl:ett by Mr. La], 01u&nd 
Navalrai, on the 22nd Febnw.ry, 1945 

ASSOOIA.TION OJ' NON·G.&.ZlITTlIID SUPBRJOR STAFF (bOOD.TA.x), SIND 

(a) Yell. 
(b) The ,,,,,wer to the first p9lrt is in the aftlrmliltive; the seoond part does not arise. 
(0) Yea. 
(d) The ~'lo:l l lt oo  is required to seo,d oopies of all 'luoh am')ndments to the Central 

~nd of {t')veo,ue ill order to se'oure that the oOllditions laid down by Government in regard to 
the reoogllition of such a'lsooiations are not violated; a copy of Government's Departmental in. 
struotions on the subject is attached. 

(II) Yes; but a Government S5!'vanta' Aaaooiation is not a 'Trade Union' and the recognition 
of the h-'!I1'lr ~ ~'.l eot to dift'erellt1loo,ditions. The Central Board of Revenue have n or~d 
the AsllOoililtion that thll'y have no objeotion to the amendment in queetion. It is however open 
to Government not to approve of the eleotioQ of individual outsiders as offioe·bearers of the 
AIaooiation if oonsidered neoeasary. 

(J) Doee Dot arise in view of my reply to part (II) of the question. 

r""I"lrniOM I"eglJriing "he I"eoog""io" b1( ,he Oeml"Cll ao-mem oj .~. oj ils IImplo,lllu 
, o,1ww 'ha" A.sooitJu,.. oj IfltJuftrical emtJloyees 

INSXBUOTIONS 

PARol' (A.I.-A.noJi .. tioo,'I of (hverlllD'nt employees serving in the departments of the Central 
Governmellt and in the Chief Commiaaionere' Provinces other than those in the Police and 
Prisons Departments. 

1. Government is prepared to acoord oftloial reoognition to assOOiatiOIlB of its employees 
whioh oomply with the oonditions set out below. 

2. The assooiation must ordinarily oon.siat of a distinot olaBB of Government employees. 

3. Every Government employee of the same olasa must be eligible for membership ot the 
aBlOOiation. 

4. Ordinarily Government will JWt object to persons who are JWt in the &'!tive service of 
Government being otBoe.holdere of the assooiation, but Government reserve the right in partie 
cular 0lI0881 to refuse reoognition to aBBOOiationa of which .wI tbe oftloe.hold.ei-a are not either 
in the aotive ervice of Goveru.ment or honourab!y retirad cMBoers belqing to the same alMs 
of Government MDployeea .. the a!lllooiation represents. 
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5. lp: e en~ .. tio:\'1 ro~ ~l1a  ano~ tt on'  whether made O1'a1ly by deputation, 01' Pl'8ll8llted 

in writing, ·may be received by Government oftlcera notwithstanding any thing contained in 
the rules relating to the 8ubmission ofpetitioDII and memorialt! by Government servants: 

Provided that-
(a) No repl'eBantation!l 01' deputation will be reoeived, except in connection with a matter 

whioh is, or ra.ises qUestion'! whioh are, of oommon interest to the olass represented by the &880. 
elation; and 
"(b) Nothing in these in'ltructions aft'eota the discretion of the Govern01'·Oeneral, the Chief 

(lommission'n", the Head of a depMtment or any other oflioer of Government to receive or Dot to 
receive a deputation from any association." . 

6. Reoognition ia aacorded for th.e purpose of enabltng thE' nplo ~  of o ~ ent to 
eomnl1JQicate their needs to Govornment or to Government officers, ana It may be WIthdrawn 
by Goverqment if an a!l8ooiation adopts other methods of ventilating thoseneeda. 

7. Government may I'8quire the regular submission, for its information, of oopies of the ruler. 
of the Assoaiation and the al\nualstatemeut of ita aocounta and of list. 01 ita members. 

8. Gcwernment may specify the channel through whioh representations from the Mllociation 
~l' 11 bl .,l\)rnittad a'\<l the authority by whom deputations may be received. 
9. Tho officer who ia empowered to grant leave to a Governmen.t employee will, 80 far as is 

".' pJJsible, grdol\t oa'lualleave to an employee who is a representative of a reoognised assooiation 
to a~t.en l d'lly oon~t t ted meetings of the a980cifttion. The grant of luch leave will be aub;'ct 
to tl\e elt gen e~ of tho service, of which t ~ offioer in question 8hall be the lole judge. 

10. (I) In theM n'ltr ot on~  unle'!l the oontext otherwise requires, "Government" me&.nI 
the C(mtral GJVdrn,mJl\t a"1·1 i:l.1Iurl·11 a Chief CJ"rnmissio:\er or " department of the Central 
Government. 
(2) A d'lprlitn'3nt of the Centra.l GJV8rnment m!loY iSlue subsidiary in'ltructions regardiq 

the reaJg,litio:l of a1'!oaiatiol\'1 of cla'lses of Government exuployee8 subordinate to it. 
(ti) The following should be substituted for Part B of the instruotions :-

PART (B).-Aseooiations of emploYeeB in the Police and Prisons Departanenta in the Chief 
CommiMioners' Provm088. 

The in'ltruotioll8 in Part CA) shall be applicable to M8ociation ofemploye811 in the Police 
and Prisons Departments in the Chief Commissioners' Provinces with the addition of the following 
elallMB to in'ltructions 2 and 7 and the lubstitution of the following instruotion for instruction 
4: and of the following proviso for proviso (a) to in'ltruction /S. 

IIl'ltruction 2.-The MIIooiation shall alao cOIl'list of suoh distinot rank or ranb of emploY8t'1 
as Government may prosoribe: provided that Govemment may accord llOOognition to particular 
~ '( J l t ol l of qp'!aifi<td ranlts of employees. ill tho Police Department 6f whioh lpeoifted rankI 
., employees in the Exoise Department are alAo members. 

In'ltruotion 4.-No person who is not in tho active r.et"viof of Government or aD. honouPably 
retired offioer belonging to the same class of Government employees shall be an oiRce.holder of 
the MIIOCifttion. 
Iostruction /S,-Provillo (a). No I'8preaentation or deputation will be received on queatiOl\8 

of di!ICiplin"l 0' of o-oM')tion a1 e t ll~ in-tividuaIs ; but representations or deruta.'ioDi may be 
received in oonnection with a matter whioh is, or raises quostionB whioh a1'8 0 oommon n~ 
to the clasa represented by the association. 
• Instruction 7.-No rule of the _oaiation shall be valid until it has received the approval 
of Government and Government may from time to time require the modification of a rule or pro-
posed rule in a part ~ Dl6IUUIr. 

In/ormation promised in repZy to UMtarred QUUtio7U Nos. 18 and 19, culced by 
Mr. 1[. O. Neogy, on. tM 22nd February, 1945 

APPBLL4TB ASSISTANT CoHJlIS8IONlDBS 011' INOOHlD-TAX AND 1N0000000·TJ.X O:r:rrOBBl-

No. IB.-(a) to (8). Statementa containing the information are eDDlosed. 
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LBGl8LATIVa A,88hfBLr 
STA TlIIIIBJrl' n 

[218T JAN. 1946 

If'f'eploriIiu deIecIed tn ~ _1Mg oj lite BOlIN oj . ' ~ ReguWtoM during t1te 7/6M' 
1941·42, 1942·43 ond 1 ~3 1 

)1ature of irregularity 

'" oi1tIi,., oWftde rIHt8f'ed 
Bmwa." I 

~oJ~n ... 
laIt", WI pertod oj Ru'. 

1941·42 19,,",44 

No exact number ot 
irregularities has 
been given by th& 
C. O. (R) & S.R.1.. 
In the report for 
~e year 1 1~I U Habitual -__ I6lS 

OoMOna! 08lI8l tel 
Habitual C88M 193 
Oooaaional 08888 179 

Ditto 

Ditto Habiwal eMeI 106 HabitwrJ OMM US! 
OOOMlonaI CI&8MI IN Ooo.ional 08888 1!4 

lA/ormation promised .n. reply to part (e) 0/ Starred ~ No. 643, (JIW ., Mr. 
AMnga Mohan Dam, on 1M 28th February, 1948 

OLEmoAL STAB OJ!' CENTRAL a.~ lilM\rlou, 1CdA'O'LI 

te) The pay in the new scale WIfoII fixed in aooordaDee with the rulee. A repnlenWlOlil •• 
made to the Director by some olerks for an inorease in p67 but ,be req_* _ not ~ .. 
it wu QPt admiaeib1e under the rules. 

I~ on promiBed iR reply to Starred Quutioft, No. 651, (Uieed by Mr. K. 8. ~ 
OR the 28th Febnw.ry, 1940 

Am SURVEY BY o~O O IO  .. ~ 

(0) A certain number of air photographs ha've been taken for the Arabaeologioal ~ r 7 of 
India by R. A. P. photographers under training at various t ~ in 1948. 

(b) The answer to the first part is in the negative. The second part d08l not ariee. 
(c) The megalithic and other sites recently discovered in the Madras area were discovered 

b)' i1'Ound survey and not by air survey. It is the intention of the Atchaeologioal Sun-ey to 
I roceed with the lIlll"Vey and with the necessary measures of preeer?&tion. 

Information promised in reply to a Supplementary quutioJl, {O StatTed Quulton No. 661, 
'¢ asked by Mr. Mtmtt Subedar, on the 5th Marcia, 1140 



tJ" 

•.• . BTATB1d1ft18 LAID ON 'l'IIB 'l'ABLB II 

, I",/omtI:IIie8,....,;..4 .. p ~ *' ~ ~ Na.. n -aM 81, aHt.d ", S.rda, 
-. . Mangal Singh, OIt.the 5tA March, 1945. 
" ComroNAL CoMPOBlTIOX OJ' OBBTAlN STAJ'F UNDER CoJOlONWBALT![ lULATION8 

} DEPABTKlII.NT, , 
o'~ No. 49.-8tatement BhowiDg the number of appointments made in the Department of Oem. 
'AI monwealth Relations and ita attached and subordinate dftIcee Binoe 1934 oarrying a pay of 
. ., Be. UlO po IlL. aDd .~ anal tbt D\1m_ of Bildae. CIariniaDI, DomiGliled ~ and 
• Anglo.Indiansand ParsiBemplQye4 ~ . ( e ~Jll' l ' Ild _ae o tea ~ :i oftlcee oame into being only Bince 1941). 

• 

, .. 
Nature 
or 

appointment 

erDlanent 
mporarJ 

Total No. Ne. 
orappolnt- oC 
:: 1~ 

NtI. or lfo. oC 
Indian European. 
Christians and Alllllo-

Indians 

!fo. 
oC 
Panls 

OJ ~. o.m.l ~ 0fJWr. 8/J1Cer1t ._. C.ktlCIG 

III 

06l0t o/lIN a,,.,,.., &/Uqff OJftl»r ~ 60111. MII4f'fU 

• I 0-.,.,. 0tIfP0l Rf/II,.. OJftl»r. 'IV .......... ~ 
• '.' 

OJJ O ' 1 '. I1nM~ • . I ~Otpgt Ua oll • .4' .... 8"UlotIf 
Permanent •• 
TemporarJ n 1- 10 e ....... __ 

OIiOf 0/111, 011"1 III. ~ • .BvmI4.,..,.. Orr~. ...  ... ~ 
Permanent 
Temporary 

Permanent 
Temporary 

"1" 8 1 I 

PolU/t 1 ~ a_po HolAIIJlllr 
, 1 

• Permanent 
Temporary 

PolU/t altQ4"",', C_,. J • ........,. ..  .. 
I -I 1 -!'ablla" ~ 

llIIpeOtor • 

Permanent 
TemporarJ 

Permuent 
TempCIIUJ 

Permanent 
Temporwf 

Permaneat 
Tfl,mpor$JT 

Permanent 
'lempon.rJ 

O~ qf", S,," C_./or Itl ~ 411 . ~1  .. .. 
'I I 

OJJW 01'" ~  0/111, 90ft. 0I1tl4fA "'" u" QocC. 01 S-. iHIaIII .  . '" .. 
, 1 

O~ 0Iu" ~ .01 ~ fhII.,. 011"'-411 CIJI/MI. Colo .. ... .. . , 

I 

" 

,. 



• 

II LEGISLATIVE ASSEMBLY [21sT JAN. 1946 
CoMllUNAL CoMPOSITION OJ' OEBTA..IN STAJ'J' UNDO FOOD DBpABTIIIDT 

(a) 715 
(b) 38 
(e) 9 
(d) 14 
(e) II 

No.U 

, All appointments were made on a temporary basis. A list showing the names and desig. 
nat:ona ofSikha as on 31at May. 19411 is laid on the table of the House. 

IMt oj Si1&118 holding appointmentB CCJf'f1Iing a IIJlMy oj Ra. 100 p. m. aM abo1Ie in the Food 
Deparlme"" and aU the ojftou under ita adminiBtratitle oonwol. 
ABBistant Directors-(. 

1. Mr. Mohan Singh. A. D. Storage. 
2. Mr. Mohindar Singh A. D. Statistics. 
8. Mr. G. B. Singh . A. D'iPurOhaae). 

,4. Mr. Triloohan Singh A. D. Purchase). 

1. Mr. Arjan Singh Jhandu 

1. Mr. Ajit Singh 

1. Mr. B. S. Lalla . 
2. Mr. Sarmukh Singh 

1. Mr. M. M.Singh 

1. Kurnal Singh 

1. Rai Bahadur Col. Dina Nath 

1. Mr. N. D. Rikhi 

1. Mr. TrUok Singh . 
2. Mr. Gojindar Singh 
3. Mr. Khushal Singh 
4. Mr. Oharan Singh • 
II. Mr. Tirath Singh • 
6. Mr~ Atma Singh . 
7. Mr. Jangshir Singh 
8. Mr. Darshan Singh 
9. Mr. Gurbachan Singh 

10. Mr. Jagjit Singh • n. Mr. Bhupindar Singh 
U. Mr. Rameahwar Singh 
13. Mr. J. C. Singh 
14. Mr. D. S. Bakahi 
15. Mr. B. S. Bedi • 
16. Mr. Kartar Singh I 
17. Mr. Kartar Singh II 
18. Mr. Indar Singh Suri 
19. Mr. Baljit Singh . 
20. Mr. M. S. Killadari 
21. Mr. Mehtab Singh 
12. Mr. T. S. Malhotra . 
23. Mr. Sohan Singh Kohli. 
J4. Mr. Dayal Singh 
III. Mr. Amar Singh 
26. Mr. Lal Singh 

Ntm·(JauUed Sta,8. 

Tech. Officer (Storage). 

Superintendent. 

Assistant Progress Officer. 
Aaaiatant Progress Oftlcer. 

Junior Analytioal Chemist. 

Aaatt. Veterin&r)' Officer. 

Regional Food Commissioner. 

Direotor of Movements . 

Alltt .. in·Cbarge. 
Assistant. 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

Head Clerk (R. F. C., u. P.). 
Assistant (S. C. I.'s Office). 
Stenographer. 

Do. 
Do. 
Do. 

Sub-Overseer (I/C in D. F. III). 

I ft!ormatm. promued ift reply to Staf'f'td Quutm. No. 718. a,,1:ed by PaMit NiZalcant/ttJ 
DaB, Oft,tAt 7th MareA, 1945 

Pmvn.BGB OJ' MAxING SALT DJOYBD BY OOASTAL VILLAGEBS OJ' K...uu.TPUB TH.UU, 
(a) Yea, under the Delhi Pact.. 
(b) No. Manufacture of aa1t on a factory baaie by a oo-operative _iat.y formed in the area 

under the aegie of the Provinoial Governm8llt baa, however. been reoently etarted and as a 001lle· 
,quenoelOme villagee in the KakatpurTbana have ~ brought. within thellOOp8oft.hat. 1Oheme. 
The Pact. therefore oe&I8I to benefit the residente ofthoee vilJasee which fall within the limite of 
nob a factory. . . .. 

(e) YII. wbJeot. to the NBtriotioll indioated in __ to part. (b). 

, 
',' 
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tKGISLATIVE ASSEJrIDLY 

H)w ml"1Y extS::11'On1 or e~ t 1J 
a(lto~ e1 hwe G::I\'ern,nnt 
Fin'luoed a'l i w:1'oh .re tb31 

H·)'''' m \"11 extenlio:n of existing 
llol to~ eJ hlve ern~3nt 

Finlncod and wh'oh are they 

(b) \ (b) 

The Bengal Silk Milla Co. Ltd., Bombay Eleotrio & Tramways. 
Murahidaba.d. Braithwaite & Co. 

Motiulla.h Biawaa, MU1'8hidaba.d. B. A. Ansari. 
Mohd. Lutfal Haq Biawaa, Mur· Ca.nna.ught Iron Works. 
ahid.a.ba.d. Ca.loutta, Tramways:' 

Govt. Ba.wmilla, ChaJakundi (Ex. Gresham Craven. 
tension to Herbert Sawmill G. E. Co. 
owned by Mr. E. J. Kuruvilla. Gra.ma.phone Co., Dum Dum. 
of Ana.ma.llies Timber Trust Gra.maphone Co., Lahore. 
Ltd.). Garlio & Co. 

Extension to MedioeJ Store Depot. Godrej & Boyoe. 
Factory Ma.dra.a at Royapuram. Guest, Keen Willia.ma, Ltd. 
MIs. Venesta Ltd. Ma.na.ging Agents Gola.m Husaain. ' 
'MIs, Octavius Steel Co., Ltd., Eleotrio Welding Manufaoturing 
Caloutta. Co. 
Indian Copper Corpn. Ltd., Ghat· Hindustan Bioyole 90. 
aila, B. N. Rly. H. M. Security Preatl. 

'1'ata's Wheel Tyre & Axle Plant, H. E. H. Nizam's Mint. 
Jamahedpur. Indian Standard Metal. 
MIs. Tata Agrioo Ltd., Jamahed· Indian Soientifio !nat. 
pur. Indian Bowing Machine, Lahore. 
Mis. MoGregor & Balfords Heat Je8IIOp & Co., Dum Dum. 
Treatment Centre, 11, Clive Jay Engineering Works. 
Street, Caloutta. J. Hardaker & Co., 

Cooper Engineering, Ba.ta.ra.. Kumardhubi Engineering Works. 
BritaDnia. Eng. Co., Titaga.rh. Khosla. & Co. 
India Maohinery Co., D8.IIIIIl8.g8.l'. Kapur Art, Lahore . 
.Je8IIOp & Co., Ltd., Dum Dum. Keymer, Baghshaw & Co. 
NyllOre Kirloskar Ltd., MYllQre. Lawrenoe & Mayo. 
Ammunition Faotory, Kirkee. Master of Mint, Bombay. 
-Cordite Factory, Aruva.nka.du. Metal Box & Co., Caloutta. 
l ~al & Steel Faotory, Ishapore. Metal Boa. & Co., Bombay. 
-Gun & Shell Factory, Coeeipore. Mogregor & Ba.lfour. 
Rifle Factory, Ishapore. Modern maohines. 
'Gun Carriage Factory, Jubbul· Maya Engineering Works. 
pore. Malik Electrio Works, Bombay. 

l4. I. 0., Caloutta.. National Emporium. 
<>rdna.noe Factory, Amritaar. National Radio, Engineering Co. 
.Ammunition Factory, Kirkee. Oriental Metal Pl"8IIBing. 
Metal and Steel Factory, llhapore. Port Commissioners, Calcutta.. 
-cordite Factory, Aruva.nkadu. Port Engineering Works. 
B. N. Railway. P. Orr & Bons. 
E. I. Railway. P. W. D. Workshops, Madras. 
.B. & A. Railway. Steel Produota, Ltd. 
B. B. & C. I. Railway. Riohardson & Crudda.a, Bombay. 
<G. I. P. Railway. Rawalpindi Engineerina Worlu. 
B. N. W. Railway. Saxby & Farmer . 
.Jodhpur Railway. Ba.rays Sugar Faotory • 
.N. W. Railway. Texma.oo. 
8. I. Railway. Vaneata & Co. 
B. S. Railway. William Jaoka, Ca.loutta.. 
General Motora. William Jaoks, Bombay 
Indian Standard, Wagon. William Jacks, Madraa. 
Telegraph Workshops, Alipore, William Jacks, Lahore. 
& Jubbulpore. Wolver Hampton Works. 
N. & S. M. Railway . 
.N. S. Railway. 
R. K. Railway. 
Aome Manufacturing Co . 
.Alluminium Co. 
Angus Engineerina Co. 
All8n Berry Co. 
Aaaooiated Manufacturing Co. 
B. I. E. C. Co. 
Aaaooiated Inat., Lahore. 
Britannia EngiDMriDg Co. 
Burn & Co. 
Bombay ~.lep one & Co. 
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How m'loh m'lne1 
have Goverrment 
spent on items (a) 

and (b) 

(0) 

Amount spent OD 

factories mentioned 
in oolumnl_bout 
846lakluo. 

Alpount apent 011 
faotories mentioned 
in oolumna 2.'-
about ',OO81akba. 



STATEMENTS LAID ON THE TABLE 2'7. 

In/onnJJtion promised in reply to partB (a) and (6) 0/ Starred Quution No. 760, aalced btl 
Mr. Han Sharan Praaad SntxUltava, on the 7tl& March, 1945 

INSISTING ON PRODUOTION OF TIOKET AT RESERVATION OF AOOOMMODATION 

No. 760"':"'(a) Yos, the Station Supdt. stated that no aooo-nmodation oould be reserved 
without detaila of tiokets held. No mention was, however, made of ,tiokets for the journey from 
Arnritsar to Dolhi having to be bought at Delhi Shahdara, or of their being available at that 
station' 

(b) The reply to the fir8t part is in the affirmative. 
Tiokets for a jO:lJ'l1ey ~:n a partioular station can be purchased only at that &tation. If 

a l~t or 2nd olass tioket is required fron a station other than that at whioh the purohuer is 
living, a requisition for the tioket required, giving full partioulars, and suffioient money to oover 
the oost of tiokets, re er ~t on fee and postal oharges, should be sent well in advanoe to the Station 
Master of the station from whioh theJ' ourney is to OO'llmenoe. The Station Master will arrange 
for the issue of a tioket, eto., and sen the sl&me by registsred post. , 
In the case of through passengers travelling from foreign railway stations desiring to reserve 

aooo'nmodation fro''ll Junotion stations on the North Western Railway, the production oC tiokets. 
with the applioation Cor reservation is dispensed with, but tioket numbers have to be intimated 
as 80;)n as possible. The detailed prodoedure is given in para. (it:) DC rule 62 of the general rules 
in the N. W. Ry. Time and Fare Table, in foroe from Ootober, 1944, a oopy of whioh is in the 
. library oC the House. 

In/ormation promised in reply to Starred Quution No. 764, a&ked by Mr. Muhammad 
Nauman, on the ttk March, 1945 

PAUOITY OF MUSLDfS IN ESTABLISHMENT BRANOR STAFF SEOTIONS ON EAST INDIAN 

RAn..WAY 

No. 764-(0) It is not olear what the Honourable Member means by the words "in the same 
way," occurring in thls part, but if he is asking why thelvacanoies were not filled on 60 : 60 baBia, 
he is referred to my reply tolart (0) of his question No. 763. Sinoe the over.all percentage pree. 
oribed for Muslims on the E. . Railway has already been attained in its Establishment Bl'6Dch8l, 
it is no longer necessary to reserve for Muslims 60 per oent. of the vacanoi .. occurring in the 
Establishment Branohes of that Railway. 

(b) The information available in regard to the Establishment Branch of the Howrah Division 
shows that 10 perl1llUlent and 49 temporary vacanoies oocurred during the period referred to. 
While permanent vacanoies were filled by four Muslims and six Hindus, the tempora"Y vaoanolOi 
were filled by 17 Muslims and 32 Hindus. 

In/CJf"matlon promUed in reply to Sta"ed Quutions NOB. 766, 767 and 768, fU1ced btl 
S/tai1eA RaJiudd,i,n AhmGd Siddiquee, on the 7tl& March, J945 -APPOINTIIENT OJ' NON·MuSLDfS AS COMMEBOIAL INsPECToBS ON BENGAL AND 

AS8AJI R.uLWAY 

No. 766.-(a) Government understand that the staB, numberina 34 oC whom six were Mus· 
lims, appointed as Co=eroial Iziapectors, pending selection by the Tramo Selection Committees 
in May, 1944, and January, 11146, were drawn entirely from among thoee attached to the Head· 
quartal'll ofBoe and were not called from Distriot Offioes. These men were promoted temporarily 
as a m868l11'e of adrninistrative expedienoy and on the oondition that it did not involve the perm •• 
nent BupersetlBion of I16nior Itaft'. 

(b) 32 Muslims and 117 non·Muslims were recommended by the Distriot Selection CommitteOl 
and 13 Muslims and 60 non·Muslims were recommended by the Headquarters Office for the poet. 
of Cdnmeroial Inspectors in connection with the selections held between January, 1944, and_ 
January, 1946. As regards the second portion, the nUmber oCnon.Muslims temporarily prdmoted 
was 26. 

MUSLIM EMPLOYEES AND PROMOTIONS TO HIGHEB POSTS ON BENGAL AND ASSAIl 
R.uLWAY 

No. 767.-(0) Preeumably the Honourable Member is referring to the appointment of 
o~er~ al Inspectors mentioned in his Question No. ~ .. ~ the reply given to that ques-
tion It will be _ that the. facts are not 81 ltated by hlDl ID thIS part oC the question. 

(b) In view of the reply to part (0), I do Dot oouaider any useful purpoae will be served by 
oollectm, the details asked for. 

ALLoWING UNQUALIJ'DCD CANDIDATES TO APPEAR FOB SELECTION FOB POSTS 
OJ' TBAOlIB8, ETC., ON BOGAL "-liD AssAIl lUn.W.Y 

Nn. 788.-4,0) No standing orderl oCthe nature referred to are traceable 81 having been iaued 
by the B. 0\ A. Railway. 
. (b) Doee not arille. 
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I J~ prMflUetl." "-Plr to StQnw ~ ~. 776 aM 776, fUTcetl by ~ 
C1tot«1Jw.'1I MvlafltllJUla lmaail Khan, !m 11&e 7th Marek, 1945 

NON·REOOJOrUllNDATI()N OJ' 1t;iUSLUI STAFII' FOR POSTS OJ!' JUNIOR PBBSOHNBlo 

INSI>ECl'ORS, EAST INDIAN RAIL WAY 
No. 775-(a) If the Honourable Member means that the staff recommended by . ~o  

and Lillooah Workshops to the Headquarters Office for selection were not examined by a pJelimi. 
~ Selection Board, the reply is that no such examinat.ion was held. Government are infOI'med., 
however, that all eligible non-technical staff employed in the Lillooah and Lucknow Wor)qh0pl 
were oonsid.ered by the Deputy Chief Mechanical Engineer, n~  and the Works ~eJ'll  

Oharbagh and AJII'Tlbagh Workshops, irrespective of the oommunity to which they belonged and 
that the most suitable men were reoo!1llrended to the Headquarters Oft\oe for selection. 

(b) and (e) Do not arise. .. 

NON·RlIIOOlllMlDNDATION OJ' MU8L!M STAJI'J' FOR POSTS OF JUNIOR PlIIB8()1{N'J1L 

INSPlIIOTOBS, EAST INDIAN RAILWAY 
No. 776.-(a) mad (c). The attached statement gives the relWiredlnforrnation. It wiill be 

obllel'Ved therefrom that the staff recommended for t ~ post. of Junior Pel'Sonnel Inspector 
pOlJes88d either practical experience of Establishment work or an adequate knowledge of rules 
and regulations and had acquired knowledge pertaining to labour afrail'S. 

(b) None of the eligible non-technical Muslim employees p08Bessed similar qualifi08tions. 

Particulars oj employee8 recommended by 11&e LiUooah and Luc1cnow WorkBAop. Jor the 
po8t8 oj Junior Pe"8cmneZ Impe.ctor8 in Grade &. 200 (revised) 

Substantive 
poIt Grade 

Academic Departmental and 
qualifications special qualifications RemarD 

. ~ ~
Head Clerk, 
Pay Bill 
Seotion 
(LiUooah). 

200-10-250 Nil. 
(Old EI) 
200-10-220 
(1938) 
180 (1934). 

Aa81Rtant Yard 100--111/2-120 Read upto 
MlI.8ter (Revised). B. Com. 
(Lillooah). 

Haa rendered 24 years' He withdrew biB 
service of which appro xi- name eventuaJq. 
mately 8 years were 
spent in the Pay Bill 
& Establisnment Bec· 
tions, and Time Office, 
possesses a thorough 
knowledge of ru.les and 
regulations. 
Has adequate knowledge Selected .. lUitable 
of rules and regulations after (') passing a 
of the railway. Was in written test re ea~ 
daily contact with tabliehment ru.· 
labom' staff not only ete. and (ii) appear. 
in bis own of6Qe. ~ ~ ill ~~ .. 
withthe Wagon Repair the Headquarters 
" Carriage Repair op~. Office. 

lJlcharge, 
Establish. 
ment Sec. 
(Lucknow 
Looo.). 

200-10-280 
(Old Ell. 

Matriou.late Worked a8 incharge, Ea- Not selected. 
tablishment Section in 

200-10-220 
(1928) . 
180 (1"934). 

the Construction Branch 
of the Engineerinf 
Department ~ 2 
years and thereafter 
as Head Clerk, Es. 
tablishment in the 
omoe of the Works 
Manager (Loco) for 
about 10 Years. 
Qualified in Establish. 
ment rules aDd. I'IIIg1!lla. 
tions. Acquir6d reo 
quisite knowledge per. 
'aining to labour 
affain. 

I1tJ~ on promiMJ in reply to part (b) oj stti.,.,.ed Question No. 781, as1ced bv MatJ~ 
Mu1t.amnuul Abdul Ghani, on tlte 7th Martlh. 1946 

MUBLIJIS IN OlIIRTAIN POSTS IN MlIITALSl>:IBBoToBATX OF THlII DmlIIOTOBATB GBNlIIBAL, 

MtTNl'l'IONS PRoDUCTION, (4LcUTTA 
No. ""-(b) or the e ~ Teahmcal Aalliltantll in the 1Ietall DIrectorate, three are graduatel ill 

PhyaiOll and ChemWJo.r8Gd the CJCber t~. re Arte 411Ndaat.e.. 1[_, two et them had pre-
viOUI e~J tlI  .of I~~n aot re of t.iA QQntainers &Ali of the WOI'kiDI ·at. Cof;toIa Mill. Five 
of the men spent an appreciable time in other duties in the D. O. M. P. ~ t~~ ~ ~ 
metals before being made Teahnical Aaaistantl. The aizth was recruited cJjpIotq , .. Qpb ill the 
U,ht of three years' practical experienoe. 



~  LAID ON TUB '~  ~  

~ prr:m&Nal ,'" r8fJl1l to 814,.,etl QuutWns N08. 792 (b) tmtf 193, ",.W by 
Mr. Muhammad NaufTf/(J,ft, on ttk Marck, 1946 

A:M'n-MusLDI A'rJ'lTUDE OF ·EMPLOYHENT OPFICERS (WOBmnIOPS), EAsT 
INDIAN RAILWAY 

No. 192.-(b) Particulars ohome of the "'Presentations are given below :-

Shop 

Lillooah 

Lillooah 

.Jamalpur 

Cbarb&p 

Che.rbll8h 

A1ambagh 

Alambagh 

Name and Ticket No. 

Dil Mohd. IS'l'H, Fitter, 
Millwright Shop. 
Niyajoo, 1633L . 

Din Mohammad, 33S1 Forge 
Bh9p. 

• Mohamnaad H\IIIII8in, 212' 

• Abdul Wahad, 2669 

Mohd. Farooq, Trade 
Apprentice, T. No. 232 
abo .. A ". 
a r~  Tempy. Cooly 

Nature of representation 

Applioation for extension of service or 
reappointment. 
Applioation for 3rd exteoaion of 11 moatha' 
86l'vioe. 
Application for altentioo of his reoordecl 
age. . 
Application for alteration ofpotritiol1 OIl the 
eenioritylist. 
Appeal against removal from aervioe ea4 
re-employment at RII. 21 /1M apta\at old 
pay of RII. 25. 

Appeal agaiD8t roe_aI from 1IWrioe. 

Appeal against removal fram l!el'Vice. 

MUSLDf CHA:aGElIIBN IN Ln.LoOAJI WORKSHOP 

f No. Ig3.-(G) The requ'-i p&l'tieuleN of .chKsomeD &nI1III follows :-

'" 

r. .. . ' 

Categ01'7 

Number permanent Temporary a a~ 

(inoluding p~ . ------------------
\ Permanent vacanoies Additional posta .. -

KusUma NOIl·HUIIIima-Muslims Non·Muslims Muslims Non.MuaHlIlI 

'l\obnloally trained e 76 , 1 1 
Chargemen. 

trhm.t e 0 h D loa 11 ., 1 2 2 7 S \I 
Crained Cbatpmen 

(6) )(0, tllClQ8tl due to "the.mbargo on oonfirmations, those in temporary employemnt OD ' 
lilt .June. 1114.1, _ot;he 00b1lrmed. Th6ee eligible have, however, been given the bene1iil of 
permanent service in aooordanqe with the rules. 

~  II vaeanoies ofteobitlBBy·trained ~argd en ooourredill the LitIooah 'Workshopil during 
.. period referred to, 8 ofwhioh were Blled. 

I t~ promised ... reply, to StarrecnJuesti0n8 Nos. 795, 796 .... 19'1, aMtd b1l 
Dr. HGbtbur BoMnan, on tke ttk Marek, 1945 

REVl!:B8lON 07 SENIOB MUBLDI MUD 'I'B..UN EXAKI)TBaa 4!R ·BADUoPUB 
No. 796.-Gnly one_ oeoUl'l'8d during 1944.45 in whioh a Muslim senior Train Examiner 

who wa, appointed to otioialie as HMd Tram Examiner at Badarpur was reverted to hill original 
poBt on l>eu.g fOUild unanitalXe for the hiBh8l' post. The next senior Train Examiner who ill a nOll. 
Kualim Oil the liIIt _.appointed to replaoe him. Both the employees referred to were given 
oalo~ l l prdfncMien ia bum. in the order in which they lltood on tho seniority list, and therefore 
it was not oODliliend ~r t  hoW 8eleoiion Committee. 

Stl'P'£B8l1198IOJf Of' MtrBLIKS AT PRoMOTION TO POSTS OJ' J·UNIOB TJUm 
EX4VDTBB IN BADABPUB DISTRICT 

No. 1'9fJ.-(G) GrId ~~~ IW'8 iAf'ormed that during the year 1~ ' . only one 
MtnJlim IIe~nt Train iDer ... npeneded by a non.Muslim when promotiOD8 to the grade 
Of Junlbr Train Euminet' were made. a.ta of th_ empJoyeN _re examined peIIIOIl&lly by tb. 

lltr~ Meehaaioal "jneer VA l8tJl Deeember. l~  anei .... ']IuIim " 1 , • ..,·""I:x. 
~. . p.ot ~ lUiMbt.lw ~ on. 

. t6} lt~t 't. e pt ~ •• 
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Tlu.INING OF NON·MUSLIM FITTlCB COOUES AS TRAIN EXAMINERS IN BADABPUB 
DISTRIOT 

No. 797.-(0) ona (b) Two non.Muslin'S, one Aasistant Fitter and one Fitter Cooly were 
lent to Katihar for training as Train Examiners after being thoroughly tested by the District 
Offioer. Muslims senior to those selected, being illiterate, were not oonsidered suitable, as Train 
Ezaminers are required to possess sOlLe knowledge of English. 

Information promised in reply to part (b) of Starred Question No. 798, a8ked by M,. 
Bad";' Duu Pande, on tke 7th March, 1945 

RESTBIOTION ON BOOKING OF LIOHI AND MANGO FRUITS FROll( MUZAFPABPUB 
RAILWAY STATION 

No. 198-(b) It has been ascertained that the reasons for the imposition of the restriotion OD 
the booking of lichies and mangoes were as follows :-
The Co:nmeroial Committee of the Indian Railway Conference Aasociation in their resolution 

No. 0/668 made out a list of articles not to be a.ccepted for booking as parcels. In resard to 
artioles not inoluded in this list, they preecribed certain condition!>, t.g., the maximum weight J:er 
package not to exceed 2 maunds l the number of packages in one on gnrr en~ per consignor per 
day not to exceed 6. Fresh fruits not being included in this list, could be a.ccepted provided tbese 
oonditions were fulfilled. 

The General Manager, O. '" T. Railway, bal, bowever, in 0. circular dated 6th April, 19'6, 
authorised exen,ption of fresh fruits from tbe oporation of these conditions and this traffio is now 
being aooepted for bookiDg by passenger' train. 

Information promised in reply to part (d) of Starred QUe8tion No. 812, a8ked by Mr. 
Manu S'UlJeOOr, on tke 8th March, 1945 

ADULT LITERACY 
No. 812-(d) 

Department 

I. Commonwealth Relations Department 

U. Education, Health and Landi Depart. 
ment. 

(i) Archaeological Department • 

(ii) Delhi Polytechnic 

(iii) Imperial LiblV7, Calcutta 

(w) Imperial Record Department 

(,,) Office of ~ e Director.General, Indian 
Medical Service. 

(tIi) OfIlce of the Public Health c<'mmiMion. 
er with tbe Government of India. 

(fli) Survey of India 

(tliii) Zoological Survey of India 

Action taken 

Peons and daftries are encouraged to learn 
Hindi or Urdu and English in tbeir spare 
time. 
The Adult Education Section of the Central 
Advisory Board Library affords educational 
facilities to inferior Bervants ~ lending 
books. 
Efforts are made to make the illiterate employees 
pick up a working knowledge of at least ODe 
Indian language. 
There is an Adult Education Centre at the 
Polytechnio. Primers, stationery, etc. are 
distributed to the menial Ben'ants. The 
instruction work is done by Volunteers from 
among staB' and students. 
Members of BtafF are enoouraged to read boob 
by lending them from the Library free of 
charge. 
The inferior staff are permitted to use the facili. 
ties afforded by the Library of the Central 
Advisory Board of Education. 
In the dlice of the Imperial Serologist, Calcutt., 
inferior Bervants are being taught by clarki 
of that office. 
At Karachi Air Port, the Assietant Air Port 
-Health Oftlcers have instruoted the inferior 
atafF to read nU'mbers on aircraft and to ask 
simple questions in English and und8l'llta.nd 
the replies. The Madras Port Health De. 
parODlent are now providing primers and 
alatea to the inferior sta1f 1Yld regv.lar lesson. 
are given every day for an hour. 
In the case of superior service personnel the 
departmental training given m the lower 
grades hu the effect of increasing theil' liter· 
&Cy. In the case of inferior staB' every 
encourasement, is given to tbem to acquire 
and inorease litera.cy in the course of ,the pro. 
gra.afase of their dudes. 
The iDfeirior staff are enoouraged to learn English 
~ holding out to them prospects of promo. 
tlon. 
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Department 

nI. E%Ulrnal Affairs Department 

IV. Labour Degartment 

Aot:on taken 

The inferior staff have been encouraged to jo in 
literaoy centres opened by the New Delh i 
Sooial Service League. 
The Depllrtbient have engagod a a;chool teacher 
to give lessons in the mother tongue (Urdu 
and Hindi) and EngJim to t.he inferior sera 
vants and also to teach them how to dis. 
oharge their official duties effieiently. The 
teacher takes 01_ in the eveniDgi on alter. 
nate days. Books.we supplied by t~ 

.~  
' ~: 
-j{ 
I~ 
~. 

,:' V. 01l1ce of the Jililitary Secretary to H. E. 
the Viceroy. 

Depariment. 
Cin£lma mows and theatricals are provided for 
the benefit of the staff. A proposal to start. I/o 
night school is under eon~ derat on. 

Political Department 

War Department 

The inferior servants have been urll'tld te join 
literacy centres opened by the New Delhi 
Sooial Service League. 
Night Schools have been provided by Rallwa,.. 
and the adult stall are encouraged to attend 
them. 
Peons and Chowkidars are encouraged to im-
prove their profioienoy iu reading and writing 
by the prospect of promotion as Daftry after 
passing an .amination. The Munloipal 
authorities have been approached to provldlt 
primary sohool facilities in the areas where 
peons and ohowkidars live . 

. ~~~~~~~~~~~~~~~~~~~~ rrr. 
8fA JlarM, 1915 

CLoSl!iG 01' DU", TO COAL SHOBTAGJII. , 
StaUfllefil 81wt.Diflg cloftre 01 Cotton Jlil'" ift &ftgallor Coal 8AorlalJe 

tluriflg JafttMJrt/1945 
No. 811-(G) 

Name of Mills Period of 
stoppage of work 

M888I'II. Acharya Profulla Nil 
Chandra Cotton Mills Ltd. 

• MMBrI!, Bengal Lazmi Cotton Nil 
Mille Limited. 

a ~. Dunbar Mills Li.mit.ed 

, lIa.rI. MohJni Mills LlqUted 

, 118lilii'ii. Rampooria Cotton 
Mills and 00mpa.D:y. 

6th 
18th 
20th 
27th 
Nil. 

8 )1_. 8iddeshwari·· Cotton Nil. 
JIills Limited. 

January 
January 
January 
January 

ReInarb 

These mills were not oompletely olO88d 
but worked only 9 houra daily. 

MiIl@ wele not oompletely closed Only 
their dye· house was closed from Brat. 
WEIf IE in January to 15th February 
and work in the dye. house restarted 
from the third week of February. 
Mills were closed on the four workina 
days owing to lack of fuel. 

Th_ mills did !lot completely 010 .. 
during January owing to Jack of fuel 
but had to 010. their bJeaohmg Sec. 
tion for 11 ~. during the month. 
'Ilhese mills were appare!ltly not. oom. 
pletel:y olosed although there was 101. 
of product.ion. 
The milia remained half closed due to 
luk of coal from lIJt to 8tli Jan ar~ 
and had to close down fully because 
of disorder or the engine liP to the 
18th January, 19.'. The Mills were 
reatarted fully on the 19th January 
_d were completely open for the reo 
maming 12 days of the month. 

I t ~ J pro . ed  ift repl,ito ~larred QuutioA No. 886, cuketl by Sri K. B. Ji7t4rajG 
. HegtIe, ontAe 9th March, 1945 

.... No. 88.s-(Q). The... elto. iae 011 arepBD. ut wa, ~d with effect frolill ~ 1st April, 19U, an. d. J I; 7' COWCTION OF ExCISJII DUTY ON ARECANUT IN CEaTA.IN AREAS 

flutAI oured on and~r t a~ date became liable ~ duty.' As betel·nuts are h4rvested aDd ouNd • 
different t ~e  inditorent'parts of \he oountry, the 9uestion of liAbilitl Cor ~ t  JrBSODe 10 

, •• ~  ••. I  , ~ : ' •• ". .' ,. ',' •  • , ~ •  •  •  .  • ~. - f 
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odet.ermimltion separately in eaoh area in aooordanoe with facts. For the oonvenienoe of the trade. 
tlowever. and in order to ensure uniformity throughout the country. OoHeoton were ordered not 
Ito ohargfl betel·nuts whioh were proved to have been harvested before the 1st March, 1944. 

(b) Separate part.iollisrs in reepoot of duty oollected on stoob held on the Slst January. H,,,. 
in South Kanara are not available. 

(e) and (d) Representations were recoived ro~ cemin areas in the Madras Collectorate. 
ne Colleotor W6I!I authorised to refund duty oolleoted in those areas where be was satiBfied that 
• hat'W8ting of betel_nuts W68 generally oompleted before the lat March. 

(e) Mo representations have been received in regard to the oondition imposed in the ordera 
eefwred to in the reply to pam (0) and (d) of the question. 

(J) Orders have been iaaued 6lIindioated in the reply to pam (e) and (d). 
(g) The Central Exoi_ and Salt Aot. 1944. and the Centrsl Exoise Rules. 1944. whioh govera 

ef'eOamJt taxation, wel"elltll'llt publi8bed in the GozeUe 0/ India E:I1IraordiflM7/. dated 28th Febru. 
ary.I944. 

(1&) Yes. , 

./'4/0rmati0a promMed i" replr to BttJ"ed Quution No. 908. aBW 6r ~ 01twJ4hc,., 
MwmmM lmaMl Khan, on the 12th March,1945 

RaVRBSION 01' MUSLDl DISTlUcr TBAIN CONTROLLERS (~  BEGJiL 

.U'fD .Aas.ut RAILWAY 

No. 908-(0) Govem'llent are informed that of 2 oiBoiating Distriot ta n. ontron. ~ 
.tn 1944 on aooount of inoompetenoy. one was a Muslim. The following is the position regardiq 
..em of the qualif1oations olaimed to be po8888IIOd by the Muslim employee :-

(i) He had'not ~ all departmental8Xaminations. but sulBoient to qualify for the post he 
taeW. ~ 

(M) He bad oamp1lned theoret_land p .. otioal training only in regard to oontrol duties. 
(Mi) He bad omoiated .. Distriot Train Controller for about Ii years and not 3 years. 
iW) Be lIatl "-eppro. ad for appointmmt .. DiBtriot -Train "Cont1'Ollel. 
(6) Does D?t arise. 

• (e) The Distriot Train Controller in question was dealt with in aooordanoe with the Diaoip. 
4ine Rules and gi_ a fuD oPPOrtunit)' " .. submitting bJa defeboe. 

I J~ fH'OII'iBefl .. ,.jIIy 10 8tdrf". (Juestiorl No .. 921, _W ", ·8lrimati 
K. RaQ.ha Bat ~. oo,tM lith March, 1946 

CLOSIN'G DOWlil OJ' TlIB BAILLY MUNl1'IOli8 . r~ lU.Gl'lJB 

No. 126-(11) Owiug to a ohange in the produotioll. programme. tbe Fact.ol7 was OI088d OIl 
16 November. 11144. and the dispersal or the Produotion Staff oaused some oltho quarters to 
tJeoome vaoant. A Bkeleton sta«. howeYer. remained in ocoupation of some oftha quarters to look 
efter the m8<!hinery and plant pending receipt or a deciaian (rom H. M. G. ~rd ng the future 
.." ~ J'aetory. . 

(b) There wall no avoidable 1088 of revenue a8 pending H. K. G"s. decision in thla, matter 
1be .. acant quartarw oould not be petmanently allotted to the ranway II'ta.ff. 

(0) 154.0 UDite of staff quarters were built in oonnection with this Factory. These quarte1'l, 
.nept thoee OQoupied by the skeleton staff. refetred to in reply to (0) above. were partly ocoupied 
." l'Iln-7 staft' but the remainder were not. as the staff were a.pprehensive of the poesibility ol 
thei' sullsequent ejeotment should H. M. G. decide to re.open the Factory. 

(If) As it has sinoe been decided not to re·open the J'actory. the railway ta ~ e been aeked 
to ooC'upy aIt the .qua1"ters available. 

J'IIJomaaIioa promised i" reply to Starred Quueion No. 962, t»W", Sri K. B. Jirtaraja. 
. Hedge. on the 13th March, 1946 

PmOJlS OJ' RICB. WHEAT AND BAJBA IN CERTAIN DISTRICTS. 

No. 162-{a) A statement i. laid on the table of the HoUllO. 
(b) ~ disparities in pw"ohase and sellinf! priOOll in Dharwar and Bq.pur are ohiefty due to 

tho varying oost of tr"nsport within the disttiotR. 
(c) In Madru districts. Colleotors tako steps to find suitable storage aooammodatioD\ If 

necessary. by requisitioDing. Four .Assistant Entomologists have been appointed in the province 
for inspeotinf! grains. 
• For the proper care of stol'8d grainll in Bombay district •• godO'WIl keepers. godown managers. 
godown Inspectors and district ~r t on per n~ndent  have been appointed. An Assis-
tant. Direotor of Civil Supplies (Dist.riots) has also been appointed whose duty is to inspect the 
lodowns in the .province outside the oity of Born bay and to advise Collectors regardiag the pro. i: 
per storage of grain. BHidea. DOn.offioial Godown Con1mittees have been appointed in eaoh 
district. to inspect godowns and to aaggut improvam-t. Il~ WAerever ~. 

(d) Thlll'8 M'O Distrio' Food Counoila in Mala ..... K ....... 1IeUar7 &lid NildriB wlmlh ol'llinari. 
11 meet once .. month. In the. distriot. of Belgaum, Dhenrar. a~ and Nort.h Kanara th.,", 
&JOe (1) DiArioi Prico and.Bapp17 Adviao17 ~ t~_d tJW &aDtliriII CoIlimitiMe, ~  a~  
Prioe and 8apply AdVilJOrY Comniittee' for eaohtalulta and {f11tatiOniaI d' ~1'  ComJ:l)lttee 
fOl' ' a~ an!ll. "nl.' e Diftriat Price ana8upplt .d ~ ~ ' .arllet once a month 
ad· ... ; .... _ ~ 1neet. '7 ono. .. ~~'. ",.,. . ... ~ a'iul' ' ~ 
....... .~ ..atM1\Ii.i6iolllbl ~ ~ .  . ~ j)DtJII • DiOkril1.-
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LEOISLATIVE ASSEMBLY [21sT JAN. 1946 

lnfornaation promiaed in reply to a Short Notice Quution, CJ8ke4 by Mr. T. 8. AviftCJ8hi-
Zingam Ohettiar, on tke 13th March 1945 

CASlI:S OF PlwnTn:BING AND H()A.BrJING AGAINST EUROPEAN 'l'BADING CONOEBNS 

STATEMENT I 

Number o~ oases under the Hoarding and Profiteering Prevention Ordinance detected against 
rOp ean Tradmg Conoems and ohallaned in oourta •••••••••••• 40 . 

STATEMENT II 

Number of ~ under the Hoarding and Profiteering Prevention Ordinance in whick 1m 
oft'ence is aruapeoted against European Trading Conoerna and in respect of which enquiries &1'8 in 
prope., and have not yet been ohallaned ............ 26. 

STATEMENT m 
Names of flrmI oonvioted and the aentenoea awarded to them. 

B.No. Names 
(BOMBAY CmoLB) 

1. ''MI', Ralli Brothers. . 

2. 'MI •. Ralli Brothers (2nd_) 

8. MI •. Volkart Brothers .  .  . 
,. MI •. J. L. Morison, Bon &: Jones, Ltd. 

(C.lLCt7'l"1'A CmoLB) 
S. MI •. Anglo Swiss Watoh Co. 

8. MI •. 1l'rank Ross and Co.. . 
'1. M/ •. 1l'rank Ross and Co. (2nd_) 
P. MI •. Tbaokers Spink &: Co. 

8. 'MI •. British Indian Engr. Stores 

10. MI •. Jubilee Stores . 
11. MI •. J. Ezra . 
l!. 'MI •. K. J. Watsons .  . 
18. MI •. R. Goldber1'Y..,' . 

(LABOBB CmoLB) 
14. MI •. Smith and Campbell • 

11. MI •. King and Co.. . 
18. v.r •. K. Maodonald &: Sons 
17. 'MI.· Wen8ers . 

Sentence 

• Fined Re. 201. pZt..t 1 day'. simple impriscm-
mant. 

• General Manager, Manager and saleeman 
fined Re. 1,000. Re. 200 and Ra. 100, NIl-
.pectively. .. l' 

· Fined Ra. 10,000. 
Fined Re. 2,000. 

• Proprietor and salaaman fined Ra. 200 and 
RL 100. respectiVely. 

· Fined Re. 200. 
· Fined Re. 600. 
• Manager and aaleaman fined Re. 600 and 

Re. 200. respectively. 
• Proprietor and saleeman fined Ra. 300 aDd 

Ra. 200. respectively. 
· Fined Re. 20. 
· Fined Re. 500. 
· Fined Re. 200. 
• Fined Re. 500. 

• Sales lady and cash clerk fined Ra. 75 aDd 
Ra. 126 respectively. 

· Fined Re. 50. 
· Fined Re. 1.000. 
· Fined Re. 500. 

STATEMENT IV 
Names of firma acquitted on proseoution. 

B. No. Names. 
1. MI •. Asquith and Lords Ltd., Bombay. 
J. MI.. Thaokers, Ltd. 
NOTB.-The above statements &1'8 in respect of British India for the period from the 18th 

October 1943, the date of the promulgation of tile H. &: P. P. Ordinance, to the 31at 'M.aroh IIJj5. 

lnfomwtjon promiBed in reply to part (e) of Starred Quution No. 991, CJ8lced by 
Mr. Go"iftd V. De8hmukh, on 1M 14th March 1945 
OFFIOEBS IN TlLuNINo AT STAFF OOLLlllGE, QUlWl'A 

The J"en'Iaining 8 ofti08l'8 domiciled in India oame from the following Provinces and States :-
Punjab. .  •  .  . ., ~. • •.. •  1 
Bombay . 1 Kashmir • ]; 

Rampur I 

Information promiaed in reply to part (e) of Starred QUestion No. 1001, tUllced by 
Mr. Ram Narayan Singh, on tke 14th March 1945 

j 

LAND AOQUIRED FOR AERODROME NEAR GAYA '1 
(e) The position on the 12th June 1946 was·as follows:-

Zommdon TmmaI.t 
RL RB. 

Amount already P!'id.. • 26.184. 8  0 1.33.671 140 O· 
Amount under diabUl'lleDlent .  .  . 12.017 10 0 64.593 5 0. 
Further 8UIIl8 due for payment (approzimate1y) 89,000 0  0 '24,000 0 0. 

Totals • 1~17 t  1  0 1,11.286 B () 
I 



I 
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STATEMENTS LAID ON THE TABLB 35 

Information promiBed in reply to Starred Question No. 1032. aalced by Lala Sham LaZ, 
on t1ae 15th March 1945 

~  

~ DUTf.IIIS OJ' CONTBOLLBBS ON OERTAIN R.uLWAYS 
~ (a) (i) Section Controllers on the three railwaYII named regulate the movement .of trains and 
it distribution of stock on the IIOOtions, and obtain information from lltations regardmg the lltock 
~ position, relief arrangemente, eto. On the G. I. P. Railway, Section Controllers alao order goods 
, trains, while on the North Western Railway they arrange trains in oonaultation with Deputy 

f'·· Controllers. , (it) Deputy Controllers generally BIlperville and guide the SeotUm Controllers, watoh the 
'. movement of important trains and take over a IIOOtion in the event of an aooiden'- The ordering 
~  of trains on the East Indian Railway is done by Deputy Controllel'll. 
'f (iii) Chief Controllers are responsible for the general ~ a on of the oontrol oIBae. 
:.~. (b) Yell, on the bu8y IIOOtioDII of the Bombay and BhWlavaJ Divisions of the G. I. P. RailwaY. 
. where it is n-..ry to relieve Section Controllers of oonsiderable writing and other olerioal work. 
, (0) On the G. I. P. and N. W. Railways. , 

(d) On the NoJ'th Western Railway stock is allotted by a apeoial Stom.OontroUerunderthe 
IlUperviaion of the Chief Controller; on the G. I. P. Railway the Chief Controller, where one ia 
provided, is ~ ll le for this work, otherwise the Deputy Controller I and on the Eaat Indlan 
Railway, stock 18 not allotted by Controllers. 

(e) Except in the oaae of Chief Controllers on the Eaat Indian and North Western Railwaya, 
where they are treated as IlUperviaory staff, the Controllers are olaaai1led as • oontinuoua ' work8l'8 
under the Hours of Employment Regulations and work for six to eight houra a day in aooordanoe 
with requirements. 

Inf0rrn4tion promiBed in reply to pari (c) of Starred Question No. 1096, aalced by 
Mr. Piare £aU Kureel. on the 19th March 1945 

CIVILIAN GAZlIrrBlD OB'B'IOlllBS 
(0) It is regretted that no record of applioations reoeived nor of applioations rejected ia kept. 

~. InformalionpromiBedinrepJytoSta"edQuutio'MN08.1097. 1098. 1099. 1101 cmtl 
! 1111 (e). aaked by 8ri K. B. JifllJr(Jja Hegde. on the 19th March 1945 
~.  EXOIBE DUTY ON BlIITBL NUTS IN OlllBTA.IN MADBA.S DIsTBIOTS 

No. 1097.-(a) and (b). Attention is invited to the reply to part (a) of queation No. 886. 
(0) No duty was oollected OD betel Dut harveated before 1st Maroh 1944 in the diatriota of 

t Ooimbatore and NiJgirill. AI regards South Kanara, Malabar, and Coorg. no 1MIJI&r&t&1Iguree are 
available. 

(d) Declarations of stookII of oured nuta made to the Central Exoiae OfBoers on or before lit 
April, 1944 !did the aooounts maintained by the ouret"II, dealers, banks and oo.operative 800ietiea 
were taken as the baaia for determining whether the betel nuts were oured before 1st ~ I . 

(e) No. But declarations of stocks of betel nuts on lilt April 19" were obtained ouret"II, 
dealers, eta. 

(J) Attention is invited to the reply to parte (0) and (d) of question No. 885. 

PB.:m-ExOIBE CERTIFIOATES FOB BETJIIL NUT GBOW1DBS AND TB.A.DlIIBS IN SOUTH KA.NA.BA. 

No. 1098.-(a) Yea. 
(b) Yea. 

DISTRICTS. . 

EXCISE DUTY ON BlIITlIIL NUTB IN SOUTH ~ . DISTRICTS 

No. 1099.-(a) Where after IIOrutiny it was found that oeJ'tifioatee of exemption had been 
erroneously granted the oeJ'tifioatea were oanoelled and duty amounting to about Ra. 80,000 '1Ilol 
demanded. Th_ claims are being reviewed by the Collector in the light of the Gaeral Ordlll'll 
referred to in the reply to parte (0) and (d) of queation No. 885. 

(b) No. 
(0) Approximately Rs. ,,600. ... 
(d) Attention is invited to the reply to parte (e) and (d) of question No. 885. 

RBsTRIOTIONS ON BlIITBL NUT CULTIVATION A.lm CUBING IN OlIIBTA.IN M.u>1U.S 
DIsTBICTS ' 

No. 1101.-Growerra ooltivating Ie. than ten aoree and ourers ~ leu than 100 IIIaUDCU 
~ not obliged to maintain aooounts I but the local oftioere have adviMd them in their own 
mtereete, to keep a simple record of their diepoeals in order to 8IBiat them in aooounting for their 
produota when making their declarations to. the Exoiae ot!ioer at the end of the curing 8eMOD. 

LANDS BlIQUI8ITION'ED no. RyOTS AT KUDLA, SoUTH KAl'I'A.RA DIsTRICT 
No. 1111.-(a) Rice • • 3N maunde. 

Bate! nuts • 850 maunda. 
Coconuts 2U,OOO numberI. 
Pepper 92 maunde. 

o 2 



a6 LEGISI.ATIVE ASSEMBLY [21sT JAN. 1946 

~.lot'rIItt1 on promised in reply to part (c) 0/ Sf4mJ. Quution No. 1123. Q8ke4 6y 
Mr. Manu Bubedar, on IAe 20th 1IIa'l'01. ~  

PBEFEBENOB QIVEN BY SuPPLY DEPABTKmrT TO FOBElOfi PBoDUcrs 

~. 

The value of tlIe imponed drugs pu.ro1laBed duda8 tlw peJIiod let Ho,vembef 1948 to the ala 
August 1944 W88 Rs. 1.17.78,436 approximately. Due to various difficultIes, inoluding the non-
&vail&bility of prio9d invQjoea in oer'" 0-. it ia DOt JIOIIIIib1e So ~ppl  ~ o1r ag tlae value 
ef imported drQi8 qucing the re a n ~ periods o,f Ute finanoial yeaN 1948·" NllilBM·46. 

In/omlation promised in reply 10 SIa",(lQueBlioM NOll. 1124, 1125 ",nil 1126, askea 
by ShaiiD/tl«Jjiuddin Ah'lMd ~e  Oft the 20th Mqroh 1943 

CBBTADT A ~. I GUARDS BlIIVEBTEll TO B CLAs8 IN HoWB.All DIVISION. 
EAST INDIA.N RAILWAY 

No. 1124.-(0) ond (b). Government are inforr;ned that onl,y one IJUOh Muslim Guard wu 
detailed to t~ the aenior Assi!I.ta.nt Station Masters' Refresher Cou.rae in Hay 1944 and W88 
reverted to Grede Il in Auguat 11)44. The question of sending BWili sljaff for Refresher Courlllllll 
.,fter 45 yea,ra, ap is being U'lLD!ineci. 

A CLASS NON-l{u8LD1 GUARDS SENT FOB REFRESHEB COURSE IN HOWRAH DIVISION, 
EAST INDIA.N RAILWAY 

No. 1125.-(0) It is not 8 fact. 
(b) Three non.Muslims were sent for the Refresher Course during the period referred So. 

CBBTAIN A ~  MUSLDI GUARDS RlilVIlBTED TO B CLASS IN HowBiul DIVISION, 
EAST I'NDIAN RAl'LWAY 

No. 1126.-(a) and (b). Th_ W88 only one Muslim Guard a&cted. 88 stated in the reply to 
Starred Question No. 1124. He joineci 'he E. 1. Railway 88 a Grade II Guard on the 2nd March 
1922. and W88 posted to ollloiate 88 Grade 1 Guard from the 9th June 1943. He has not passed 
aU the departmantal eza.u;aiD.atioua BoDd th. reward of Rs. 20. which be received on one oocasion W88 
in oonnect.ion with good work in recovering a bale of goods. He was reverted to a Grade II 
Guard's posli because he waa found unfit to fill the ~ post. .  _ 

In/ormal.ion promiaed in reply to part (b) 0/ Sta"ed QuuD.Qn No. 11&8. asMd by 
Seth YUlJu/ Abdoola Haroon, on the 2ilth March 1945 \ 

SlIINIORITY OF MUSLIMS RlilOBUITED IN KABAOHI DIVISION, NORTH WESTlIIBN I ' ~  
(b) Government understand that due to It appre en ~ in regard to oert&.in. ordeN. olerM 

in Grade I on the Karachi Division were beIag lib IWD apinat JI!I"DllDent. posts in acoordanoe with 
their seniority reckoned from the date of "pyol1lt.ment. and not in order of oommunal rotation. This 
l'eB1llted in a few temporary Hindu Clerks. Grade I, being promoted to Grade II &goYnat long·term 
vacanoies and certain Muslim olerks who were temporary agtUust permllIlent vaoancies being only 
posted to officiate in Grade II in normal leavA3 va.o&Iloio&. The aeniority of t.he staff atfected-iB 
being refixed in aooordanoe with the oorrect procedure ~ no further aotion is oollllidered 
neoeasary. 

l'll/ormatAonrp,omMIed in rre:JHy tp r.r~ QueMM NQ. 1142, ~ by Mr. MuhamfllDlll 
Ahsan, on the ~ MIQIrc1a 1946. 

BLOOK SIGNALMBN ON BlIINGAL AND ASSAM RAILWAY 

(0) Appointments t.o the category of Blook Signalmen on the Bengal and 
are t.aken into acoount for t.he purpose ment.ioned. 

(b) The required information is as fullows:-

1942 
49 
3 

Assam Railway 

1943 
·27 
1 
1 

(0) Yes,in.viewoftheteohnioalnat.ureofthework, thep08ts of Blook Signalmen arc normaUy 
filled by promoting ~ per en ed Switchmen. Such promotions, however, are t.reated as direot 
appointme.nt.1I for the purpose of adjustment of the communal. quotas. 

(d) No; &8 stated in reply to Sha.ikh Ra.fiuddin Ahmad Siddiquee'l\ Starred Question 
No. 1127, Ildk6d 01). 20th Maroh 1945, the reservation ofcommuna.l percentageB in direct recruit-
ment is not required to be observed in respect ofindividl1al categories but in respect of the railway 
as a whole. 
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r,."rwtJJ>Ati..,. promisetHn reply to Slaf"retl ~ NO-'. 1110 -fJnd 1 un, tzeked by 
Hajee OkowtlkTlrt/ Muhammad Ismail Khan, ot/, the 20th March 1943 

A.UOrrY OF MUSLIMS IN MEDIOAL DEPARTMENT SELECTION BOARDS, BENGAL AND 

ASSAM RAILWAY 

No. 1150.-(a) and (b). No Selection Boards were held for promotion to the Distriot 
Assistant Medical Officer grooes during the years 19'3 and 194'. As regards the posta 

ABBistant Chemists and Laboratory ABBistants (BBnior and junior) only one BBlection was held 
15th December 1944, and the Selection Board oonsisted of four Hindus and 1 Mul'lim. 
(e) A very senior non-Muslim dootor was promoted as Distriot Medical Officer temporarily. 
only Muslim doctor who POBSeBSeS foreign degrees haa alao been promoted temporarily as a 
Medioal Officer on the Bengal and ABB&m Railway. 

IGNORING MUSqM CL..u'M:S FOB CLEBIOAL GRADE PROMOTIONS IN MEDIOAL· 

D:ml>ARTMENT, BENGAL AND ASSAM RAILWAY 

No. 1161.-(a) GOvernment are informed that promotions to Gracfes • D', • E  ' and • F' of 
clerioal cadre of the Medical Department qf the B.&A. Railway are made on the basis of lI8Ilior-
without the aBBistanoe of Selection Boards. The promo\ioDB referred to were aJ.eo made in 

WlQI[)rd,anllle with sen.iority except in the oaBB of two Muslims. who though junior in IIIIrvioe to oar-
non-Muslhns, were temporarily promoted to • D  • Grooe for oommistrative oonvenienoe. 
(b) The number of non-Muslims promoted to Grooes • F ... E  • and • D • is 1. 9 and 6 reepeot. 
and that of Muslims is nil, 1 arid 6 respectively. The reply to the latter portion does not 
in view of the reply to part (a). 

------
nformation promised in reply to Starred Question No. lIM, asked by Mr. Han Sharan 

Prasad, 8niJaatatJa, on the 20th March, 1945. 

lIll ~l' IO . Ol'l ON BOOKlNG OF GREEN FaUlTS FROM MUZAFFARPUB RAILWAY STATIO]! 

• The Honourable Member ill referred to the information laid on the table of the HoU8B in ~l  
to part (b) of Starred Question No. 798, asked by Mr. Badri Dutt Panda, in the Legislative 
Atoaembly on the 7th March 1 U.S. 

Information promised in. reply toStarred Que8tion No. lI63, a ~d by Shaikh Rajiuddin. 
~ Ahmad Sidd"zuee on behalf of Dr. Hahibar Rahman, on the 20th Marc11941S 
PAUCITY OF M'USLIMS IN ESTABLISHMENT SEO'l'IONS AT CHITTAGONG, BENGAL AN'D 

• Ass..tM RMLWAY 

(a) No. There are 10 Muslims in the Establishment Section .the Traffio Department and 
2 in the Administration Department. Government are Informed that the majority of t.he existing 
atatJ in the Establiabment 8eotions of the Departments referred to are employMa taken. o\'e1' from 
$he late A. B. Railway Company and that owmg to the disturbed oonditioae in the Chittagoq 
~  the B. & A. RaOway Administration have had to oonfine their recruitment to t~ 
itself and have-found it diffioult to obtain Muslim recruits against the reIIIIl"Vation prescribed 
for them. , 

(b) The information required ill tabulated below: 

Number of ataIf oommunitywiae 

Name of the 0fB0e Other Total 
Anglo- Minority 
Indiana Communitiell 

TraJBo • !l 10 1 1  . 3S 

~: ': 
Ertrioal 8 • 
A.R.P.. ." " 
Administration 17 2 1 1 21 

Information promised ita reply to Starred Queations NOl. 1166 [par"'(a) to (e)], 1166, 
lI67 antl1l68, asl:etl by Mr. Mu1u:&mmad Nauman, on the 20th March 1945 

PRoMOTIONS TO LoWER GAZETTED SEKVIOI:, EAST INDIAN AND BENGAL ASSAM 

RAILWAYS 
No. 1166.-(a) The table below gives the required information I 

Railway Hindus Muslims 
~lo
Indiana OhriGiaDa Sikhs 

B.&A. 

" 6 Ii 1 1 
E.I. 85 8 87 1 
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. (b) The prooedure for seleoting senior subordinates to gazett.ell ranks differed on railways 
J rlO1'to November 1944. Sinoe then, however, a uniform procedure is being followed as indioated 
In Railway Board's letter No. E44PMI2, dated lOth November 1944, a oopy of whioh was pla.oed 
on the table of the House in reply to part (b) of Lala. Sham Lall's Starred Question No. 1130 
uked on the 20th March 1945. Aocording to this letter, selectioM are being made with the help 
of properly constituted Boards. Further, railway adminiatrationa have been asked to review the 
__ of atatf previously approved in aooordanoe with the procedure preeoribed in this letter. 

(0) On the B. & A. Railway, Selection Committees were not held in all oaaea prior to July 
1944. The Silleotion Boards held during the period referred to in Part (G) of the question on the 
E. I. Railway inoluded one Muslim OffiOllr, while on the B. & A. Railway Selection Committee. 
eonvened after November 1944, were constituted in aooordanOll with the Railway Board's instruo. 
tiona iaaued during that month. 

A CLAss Quans ON EAST INDIAN RAILWAY 

No. 1166.-(G) Of 575 Guards Grade I (the proper olaaaifioation being Grades I & II and no 
a-A & B  ) employed on the East Indian Railway on Slat ~ IIK4. 113 were Mualiml. 

(b) I', of whom 4 were Muslims. 

(0)· The total number of guards promoted from Grade n to Grade I ... on 31at December 19" 
.".. 1'8, of whom 78 were Muslims. Separate figures for promotions during 1944 are not available. 

(el) The reply to both pa.rta of the queation is in the atBrmative 80 far ... annual reports relat-
lug to direct ,eoruitment are oonOlll'ned. No reports in regard to vaoanoies filled by promotion 
are required to be submitted as the orders regarding reservation of communal peroenta.gea apply 
only to vacanoies open to direct recruitment. 

APPOINTMENTS TO LoWER GAZETTED RANK 

No. 116'1.-(a) 782 subordinates, of whom 216 were Muslims, were appointed during the 
period referred to, and eight subordinates, three of whom were Muslims, were promoted to the 
Lower Gazetted Service on the O. & T. Railway. 

(b) 530 vacanoies in the subordinate cadre were advertised. Generally, advertisements are 
Inserted in at least six of the follpwing newspapers :-

The Searchlight 
The Indian Nation 
The Christian Layman 
The Statesman 
The Pioneer 
The Leader • 
The Itihad, Haq, Maahraque, Aj, Bharat and Gyanahakti. 

(e) Appointments to subordinate services against va.ca.noiea referred to in (b) above were made 
flIrough the medium of selection oommittees. A major portion of the remaining 252 vaoanoiea 
were reviewed later by a Se1eotion Board. 

As regards the Lower Gazetted ServiOll, the vaoanoiea, which were oonfined to the Aooounts 
Department, were filled either by the tranafer of suitable peraona from other railways or by selec. 
tions made by the Financial Adviser and Chief Aooounts Officer with the aXKial of the General 
:Manager of the Railway. No selection oommitteea were appointed for . Lower Gazetted 
Service vaoanoies during the years in queation. In this oonneotion Honourable ember'. attention 
ia invited to Railway Board's letter No. E. ~M1  dated 14.th November 1944, a oopy of which 
w ... plaoed on the table of the House is reply to part (6) of La.la. Sham Lall's Starred Queation 
No. 1130..ked on the 20th March 1~ . 

(el) mad (e). So far sa subordinate atatf are ooDOerned. the principles and practice adopted in 
regard to setting up of aeIeotion committees and maintaining approval lists of candidates for 
filling vacancies are detailed in the rules for the recruitment and training of subordinate ata4' .. 
eontained in Appendix n to the State Railway Eetabliahment Code, Volume I, a ooPY of which ia 

, available in the Library of the House. As regards the Lower Ge&etted 8erviOll, the queation doee 
not a.riae in view of the reply to part (0). 

OJTIOBRS AND SUBORDINATES IN FOOD CoNTROL DlilPARTMJDNT, OuDX AND 

TnmUT RAILWAY 

No. 1168.-(0) 81. 
(b) 21. 
(0) Partly by direct recruitment and partly by transfer from other departments. 

I (ct) 18 and 3 respectively. 

(e) In Ootober 1944, posta of Inspeetors and Depot Store Keeper 'were advertised and 5 
Mualima and 2 Hindus were appointed after proper selection. The latter part does not arise. 

(J) 4 Hindua. 
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J 1,y0'fmlJti0n promiaed in reply to Starred. Questio1&8 NOB. 1169,1170 anti 1171, cuked 
39 

I Dewan Abdul Baaith Ohoudhury, 01& the 20th March, 1946 
~ 
~ RBSIaNED MUSLIM GUARDS NOT Bl!IPLAOJIID BY MUSLIMS IN HOWBAH DIvIsIO .N: 

EAsT INDIAN RAILWAY 

No. 116'.-{a) and (b). The actual position. 80 far all vacanoies oaWJed by the resigna. 
, tion of per80DS appointed in temporary vacanoies are oonoemed, i. that the exiBting orders re. 
quire all moh vaoanoie8 to be treated &8 fresh vacanoie8 for purpoaee of oommunal repreeenta-
tion. 

(0) Yes, some vacan0ie8 were 8lled by direct recruitment. 
(d) The followiDg .table giVe8 the required information : 

Grade I 

Grade II 

Number of vacanoies 

12 

" 

Nwnber of peJ'llOll8 appointed 
againllt theee noan0ie8 
who are s,ill in eervice 

(MualimII) 

2 

9 

(Non.Jrlulaima) 

9 

88 

MUSLIM WIB.JIILJIISS OPlIIB.ATOBS IN HOWB.A.B DIvIsION, EAsT hmUN RAILWAY 

No. 1110.-(0) and (b). The politi of Wireleee Operators on the E. I. Rly. were HUed 
by promotion of Signallers already in service and not by direct recruitment. The reaer. 
vation of communal percentage therefore did not apply in these 0_. Fifteen POliti of Wireleaa 
Operators were sanctioned for the Howrali Diviaion during the period refered to, for whioh 

" 

twenty Bignallel'll were trained &8 Wil'el_ Operatol'll. Of tMe two are MUIIlimB. 

MUSLIM WmBr.JIISS OPJllJU.TOBS IN HOWBAR DIvIsION, EAsT INDIAN RAILWAY 

No. 1111.-(a). Yel. but &8 stated in my reply to the Honourable Member's question 
No. 1170, reservation of communal percentage did not apply in making appointmentl to Wirele. 
Operatol'll postl. 

(b) So, far. ouly seven non.MulBlimB, in accordance with their seniority have been promoted 
anciPoated all Wireleee Operatol'8 on the Howrah Division. Other qualified Signallel'll, n l ~ 

MuSlims, will be promoted in their turn. 

InJormoiMm promi8eil ,71. reply to Unstarred Que.mon No. 94, cu1eed btl Mr. Ana. 
Mohan Dam, 01& tile 20th March 1940 

CLlmxs AND BOBTING POS'l'IDIN Ili Cu.ouTTA. POST OnJOJIIS 

(a) 

Name of oftlce 

(i) Rub Bihari Avenue 

(il) Narkildauga 

(ill) Huting's • 

(iv) Garden Reach 

Olerks 

9 , 
tI 

6 

Number of 

Sorting 
poltmen 

2 

1 

1 

(b) and (0). The general prinoiple followed, subject to funds being available, is thai 
where post OffiOeB have not 1_ than five olerks in addition to a postmuter, 
the postmaster is lin officer of the the selection grade On this prinoiple, aeleotion grade polite 
are justified for the Ruh Bihari Avenue, Hutinp and Garden Reach Post Offi088, and t.beM 
have .inoe been Banotioned. ... 
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Injormation promiBed in reply to' part (a) oj Starred, Question No., 1202, aB1ced by 

Shrimati K. ROOha Bai Subbarayan, on the 21st Marek 1945 • 
Tlm:M:s FOR WOJON DOOTORS IN CENTRAL MEDIOAL AND HEALTH SERVIOES 

81Gtemem a1wu'''ag detail. rega,.ding pay, allowmr.cu, de., oj tI!Of'Ilen doctor8 and men doclof'. 
oj OOI"f'U1>Of'ICmg rank employed ~ the BtaJJ, on the Governmem GenB1'al HoBpitala in 

• eM Oemrally Administered A,._ 

Name of Area 
Delhi 

Ajmer 

Coorg. 

Baluohistan 

WOmen 
Rs.5o/· p,m. plus meMing allowance @ 

Rs. 1/8/. per diem, with free furiniahed 
quarter free water and electricity upto 
15 units (House Surgeons). 

Rs.200-10-300-15-450 plua war 
allowanoe as per scale sanctioned 
by the Government from time to time 
(Aasistant Surgeons) 

(iJ 65-71/2-110-10/2-170 p. m. plu8 
dearneas Rs., 12/. p.m. 

(ii) 65-7/2-100-8/2-124-9/2-160 
p"," dearneas RB. 12/. p.m. (Sub.Asstt. 
Surgeons) 

150-10-200 with rent free quarters. 
(Doctors with licentiate's qualifications) 

Men 
Same 8S for Women (Hous& 

Surgeons). 

RR. 200-10-320-15-500, 
pltu war allowance as per 
seale sanotioned by the Govt. 
ftom time to time (Asstt. 
Surgeons). 

Bame as for women (Sub-
Assistant Surgeons) 

Re. 115.-8-100 plitugeneral oom-
pensatory allowance Re. 21.14.() 

with rent free quarter. 
(Dootors with licentiate's 
qualifications). 

InjOf'fnlJtion promi8ed in reply to Starred Question No. 1228, aBketl by Mr. Anang 
_ Mohan Dam, on the 2IBt March 1945 

DlIlARNESS -ALLow ANOE TO DELHI SOHC;>OL TEACHERS 
No. 1228.-(b) No. 
(b) Does not arise. 

• 
Injormation promi8ed in reply to Sta,.,.ed Question Nos. 1334, 1235 and 1237. 

aB1ced by Mr. D. K. Lakari Okaudhuri, on the 21st March 1945. 
ELJlOTBIO OoNNJIOTION' APPLIOATIONS FROK WESTERN EXTENSION AREA, 

KAROL BAGH, DELHI 
N .. 1234.-(t), (ii), (til) and (tv). Enquires have been made. The information desired 

11 not readily available. Itt collection over a long period of four years will involve expendiWre 
of time and labour which would not be commenBurate with result. 

REFUSAL OF ELEOTRIO CONNJIOTIONS IN DELHI 
No. 1236.-(4) Yes, in view of the expanding needa for operational purposeB, I!8Dctioned 

of the electrical oonnection to private houses, had in some cases to be withheld, on account 
oC the necessity for the conservation of the electrio energy and the material available. 

I (b) In these abnormal timeB some hardship is bound to be caused to some people by such 
measures as have neceasarily to be taken to conserve energy and material which are in short supply 
PremiseB cannot be therefore connected with the supply mains for the reasons that they are equip. 
ped with electrio installations and internal wiring. For marriages and other domestio ceremo· 
nies temporary eleotricity connections are frequently sanctioned to avoid undue to hardshipB • 

. The Govt. have however, reoently withdrawn Electricity Control Order in respect of domestio 
oonneotiona. 

(0) Informal Bcheme of kerosene oil rationin has been introduce, wherein provision has beeD 
made for the issue of kerosene oil to families living in unelectrified quarters. 

LAox OF STREET LIGHTING IN WESTERN EXTENSION ARIIA, KARoL BAGH, DELHI 
No. 1237.-(a) This is not true afthe older portions of Karol Bagh but in the areas developed 

lince 1937 the municipal-duthority concerned (the Delhi Municipal Committee) h,. not yet 
taken over or brought into use the street lighting equipment which was provided by the Delhi 
Improvement Trust. 

(b) There have been some C8B8B of accidents in the past, but it cannot be a.ssumed that 
all of them were die to the absence of street lighting though the want of illumination 
might have been a contributing cause in some oa.aes. 

. (0) The want of street lighting may have Caoilited the operations oC oriminaJa to some ex· 
tent. But the theCtt are mainly diue to openness of the neighbourhood which haa not been funy 
built up and oareless habits of householders. 
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(II) By the expl'6ll8ion "Karol Bagh Road" ~retr la l  the Hon'ble Membel' refers to the-
Link Road on which lights were provided some tune ago, u the Hon'ble Membel' has himself' 
mentioned. Road No. 34 (Pusa Road) and Block No. 62 of Western Extension Area were taken 
over recently by the Delhi Municipal Committee for maintenance. No electl'ic bulbs are in 
short supply, the street lighting in, Karol Bagh as pell as most parts in Delhi and New Delhi 
has been insuBlcient. The position will be remedied as soon as the Municipalities are in receipt of-
, fresh oonsignments. 

(a) The various municipalaervioes in the Western Extension Area have not yet been taken 
_ over for maintenance by the Delhi Municipal Committee because the areas have not yet. been 
completely built up. It is expected however, that the municipality will shortly take over some-
-parts of the area when it may be p088ible to take over the street lamps and bring them into use. 

Information prlYmised in reply to _ Starred Queation" N08. 1238, 1941 and 1242, 
a81ced by Mr. Ananga Mohan Dam, on the 21st March 1945 

PERMITS ISSUED IN DELHI TO CoNSUMERS OF CLOTH, ETC. 

No. 1238.-8laUmenl II/iou-ing the fI/Jm68 01 dealerll in woo. • .frJvot.w perm". Jor CJlolu were ..... ed! 
during the monlk 01 Fe1wuory 1946 

Serial No. of Btook on 
No. Name of the dealer cyoles 1st March, 

~. Continental Cyole Co., Jama Masjid, Delhi 
• Hem Chand, Jama Masjid, Delhi . 
3. I per~a~le & Motol' Company. Delhi 
40. P. D. • Chandni Chowk, Delhi . 
II. P. D. Gupta, Paharganj. Delhi •  • 
-6. E. S. Pearey LalI, Kashmere Gate, Delhi 
7. Shankar Lall & Sona, Delhi . 
8. Sardar Cyole & Motor Company, Delhi 
9. S. M. Abdulla, &dar Bazar, Delhi 
10. L. N. GuJ;'ta. Delhi. . 
11. MiBtri Ghlll8 Singh, Delhi . 
12. Ennatha Cyole Shop, New Delhi 
13. Laxmi Cyole Stores, New Delhi • 
14. New India Traders, Faiz B&Za.I', Delhi 
111. Calcutta Cyole Supplr Company, Delhi 
16. M. A. Moon, Chandm Chowk, Delhi 
17' Broadway Stores. Delhi . 
18. New Delhi Cyole Mart, Delhi 
19. New Popular Cyole Mart. Delhi 

iasued 19411 

1 
13 
32 
140 
III 
2156 
2 

10 

6 
21 
1 

3 
9 
14, 
2, 
1 
86 
24 (Hercules) 
3 
1 
3 
9 (Heroules) 
18 
25 
60 
215 
16 
23 
1 
13 

8lat8menl ilhowing the namu 01 dealeril in whoila/(J1Jour""",,", Jor watc1MII war. wlU«l durin". 
• FelJrUorll, 1946 

Stook in Permits Balance 
hand on .ued in hand 

Serial Name of the dealer 1st Feb· during the on 1st 
No. ruary, 19411 month of Maroh, 

February 1~ 

1. ~ Lodhi & Company. • 810 318 492 
2. MeIIIIl'8. Swastika Watch Company 4.62 81 381 
8. MeIIIIl'8. S. M. Ra.fi •  •  • 100 16 84. 
4. MIIIIII1'II. Balkishen Das Watch Co. 7l 40 81 
5. Meaara. Genewa Watch Company 111 11 4 
6. MIIIIII1'II. Laxmi Narayan .  • 230 69 161 
7. MeIIIIl'8. Cook & Calvey •  . 12 7 5 
8. MIIII8r8. Jaina Watch Company . 388 72 316 
9. MeIIIIl'8 I ~al Watch Company 129 32 97 
10. M_. J er Watch Company . 22 18 , 
11. Regal Watch Comf::y •  • 170 68 122 
12. MIIIIII1'II. Kanahya atch Company 106 48 58 
18. MIIIIII1'II. Duke Watch Company •• 75 28 47 
14. M_ Ram Nath and Company 5 4- 1 
15. MeIIIIl'8. G. B. Watch Company • 32 23 9 
16. Meaars. Simon Watch Company • 65 10 511 
17. MeIIIIl'8. Fine Watch Company . 16 10 6 
18. MIIIIII1'II. Central Watoh Company. 6  4 a 
19. M68IIl'II. Muniddin Watch Company • 3 1 2 
20. M611111'8. Murari Lall Watoh Company. 8 II 1 
21. Meaars. Star Watch Company •  • • 8  1 II 
22. Measra. G. S. Khanna, CantollD18J!t 12 1 11 

TOT.a.L 2,785 84.4. 1,891 
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SltJIemeftllMlDlng tM l'tIJ",e' oj dealer6 tn whose ",!JOur perm'" Jor wooUm cZo.th wer. tuued in 

_ ,he mcmth oj """",,y, 19,5. 

Serial 
No. 

Name of Dealers 

1. MeB'II. M. R. Idreea and Company • 
2. Keaara. M. Idreea Barry and Company • 
B. MeMl'II. Bohan Lal .  •  •  . 
I.. MeB'II. Sin Ram • 
5. Messrs. Sharma Broa. .  •  •  • 
6. Meaara. Padam Chand Jaadiah Perabad 
7. Meaara. Loke Nath Ram Baran n ... 
8. Meaars. Ghazali and Sona • 
9. M_. Siraj cmd Company 
10. M_. Aamat Bros.. .  . 
11. M_. Rahmat Elahi Mohd, Bilal 
12. Meaars. Karachi Cloth House 
13. Meaars. Mohan Bros. .  .  . 
1#.. Meaara. Perahotam l4l Sunder Lal 
15. Meaara. S. Khalil and Bona 
16. Meaars. Bandi Bros.. . 
17. Mesars. Riazuddin and Bona • 
18. Meaars. H. Rashid Ahmed (K.B.) 
19. MtlIIIInL Roy Bros. .  .  . 
20. Messrs. Diwan Chand Kanaya Lal 
'21. MMIIl'8. Rankir and Company . 
:22. MeIIIIl'S. Ragho Mal . 
23. Messrs. Great Eastern Stores 
:24. Meaars. Jokhi Mall 
25. Measrs. Edde .. 
26. Messra. Phelps. •  . 
27. Messrs. B. Leela Ram and Sona 
28. MeBSrB. Style. .  .  . 
'29. Messrs. Ram PershOO and Company 
30. Messra. Devi Chand .  . 
::n. Messrs. S. C. Sharma 
32. Messrs. Textile Mills Stores 
:33. Meaars. Mohd. Umer and Sona . 
34. Messrs. S. Rahman and Company 
-.35. Mesars. Fair Prioe Shop, SOOar Bazar 
:36. Measrs. Cheap Jainy . 
37. MeBIIr8. Hergobind Bros. 
88. Meaars. Nand Lal Har Narain 
89. Me&IIl'B. Kapadia and Company 
40. Messrs. Associated Clothers 
-41. Messrs. Glamour .  •  . 
4.2. MeB8rs. D. M. C. Co.operative Stores 
-43. Meurs. Loke Nath. .  • 
-44. M8IID'II. Thakur Dau Permeahri D888 
4.5. MeIIIIl'S. Shahabuddin Abdul Ghafoor 
-46. Meaars. Gauri Shanker 
-". Messrs. Royal Stores .  •  • 
-48. Mears. Bhagwan Dau •  • 
'9. Ma.ra. Gulzari Mal Jhabbo Mal • 
.50. Mears. Dwarka Nath . 
-51. Mears. V. Raj 8Dd Compan)'t 
-52. Ma.ra. M. S. Ghani and Sona 
53. M_. Uttame. . 
M. Meaars. Girdhari Lal. .  • 
-ti5. Meara. Umrao Singh Alopi Penhad 
.ti6. Messrs. Mohd. Ibrahim M. Siddiq 
-ti7. Meaars. Jagat Narain . 
:ti8. Meara. JWala Nath • 
~ . Meears. Janki DB88. • 
-60. Meurs. Other Woollen Deale", 

, 

Total 
number 
of 

Permi .. 

155 
212 
23 
12 
8 
7 
6 
1 
5 
29 
U 
12' 
36 
72 
204 
516 
361 
206 
188 

2' 
86 
61 
3 
77 
85 
140 
172 
80 
188 
6 
3 
88 
8 
29 
157 
7 
38 
17 
3 
7 
8 
5 
35 
17 
21 
11 
16 
1 
1 , 
2 
2 
2 
2 
1 
2 
1 
2 
7 

319 

TOTAL 3,916 

Remarks 

(Tweed) 

(Tweed) 
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LOw!'PAY:TOTTRAINlIID:GRADUATES IN HIGHER SECONDARY SCHOOLS IN DELHI 

No. 1241.-(0) No. Honours graduates of British or Indian Universities wh? ~ e got 
• dministrative or teaching experience of a specified number of years can become PrinCIpals of 

': HiSher'SecOlldary Schools in Delhi. 
\;' (b) y,.. Because the responsibilities of a Prinoipal of a Higher Secondary School are 
""k obviously greater than those of a teaoher. 

,i APPOINTMENT 01' OUTSIDlII TlIiAOHEBS IN DlIILBl ScHOOLS 

ii No. 1242.-(0) Yes. .  .  '  .  . .. 
4 (b) Yes, but only in oaBeS where residents of Deihl p08lle88IDg the reqU18lte qualificatloll8 
:i.\ were not available. " 
~~ .... < 

,:iIn/ormati.oft ~e  'n reply to Starred Quuti0n8 N06. 1262, 1263," 1271, 1272, 
~ 1273 aM 1277 (a)(ii), asked by Sri K. B. Jinaraja Hegtk, on the 22ntl 

,,:, March 1946 

NOD 01' PuBLIC BoNDe WARJllHOUSlII IN NOBTH KANABA DIsTBIOT 

No. 1262.-(0) and (b).-There are several private bonded warehoU188 in North Kana.r!, Die-
triot and these adequately meet the requirements of the trade. If at any time the need 18 felt 
for more private bonded warehouses or a publio bonded warehouse the Colleotor of Central 
, Exoiae, Bombay, would be prepared to oonsider applications for Iicenoes from suitable persoll8. 
The decline in the tobacoo trade in the South Kanara District oannot, however, be attributed 
to insutBoient bonded warehouse acoommodation in North Kanara Distriot since traders in the 
" latier District are now bringing tobacco in bond from such large centres &8 Sangli, Kolhapur. 
Nipani, Ellore and Bezwada instead of from the South Kanara pistriot. 

WlIITTING 01' TOBAOOO BY BONDED W ARJIIHOUSE KBEPEBS IN MA!'lGALOBlII 
, No. 1263.-(0) Certain varietijls of tobacco warehoused in Mangalore are capable of being 
'~:. used both for chewing and for the manufacture of snuff. When aaeeBBment of such tobacco is 
j" claimed at the rate for e~ tobacco, which is lower than the rate applioable to snuff tobacoo, 

I":{;.' the warehouse officer requires that it should first be treated with waier in order to render it unfit for manufacture into snuff. Duty is oharged only on the net weight of the tobacoo at 
i the time of clearanoe. I (b) This procedure is permi88ible under rules 143 and 159 or the Central Exciae Rules . 

. ~~ Acolliss TO WATER RlIISOUBCBS WITHIN REQUIsmONED LANDS AT KUMBLA 

t
~~: No. 1271.-(0) In the interest of military security, persona wishing to enter areal 
." whioh are declared "protected places" to take waier for irrigation purposes are required to 

. 
obtain permits. The Revenue Divisional Officer W&8 instructed to issue permits in consultation 

, with the military authorities. • 
(b) Compenaation will be paid in oases where an interference with irrigation facilities haa 

I =..... .. Co>onl<u"'ON, me., O. Oacnmos .. iIoQlnBmONlID LAN .. 
'f. AT K1JJIIBLA 

No. 1272.-(0) Work in oonnection with requisitioning began in Auguet, 11144 and the are .. 
which compleiely evacuated and handed over to the military authoritiell by -the lat February, 
111'5. 

(6) and (0) A sum ofR.. 1,07,'311/7/5 W&8 paid in oash in advance. Under the instruotions 
issued by Gcvernment, Colleotors are authoriaed to make advance payment.e even where an 
agreement cannot be reached in regard to the amount of oompenaation. 

(d) Suoh oompenaation &8 may be admi88ible will be paid by Gcvernment. 

GBIEVANOES U CoMPENSATION, BTO., 01' OoOUPIBBS 01' RBQUlSITIONBD LANDS 

AT KUIrlBLA 

No. 1273.-(0) and (b) Compenaation is &8II6IIII6d in acoordance with the principles laid down 
in section 19 of the Defence of India Act. 

(0) The oompensation varies according to the quality of the land. 
(d) Out of the total compensation of Rs. 1,58,198/2/9 (recurring and non-recurring) to be 

paid in advance, a sum ofRs. 1,07,439/7/5 has been paid in c8llh and the balance kept in deposit. 
From this it appears that the majority of occupiers and owners of the Janda have accepted the 
compensation' offered to them. 

(e) An arbitrator has been appointed in one oue. FOl other oases arbitrators will be 
.ppointed when the Collector reports that their appointment is neoeuary. 
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POWJIB OF GOVERNMENT OF INDIA. TO WITHHOLD IN INDIVIDUAL CASES OJ' 

PENSIONS, ETC., OF fNDIA.N RANKS 

~o. 1277 (a)(ii).-There were no similar provisions in the 1923 and 1928 editiODI of the Re· 
gulatlOns. The approval of the Secretary of State was obtained in view of the additiQll&I power 
needed to meet the situation at that time. • 

Information promised in reply to part (c) of Starred Question No. 1837, a8ked by 
Sri K. B. Jinaraja Heyde, on the 26th March 1945 

RATION PER ADULT LABOURER IN OERTAIN AREAS 

(0) Cardamon Estates too, enjoy this conoession. 

Information promiBed in reply to Starred QUe8tion No. 1396, asked by Mr. Ram 
Narayan Singh on the 27th March 1945 

KING'S PRJmoaATIVE TO STOP ~ CoMPENSATIONS, BTC., IN RESPEOT OF OERTAIN 

INDIAN PERSONNEL OF INDIAN FORCES 

The powers conferred on the Government of India are not derived from any partioular 
~ al Warrant but from the inherent power of the Crown to prescribe such conditions as it may 
think fit to govern its gifts and bounties within which category pensions fall. 

In view of what I have stated above, parts (a) -(c) of the Honourable Member's question 
No. 13 ~ do not arise, but I mightexplain that the Government of India now posseBB rule-making 
powers In respect of Indian oommissioned officers, Viceroy's 'commissioned officen and Indiao 
other ranks of the Indian services. King's commiBBiq.ned officers of the Indian Army, of whom 
there are a oertain number of Indian offioers, fall within the rule-making powers of the Secretary 
of State. 

Part (d) of the question does not aril!8 nor are the seotions of the Acts quoted relevant to 
the iBBue. 

Information promised in reply to Starred QueBtion No. 1419, a8ked by Hajee 
Ohcwd,hury Muhammad Ismail Khan, on the 28th March 1945 

TRAVllILLING ALLoWANOE PAID TO OERTAIN TIOXET INSPEOTING STAFJ!' ON EAS'l' 

INDIAN RAILWAY 

(0) and (b) On detailed investigation it is learnt that there were only four 0688S, on the Allan· 
1101 and Moradabad Divisions, in whioh ticket inspecting staifwere allowed travelling allowanoe 
on the basis of the ourrent orders owing to mis-apprehension-m some C688S and to doubt as to the 
interpretation of rules in others. TheBe cases have sinoe been settled. 

Information pro'In:ised in reply to S6lrred QUeBtion No. 1427, a8ked by Bred OhuZam 
Bhik Nairang, on the 28th March, 1945 

INTER-DIvISIONALLY WORKED PA8SBNGER TRAINS ON NORTH WESTERN RAILWAY 

(0) Yes, oertain Belected through passenger trains are worked by Guards inter-divisionally. 

(b) In the event of a shortage of night-vision failed Guards, who normally work as Luggage 
Guards, senior Guards, Grade II, are sometimes deputed for the purpose. 

(0) No, the trains are ordinarily worked'by Grade III, Guatds of the Lahore Division and it. 
is only in 0688S of emergency thai senior (and not the most junior) Grade II, Guards are utilised 
in their plaoe. 

(eI) The reply is in the negative; the senior Grade II. Guards oithe Delhi Division are deputed 
to work 68 Luggage Guards and also incharge of trains. On very rare oooasions they may be Il&lled 
upon to work long hours. 

(.) No, unlees their action involves a deliberate breach of discipline. 

</) The t.elegram or the subsequent reminders referred to cannot be traced as having been 
'received in the General Manager North Western Railway's omo.. In view of the reply given to 
parts (0) and (eI), the Administration do not consider funher action n_ry. 
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In/Of"mIJlion pt'Q'niaed '" reply to part (c) 0/ Stamd Quution No. 1434, aaked btl 
Mr. N. M. J08ki, on 1ke28l/a. Marck 1945 

bSTB!TOTJ&lIT8 4UTJlOBJtmfG BAlLWAY ADJaNISTBA.TIONS TO UDUCII AN EMPLOYBll 

TO LoWlaB F08'1' 
I' 

t 
GOV&nlll:l8ll.t are iDfonDed ~ a~ 60 petitiolUl were Sled in reapeot of alleged iHegal reduotiona 

or dedu.ctioDl from ~e  during the period referred w aad only 3 of tbele wwe ~ded in 
favour of the petitioners. . 

,In/ormation promiaed in reply to Starred QuutWnB N08. 1437 a'1Ul 1438, aaked by 
" Sardar Sant Singh, on tke 28th Marek 1943 

TB..um:NG FOR SECTION CONTROLLERS' JOBS OM NORTH WESTERN RAILWAY 

, No. 1487.-(a), (b) aDd (f). The Selection Board at the Headquarters of the North 
, Waatem Railway, at the time of interviewing Station Masters and Aasistant Station 
Masters, Grades I to III, for promotion to Grade IV, also interviews Guardll and yatd 
Foremen who have paued the ,P·I CO\ll"88 and such oommercial staff who were origiDally 
mawn froa Transportation staB" and have had adequaAle Transportation training and ex· 
perience. From all these oategories, a list is drawn up of persons oonsidered suitable, 
'provisionally. for Section COl1trollers' duties. The men so aelected are given trainiJlB 
JD a Control Office and are required to appear for a final 81'IIoIIlination at the end of the 
, oourse. After qualifying in Control duties, the staff are tried in short term vac8ftci.es of 
" Section Controllers on their respective Divisions, and it is the duty of the Divisions to 
,', determine the suitability or otherwiae of the staff for promotion as Section Controllers. 
:K For this p~ e' they may hold suob written or oral tests as they con.eider naoessary bafers 
"1;,' making final recommendations. The staff considered suitable by the Divisional Superin. 
' .. teDdente, £or pt'OmotioD lie Section CoDtrollere are sent before the Headquarters Seleotion 
,', Board for final, aeIeotion. 
" 

~~: (0) and (Ii) I understand that in view of the deterioration of efficienoy of Control IItaff 
on the Karachi Division, the Divisional Superintendent, Karachi, found it expedient to 

:.t. ~on ene a Selection Board in November, 1944, preceded by a written teet, to determine 
:t the fitnaas of staff for promotion as Section Controllers. 
(~~ . 

l' (e) The cases 'of the 12 candidates who refused to sit for the written test, who. it may be 
:') .explained, had not been considered suitable for promotion by a previous Selection Board held in 
~' the Divisional Office., Karachi, in Ausuat, 1944, were duly considered by the Divisional Superin. 

I',' tendent, Karachi, on the oasis of the results obtained by them at the selection in August, 1944, but they were not recommended as suitabls candidates to be considered by the Headquartera 
Selection Board. No penalty such as withholding of promotion, was infiioted on them. The 
Jut portion doee not arise. 

PBoJlOO'ION AS SE<l'HON CoN'lBOLLlIBS ON NoB'l'll WBSTlID R..uLWAY 

No. 1438--(a) Selection was made from amongst the staff who were eligible and had qualified 
in CoU1'll8 P.land Co:atrol. In making the aeleotion due consideration __ gt_ to various fao. 
tors including praotioal experience, though the latter would not be considered tiNlsole determining 
f&OWr. 

(b) The statement below given the required information. 

(0) The instruotions issued by the Railway Board on-the subject of appointment and tl'8iaiag 
~  Control stall' provide for ensuring efficient control arrangements on railways. 

In/ormation promised in reply to part (c) 0/ Starred Quution No. 1439, aaked bll 
Dr. Sir Zia Uddi" Ahmad, on Ike 28th Marek 1945 

NEW ExPEBDlBNT BB 'l'ICD'l' CHECKING ON OUDH AND TnmuT RAILWAY 

(0) No, although results were not as good. as had'been hoped. This'saheme was introduced 
.&8 an experiment with the object of oombati.ng the evil of ticketless tr6el in accordance with a 
auggestion made at a meeting of the Central Advisory Council for Railways. It was. however, 
witndrawn as it was found that the work done by the Train Supervisors could by arrangemenc 
.be equally well performed by other existing etaff. The question of any lou does not arise. 
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Information promised in reply to part (c) of Starred Question No. 1444, aIlked by 
Qazi.Muhammad Ahnurd Kazmi, on the 28th Marek. 1945 

REOBUJTMENT TO POSTS AND TELEGRAPHS ACCOUNTANTS' CADRE 

SIaIemMI$ ehovM&9 file RcoH oj pay and CJCIual pay drawn by the S. A. 8. bo".owed ojJloUJk 
, before and after coming over to the P. d: T. Accountante' cade 

Name of B. A. 8. olllalal! bor· Before taDSfer to the P.&T. After traDSfer to the P. & T. AoooutaDta' 
rowed rmm the P. It T. Audit 

Department 
Aeoouutanta' oadre eadre. 

8orJ.e of par Aotaal 80ale of par Aotaal 8y1. par. 
par par I any 

Ra. Ra. Ra. Ra. Ra. 

1. Hr. 8. X. Gupta 1110-110-Il00 I'" 1110-110-Il00 uo 80 
II. Hr. 8. C. :Mondal 80-8-140--+-180 1108 1110-10-600 110 10 
8. Hr. O. C. llukerje. ~ 1 1  180 1110-110-600 I'" 10 
6. r. . . ~. • eO-S-I400-+-ISO 1108 110-110-600 ' 1110 NU 
6. Hr. N. ~t a  • (0--+-100-5-176 176 111()-1IO-810-16-400 190 110 
o. Hr.ll. L. ~ 60-&-160-6-200 148 100-110-600 200 110 
7. Hr. r.t::tb &0--+-160-6-200 104 100-110-600 200 110 
8. Hr. T. uuatbaD (0--+-100-6-17& 176 111()-1O-810-16-600 190 NU 
D. Hr. puupathr BanerJee IlIO-lIO-lIOO 800 BlIO-IO-IIOO 800 NU 
1 . r. . a~ 66-8-76-6-166-6 76 160-16-876 160 110 

-18& 
11. r. . ao a~ 65-8-76-6-166-6 76 160-16-876 160 NU 

-t8& 
11. Hr. K. 8. Deehpallde. 66-8-76-5-1(6-6 7& Uo-l6-871i 1&0 NU 

-106 
18. Hr. NaaauatbaD (0-7-76-8-185-& 1110 111()-1IO-810-15-600 190 80 

-176 
U. Hr. 8. K. Sen Gupta • 80-8-160--+-1180 168 BlIO-lIO-lIOO 110 80 
U. Hr. ProfIi1la CbaD4ra B.o7 60-6-90 110 176-16-600 176 NfJ 

Information promised in repZy to part (d) of Starred Question No. 1469. aIlked by 
Mr. Abdul Qaiyum, on the 29th Jlarch 1945 

AREA. UNDEB lBBIGATION IN BALUOHISTAN 
(d) Yes; the amount advanoed was Rs. 17,200. 

Information promised in reply to Starred Question No. 1480, aIlked by Mr. A. Satya 
Narayana Moorly, on the 29th March 1945 

FOODSTUJ'FS DESTBOYED IN BENGAL 

10,012 maunds offoodgrains ofthe value of RH. 1,33,747 are reported to have been destroyed 
in Bengal in 1944. 

InfOf"fTl4tion promised in reply to Starred Que8tions N08. 1511 (d) and 1512. ruked by 
Sri K. B. Jinaraja Hegtle, on the 2nd April, 1945 

MmTABY PuNIsHlfENT OF REDUOING TO LoWER RANX FOB OEBTA.IN CORPS 
No. 1611 . .:.....(d) The case referred to in the letter quoted by the Honourable Member in part 

(d) of the question is not oovered by the answer!! to parts (a) to (0) thereof. Bubedar Lekb-Raj, 
to whOle oue the letter relates, was holding the IlUbatantive rank of Jemadar in the 2f8th Delhi 
Regiment. In 1919 he was attached to No.9 Labour Corps in whioh he was granted the locol 
rank of Bubedar wiII&ouI pay and allowances of that rank. The grant of local rank does not en· 
title the holder thereof to the pay of that rank. Bubeda.r Lekh Raj was not therefore entitled to 
the penaion of his looal rank, but was discharged on the pension of his IlUbatantive rank of Jema-
dar. There is no 0&88 for the revision of the ordera contained in the letter. 

REFuSAL TO REVISE CASES TURNED DOWN BY AUTHOBlTDS AT GENEBAL 
IiEA.DQUABTEBS 

No. 1612.-1 have since seen a oopy of the oommunioation from the Controller, which was 
referred to by the Honourable Member in part Cb) of his question, but 1 am unable to agree that 
it affords an instanoe of the allegation made in part Ca> of the question. 

As the Honourable Member must doubtleea be aware, a time limit n:isted for the OOIlIIidera-
tion of olaims arising out of disabilities alle~ to be attributable to the Great War. This date 
W88 the lBtJuly, 1932. Officers Commandmg were, however, vested with discretion to investi-
gate and forward claims received Jor 1M ftrBt lime after the preecribed date, provided they Went 
II&tiafied that special reasona existed justifying suoh • COUl"lMl. 
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, Thia ex-Bowar'• claim, to whioh the Controller'• oommunioatioo refen, wu flnt COD11idered

� and rejected by the authoritiee at Army Headquartere in 1917. He next appears to have met 
f petitioned in January, 1943, about 101 years after the preecribed date from which claim, became·
� time-barred. It ia now nearly 28 yeara ainoe tJ:ie oaee wu rejected in 1917 and Government do,

not, therefore, propoeed to take any action lo the matter. · The Honourable Member can reet usured that not only do peoaion claims reoeive aympathe 
· tio couideration but that in conaideriog 11Uch claima. Government invariably keep before them

all the orders bearing on the subject. I would, however, ezplaio that clauee Il of rule 79, Pen
. eioo Rep.a., India, Part Ill, promulgated by amendment No. 13 of Ootober 1941, relating to the 
· entertainment of olaima and to which particular role the Honourable Member ia probably alluding�

, :. lays down a limit to the amount of arrears 1rhioh may be eanctiooed and does not affect the time 
;;;bar preaoribed for the conaideratioo of Great War dieability penaioo olaima. 

•i,: •• 
·-�. 

-: · : ,aforn,,a,tiqn, promiattl in nply to StarmJ QuuCiou No. 1646 ontl 16'7, oaked by 8Aaile1> 
�. · Rafiwldin AAmad Siddiguu, ma l1ae 3rd Ap,u 19'5 

, UDY Timarr CoLLBOTOBS APPOINTJ:D IN Ar,I,4HAB4D 1>rvrsI01', EilT INDI.4Jf
RilLW.4.Y

No. 1646.-(a) Four. 
· (6) The reply to the firet �rtioo ie in the drmatiTe. A. regarde the latter portion, three

vertiemneot were ieeued durmg 19"· Applioationa from Muelim ladies were 1'9()6ived only iD
iNaponee to the laat, and of the three ladiee who eo applied, only one appeared for the interview. 
· (o) The only Muelim lady candidate who appeared before the Beleotioo Board wu not coo-eidered 11\litable. 
APPOJJ.n'I01ft'8 JUD& m GIUD 8Hon m 4JJ,4HHA» DrvmroN, E.8T l:NDUN

RilLW.4.Y
No. 1641.-(a) and (6) The required information ie aa followa:

:\� -----------On-pa _y_U_J"O __ Ra_.-
50
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Community By By direct promo-recruit- tiOD meot 
. Muelima. . 10 3
'8ikbe '-. Scheduled Cut.ea 2 1 \·Biodua 19 11

Total 81 15
Graod Total ,e 

(o) No.

By direct recruit-meot 
1

1

By promo-tion 
181

2 51
72 

78

By direct recruitment 
By promotion 

2

X 3 

a 

Informatwn promiaed in reply lo Starred Q,Jution No. IMO, a.,� by KAan BoAa4u,r
. ShatU Fozl.i-B"'J Parad,,a, ma l1ae 3rtl April 19'5

Nox-011.ANT OJ' OBBT.ilN ALLoW.ANOJ:8 TO RilLW•Y Boomo ei..ua.
(a) Yee; OD the North W�tem Railway, Guarde, who have not been brought under theHoare of Emplo)'IDellt .l_\elulat1ooa, are allow,ed a . full day'• pay, in addition to any mileageeuned, for one or more Journeys commenced or flo.i.lhed OD Sunday• or oo holiday• granted on -«nmt of New Year', Day, Chriatmu Day, King Emperor'• Birth Day and Good Friday. Book

i.!11 Clerb are ent.it.led to their periodic rest in aooord.an� ,rith the Houn of Employment Regulatione. (b) Goode &lid Parcel CJerb employed in certain traneit ehede 11NJ allowed traneit allowanoeafor days during whioh they perform tramit dutiee. Booking Clerk.I at junction etatione have notto work under the eame dim.cult. oooditiooa u Goode and Parcel Clerb doing tramit dutiee 8Dd are not eJi&ible for an allowanoe. 
(o) Doee not ariee in view of the reply to (a) and (b) above.

Inf°""'°"°" promiattl in reply t,o part (c) of Starred Quutwn No. 1561, aawl by
Mr. &tyonarayana Moorly, on tM 3rtl April 1945 

RJ:OBNT 'I'JUIN AoomBNT NUB luuOHI The Bind Goveromeot. have advieed the N. W. Railway Adminiltration that a JbcieterialEnquiry into tbe Juophahi accident will be held. 
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I~_ promNeci •• NpIJ ,., Starml ~ Nt). 1946, .W by Mr. gatla8h 
BWvi LalI, em tAt 4th April. 1948 

(0) Yes. except that the figure for I "S-44 wu Re. 19.700. 

(b) Owing to inoreue is the ooat oflabour and the fact that UDusually exteDaive lilt olearaDae 
'workl were undenaken in 1~' ' . the expenditure for that year,..u RI. M.4711. 

(0) No. I'reah taend .... were o.ned for. 
(d) No_ Silt ill removed when dry 88 weU &8 while still wet, depending on what is most con-

-venient. BilYremoval ill paid for at different rates depending on whether it is wet or dry. 

(s) No. Therat.epaidduriq 1 ' 1 ~e g tper. ~d.red 0: ft. for dry or semi-dry 
;silt and annaa twelve per hundred c. f't. for ...... et silt ~ each additicmat ohain_ 

(/) Does Dot arise. 

InjorfMltcm promt8ed.n reply to Starred Quution No. 1627. ""ked btl Mr. S. K. 
HOBffWIM, OIl tAe 4th .April 1945 

lIALPBAOTIOBS BY CANDIDAT1I8 AT ELBcrIon TO SJUlII)W Ml1MClPAL CoJDllTTBJ: 

A reference ill invited to the reply to Question No. 457 asked by Mr. Muhammad Azhar Ali 
.on the 21st Febru,ary. 1945. The arrests and conviotions were in respect of one of the wards 
(Ward ID) ODly. 1'hee al'O reoop.iIted ~ od  by whieh amunioipal eleoaon can be ohallenged 
.and there can be no question of disqualifjinc allY candidate except in accordanoe with the pres· 
cribed procedure. 

In ~ pr-otaiBed •• reply 10 G 8upplementa'll t~on 0 Starred Quution 
No. 1636, ""ked by 1M .AMul Halim GII/UZM"'. Oft the 5th .April 1945 

JOINT STOCK BANKS .&.PPLYING roB FINAlTOIA.L AS8I8TANOB OJ' RliSD" BANK 
OJ'INDIA 

co Eligible .-te .. are ... ts whioh are "Iigible for rediscount and for adVlUlD8s b¥ the Be. 
aerve Bank under the Reserve Bank of India Act and are enumerated in S. 17 thea-eof. They do 
not cover aU the aesets that banks oan po88ibly furnish but they do inolude aU 8888ts which oeotal 
banks are usually authori8ed to discount or advance against. 

I njormattcm promt8ed 'n re~ to ~ntar  Quution to Starred Quuttcm 
No. 1644. ""W by Mr. 8ri Pralcaaa, on the 5th .April 1945 

D:trElU'lON or MB. BBu KISBlI:N CluNDIWALA. OJ' DELHI 

Stat/l11WAt 

l. Newapa.pen publiabed in Delhi are DIM beiDg provided ~ •• Brij Kishen Chandiwala. 
The question of providing these to him 11'&8 taken up by the Cbisf o M ll ~ Delhi, with the 
Punjab. Gctv_t lnd they ~e ed tk_h .. UJlable to allow tbi.8 special oonoeMioD. 
Delhi DewwpaperB not being OD thell' approved list. . • 

2. Mr. Brij KiBhIm Chandiwala is in a satiafaotory state of health except that he haa got Ioa.r 
looal80r88 (Dermal Lieshme.niMi.) on the right hand sad the right fol'e-&l'lD lor whiob he ill settiDg 
proper treatment. 

InJormattcm promi8ed in repl1l to Starred (Jue8tWn No. 16/)!). Q8ked btJMr. S. K. H0811IQ,n 
oa eM 5th A,rn, 1945 

PRonOTION 01' Tlu.VELLING PuBLIO J'BOM HABB.6.8JDNT lIY PoLIOE AT JUMNA. 

BBIDGE, DBLBI 

GOve1'DID8nt do not think that the public are harrassed. If however, a.ay person has a oom-
plaint. to ~a e r~g~d ng the e~ o r of the sta.ff employed for checking p81188ngers IUld goods at 
Jumna Bndge, It UJ open to hIm to represent the matter to the proper authoritie.. If in any 
case the person concerned ill in doubt to whom he should make his oomplaint--the staff at the 
Bridge includes not only oftioen of the Delhi Poli.oe but memberll of the Enforcement Staff working 
under the Director of Civil Supplies and officials of tile Delhi Munioipal o t~tl e Deputy 
Commissioner of Delhi will always receive complaints and transmit them to the proper quarter 



8TATBMBNTS LAID ON THB TABLB :~ 
r" \" 

In!0rrJt4t,k!11. pro'!niae;d in reply to tat:r~(l t on No. I(J$}. aske4 btl. ¥,. H, A. Sathar 
. H. E8aak Sait, on the 6th April, 1945 

COAL AND CHROMIUM MINES IN BALUCHISTAN 

(a) Coal is found and is elStimated to be present in considerable quantit.iee at Shahrig. 

tt (b) The coal J?linos are divided into 11 leaeea, 7 of which are leased to privatecomppies, 
vU. 'Me88l'8. Mullick Willayat Hussain, F. B. Patel, R. S. Tikamdas, the 14enck Colliery CoPJP&DY. 
K·. 11. Sardar Ghulam Mohammad Khan Tarin, while 2 are ~ by the Baluehi8tan Admuu.· 
tration and the r('maining 2 are vaclnt. The chrome mines have been.1eaeed to Baluchistan 
Chrome Company, Limited, and MesBr8. B. D. Patel and Company.' . 

(c) Royalties received from the Coal and Chrome mines during the year 1944·45 amounted 
to Be. 22,279.14.0, while the net profit from the working of the Baluchistan Administration'. 
leues .during the year 1943·44 was R8. 4,140. . 

Information promised in reply tv parts (b) and (c) of Starred Question No. 1672, asked 
by Mr. Lalchand Ncwalrai, on the 6th April, 1945 

COMPLAINT OF SHORT WEIOHMENTS AT RAILWAY GRAIN SHOP, MALAXWAL 

(b) and (e). Government are informed that the Grain Shop MlIoDager. Cash Memo Clerk and 
onecQoly of the Malakwal Grain Shop are under trial under Seations 408/411/414 I. P. C. 
(t 

Information promised in reply to pqrlB (b), (c), (eI) a?lfl (e) oj Starred Question No. 1674, 
asked by Sri K. B. J M a ~ Hegde, on the 6th April, 1945 

Low WAGES OF CoOLIES AT ABAVANlUDU CORDITE FACTORY 

(II) No. Our enquiries .how that the wages paid to unskilled workers employed. outside the 
factory are generally lower than the figures mentlOned in the Question. . . 

. ~ ~ The Dumber of cooliN employed on 0-9-0 a day on '7th April. 1946waa 736, and ooll8isted 
of 732 men and 4 women with leu tbUlsiz motltha' serVice: The n en ~ e lo ea em. 
C).6·0 a day on the same date was 121 compri8ing 23 bOy8 and 98 women with leas than Bix month's 
ae..vioe. All coolie8 employed at the factory received in addition dearneas allowanoe at the rate 
of Ra. \1 P.M. which h88 since been raised to R8.14 1' ••• 

(II) Some eooliN working in the Stores aection have to shovel coal. For thia work they were 
and are supplied with protective clothing. No suspension of tbe i88Ue of such olothing was or· 
dered, but, for a period laat year, iaBues were prevented as we could not get the cloth. The practice 
at providing black earees for women coolies W88 di8continued when the factory ceased to employ 
tI(Omen on handling coal. Now that BOme women are again required for this work, proteotiv. 
olothing in the form of earees will be iaBued to them when 80 employed.. 

(8) None. It il not OUltomary for eooliN to reeip their employment. Normally those. 
"ho .nIb to oeaae work at the factory do 80 withou1 giving notice and no action is taken to retain 
them in employment against their WiD. • 

I,,/ormation promi8ed in reply 10 pam (a), (b) and (c) of Starred Quutton No. 1695, 
aBke4 by Sri K. B. Jinaraja Hegde, on the 9th April, 1945 

GROW MORE FOOD CoNTRIBUTION OIV'BN TO MADRAS GoVBBNMBNT. 

(a) The amounts 8pent on tbe Grow More Food sehemes during 1944·45 in the districts of the 
Nilgiria, Malabar and South Kanara are 88 folloW8 :-. 

Be. 
The Nilgiri8 . 3,753 
Malabar . 20,073 
South Kanar&. 10,580 

(b) a.nd (e). NQ tube we!la or 8urface wella were 8unk in these three districts during 1944·45 
,lilt of the grant sanctioned by the Government of India. Nor was any expenditure incurred in 
~o .o e districts on emergeney irrigation schemes. . 

Information promiBed in reply to part (a) of Starred Question No. 1 ~ asked by 
Mr. A. Satyanarayana Moo71y, on the 9th A riZ, 1945 
COOOA BEANS IMPORTED FROM CEYLON 

I Only 61 Owtll. of Cocoa beans were imported into India from CeylQn duriug the months of 
anuary and February. Ii". 

-0' 
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1.for'rMtioR promistd 'n repz" to Starred Quuhon No. 1707, (J8W by Dewan .Abdul 
lla&itA OhowtJAury (on belwJ!o! Dr. Habibur Rahman), on the.9t1&.April, 1946 -BAN ON F'IsBING AT OULA BY PBOFESSIONA.L8 OF VILLA.OB OXBLA. 

(0) Profeesional fishermen are allowed to flab everywhere except in the protected waten, a. 
t.bia would have a harmful effect on flah breeding and in the lut report on the general flab supply. 

(b) Yee. RepI'M8Dtation8 have been made by and"on behalf of the pror-iooal flaberman to 
Yarious offioera. They cannot be allowed to fish in the protected .aten for the re&8OD8 etated in 
reply to part (0) of the que&tion and henGe no further enqpiry haa been made in the matter. 
The other part of the que&tion does not ariBe. . 

lr' ~ proMWd ." reply to Starred Quueiou No.. 1716 (6) and (e)] and 1717 
(a) aM (e), (J8W by Hajee OAowdlaury Muhammad 18f7UJil Ella" on t1ae.9th .April, 
1~ . 

FIsBmo AT OKBL.t.J 
No. 1116. (6) Yea. The ieeue of daily 801 well 801 annual permits ie DOW more .triotly replat •. 

eel thaD before. 
(0) The or ~ for the grant of annual p8mUte ie that their Dumber ie DOt 80 great .. to 

have a bannfal e8'eot OIl flab bnedhag. The Delhi Anglen .A8eooiation ie OODIulted cmJy ill donbt. 
ful C&II8L Wi1.bout pMtioulare of the ouee in mind, it ie not poIIible to 8II8WeI' the lut part of the 
queMm. 

LIOOOBS J'OIL FIsBmo AT 0E:m.A 
No. 1111. (0) Aooording to partioulara epeoifted 80 applioationa from Oeotral Gonmmant 

.-rvants were ~ ed ofwhiob 19 were acoepted and eleven re~' eoted. Aa reprde the latter part 
of the que&tion, the HODOUI'8ble Member ie referred to the rep given to part (0) of hie quMtion 
No. 1716. The general OODditioDB for the great war renewal of '08D088 apply equally to Govern-
ment 88rVante and to others. 

(0) Ex-Members of the Delhi Anglers .A.ociation can apply direct for a permit in the ume 
way 801 anyone el8e and IIUob applioatioDl are dealt with OD their merits. 
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1'AJormation promi8ed 'ft reply to 1!Mtatntl t~ Nos.. 139 and 140. asked by 
Mr. 8. K: .l'deman •• on 1M 9tll Apnl.l94.5 . 

DISOlUJIINATION BETWUN· EUlWPEANS AND INDIANS A8 BBGARDS FISHING AT 0J0n.A 
No.1J9.-(a) No. e~ II DO raoial di80rimination in connectioa.with thi8 matter. 
fll) No. No enquiry is oGb8idered neoeesary 88 there is nb dillilrin'lination. • 
fe), (d) and (~ . No. 

. 
J~M.I IO  BETWEEN EUROPEANS AND INDIANS AS REGARDS F'ISHINOAT' 0Imu' 
No. 140.-(110) No. 
(6) Doe. not arise. 

1ft/ormation promi8etl an rt~ kJ Starred Question No. 1747, (J ~ by Mr. Lakharul 
. NawJrai, on tM 10th April. 1946 
.AB.BBST OF MR. J. T: SHAHANJ, ETC., AT POOHA 

(a) Mr. Shahani and his IOn wore arrested 011 218t January, 1943. His wife's brother, 
Mr. Malkani, was arrested on 26th August,1943. The arrests wer.· macie\mder rule 129 of tQe 
• Defence of India Rules, 1939. Rnd under the Ordt'r6 of the Distric·t. Superintendent of Polioe, 
Poona. . 

(b) NQ. An order undor section 239 of the CuntonmentF; A('t. 1924,'" 11K flNved on Mnt. 
Sh8hani on 26th March, 1943, dil"8t'ting ber to removc herself from the cantmllllent wit.hin seven 
days of tho ft"reipt. thereof. She left the cantonment on the 30th Maroh. 

(e) Government's information is that Mr. Spahani dot'll not own a shop or a rellidential houle 
in the eantoQment &,rea. The shop is IODted in-the name of" Modem Book Stall" of which Hr. 
8hahani is the proprietor. .,)\ 

(d) Yes. The shop W88 placed out of bounds for troops. 
(I) After their release from jail Mr. Shahani lind hi !I son W1lre not permitted to enter the 00II1. 

tomnPnt, as an order under Section 239 of the cantonments Act W88 in force against. them. The 
ball on MI'It. Bhahani, excluding her frOiD the OIlIltonment W88, however, removed in October, 1944 
and libe managt'd the 8hop with the all8iatanee oEber daughter. • 

(J> Tt,e Area COmmander informe8 the Oolletltor of Poona,on the 18th June, ING that he lrad 
DO" objectiOn-to Mr. Shahani being alJo#eC1 to.return to poo •• , piovided he gave.an MBUl'aDbe 
th«t he would conduct his affaire irl a mtIID!ler DOn·objectionabi!e to the military authoritiee. 

I*!ormaHoft promi8ed m reply to 8ttJm4 Q.ution No. 1750, askttl by Mr. Mu1acr.m.'*Id 
Buaaift Clwtl"" • .,CAe-11th April, IM5 

-..., IJlBhCTOBfi ~ o Hu. AsslSTA!i'ftJ IN bJeo_ TAX DBPAIlTIIDT UNUD Pa1ct..o 
• CoJelISSIOKDUDP 

(a) and fh). TIle statement below gi"w'es the iftfOMlatMn rtKlw.ecI: 
; 

1Wman8llt ID8pectors Penn .... i( B6adAteiIlanIl 
F.A. Mat •. Non· Total F.A- Mat. Ron· ToftJ 

o U~ Gr. Ql' Nat. Gr. or Mat. 
IA.. I.A. 

E" 10 6 I It, 2 1 21 3 t'1 
IIIdI • .I! . ! 1 16 1 8 • I 2 3 1 4- I 

o  . 

I ~~ n. to SlamA QaQlioR No. 1762. askttl·&, Jlr. AtkritfG 
.o~ ~  on 1M l00J April • .1945 

~ tO  M010IY TO I1numT&1ft'8 OJ' VILLAGES OJ' ~ U AND 
ClroNABeGRAT 

- (n) As·regards Akholi. 80 per ('ont. offull compensation waa paid in ~ er  19 •.. Aa 
regards Cluinarugbat about half thc totill amount of compensation W88 paid belOl'6 June, 111166. 
PayJDent_uld ha"e btleo completed in both theproject8, bad it not been held t1P by deNqujai. 
tionmg ~ nge initiated for restoring the lands to the original owners. 

(b) and (e) Do not arise. ~ .  \ 

(d) '1 regret that in t ~ absence of the name of the individual I am unable to answer this 
part of the que8tion. 

InJewmation promMed in reply kJ Starred Quution8 N08. 1778 (b), 1779 (b) aM 1780 
(c), cuked 1iy Mr. N. M. J~  on the It'" April, 1946 

Ta.uN CLmms BI'.CBUJ'l'ED THBOUGH NORTH Wl!IS'-:EBNR.uLW.A.Y SlIBVrOJl CoMMlSSIO)i 
No. 17'8.-(11) 76, bat the reeignatione of 66 ozrly were ~ep ed. 



• 

POINT DF OJUJIR ,e ~Jl Il . 01' lIMI'~ ~1 1. Q 

~ J.p ( lI  O.~ 'lll  &w.W.l' ~ .. asu., 
No.lml • .,-tb) .p~ _ ' Ie J .~ ro .. <Hade Ito(J .ddl ~U 

to Grade III ana Grade nl to Grs4e IV is 132, 21 ~ .2 •. ~ '  

~ ' ' ~1 :. tt  ~ NoR'l'll t ~ It.m;WA,Y 
No. 1180.-(0) No. Train. Cl6'rkS are not no~ll  re ted~ or~ ~~~~'  a 10111 

period, temporary lihol'tajJel in this category'Mibg '11M b):.tltililiag :ieIiW .... 'Itaft" -pf other 
oategories. 

InjONMJ.ion p,omi8&tl in ~ to 8/4rred ~ ~o. 178j, a.w &g ,fJatJdM Mangal 
. .iiagA, 05 t.ie ~11  ..4.fWW, 1965 

EUBOl'BAN ~ '  lflau If.uID&l>lt.,& AT ~ a~ C.ANTQ¥JQJi1' lW.lL,W;Uf IiJlwnc»N 

(_} CItI4 (III EIlquiri_ .. re, made ooveriII8 not ~ the· !4til1JI&reb (the date onlle n~ 
puasraph p lt ~ iI+ ~.~ ~ ,?ut from ~ la~ ~ ~ ~ u.h JUrch bat.o suoh 
inctdilnt· .. uamtioMd ocnild be naci!<l'to have occ\I.JT8<l at ADAbala an~t. tat . 

GOVERNOR GENERAL'S A.HEm'TO BILLS 

.e.... otUle ~_: Sir, I lay on the table a stateIDeD,t sh,owiD.g &he 
Bill. whieh were pa8Bed by botb Chambers of the Indian Legislature d r 1g ~e 

Btmget Session, 1945, and which have been assented to by His eUen~  the 
Goveruf>" General unci. t1a1l promioo of Elub·section (1) of section 68 of the 
Goverumeat of India Act, as oontinued by section 317 of the Government of 
India Act, 1985: 

~ _ 

(1) The In4ian Tea CbI:ltrol(AMendtnent)  Act, 1945. 
(2) The Code of Crimiaal Proced\llle (Atnendment) Act, 1945. 
(3) The ao~r ea (&nudmeat) Ae-t, 100). 
(4) The Indian o p~ e  (~end ent  A.ct, 194i. 
(5) The Indian Merchandise Marks (Amendment) Supplementary Act, l\i45.. 
(6) .The Repealing and Amending Act, 1945. 
(7) The Indian Army (Amendment) Act, I1M5. .  • 
(8) The Indian Air Foree (Amendment) Act, 1945. 
(9) The Indian Patents and Designs (Amendment) Act, I1M5. 
(10) The Mines Maternity Benefit (Amendment) Act, 1945. 
(11) The Aligarh Muslim University (Amendment) Act, 1945. 

POINT OF O ~  RE DROPPING OF QUESTION HOUR. 

Shn Sri Prakua (Benares and Gorakhpur Divisions: Non·Muhammadan 
RurEol): SIr, I rise on a point of order. I should like to draw your attention to 
paragl'Uph 31 of the Manual where it is laid down that it is obligatory that the 
first hour should be available for questions; and that provision is not being 
followt-d t.OdRY. From thp r.ircular thnt has been issued to us I gather that it js 
not going to be followed for a whole fortnight. I think thllt is going against the 
lRw. In the circular that was sent out to us. if, is said that it was not possible 
to do anything until a President is elected. When everything else cnn be done 
without a President, including the issue of circulars, I do not see why this too 
cannot be done. I should like to draw your attention to Bub·section (3) of section 
22 or the Government of India Act where it is said: 
.. While the office of President is vacant, the duties of the office shall be performed by the 

~t  President, or, if the offioe of Deputy. President is alao vacant, by such me.,mer of the . 
<'Ounoil all the Oovernor General may in hiB diecretion appoint for the purpose," etc. 

So the provision of the law is' very clear; that some Olle could have n t onl~d 

as President, nnd prevented the deprivation of a valuable right which the 
Members have the right of intel'pellation,-for a whole fortnight. I t~ere oJ'  

think that you might give your ruling on the subject so that this may not be 
repe~ted. We may be helpless today but we do not want to be helpless for-
. ever. 

Ill. 0baIrmaD: Has the Government Member anything to 8ay on this point? 



• 
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fte BOIlO1Ir&ble Sir lidward BlIlthall '(Leader of the House): Sir, it is a. 
matter for the Chair to decide, but, I understand, the Chairman cannot decide 
anything out of the Chair. He oa.n only decide matters in the Chair but cannot 
det'ide anything outside the Chair. ~ 

Shrl Sri Prakaaa: That seems to be a oonundrum. The Chairman perfol'tns 
all ille functions of the President ~ en he is in the Chair. 

xl. 0haIrm .. : The position is this: 
In Rule (4) on page 119 of the Manual of BusineB8 and Procedure, you will 

find thstr- . -
"The Deputy President and any Chairman of the .u.embly and any' penon .ppoillMcl 

by the Governor-General to preeide over the Counoil Il.t e.~ of tIie Prellidtlllt -.11, 
wbeD preaidiDg over the Aaaembly or the Oowaoil, .. the .... IDA.)' be, have the aame 
po ..... the President when 00 preeidiDg. and all refenDoe. to the Pre8ident in theM ralI8 
jhal), in th.e ciro\UD8t8noee, be deemed to be N{-.oea to aD.,V .-h peI"IOIl 80 prMidiDs." 
When I am presiding I cannot admit questions; the Preaident only can admit 

quest.ions. Therefore questions could not be admitted. 

8bri 8r1 PraIraIa: I was pointing out to section 22, sub-section (8), of the 
Government of India Act, acoording to which the Governor General can in his 
discretion appoint a person to act.as President-. There is neither a President 
nor a Deputy President at the moment.......... • 

SIr Geor,. Spence (Secretary, Legislative Department): May I say that the 
section which the Honourable Member has just been reading is in Part II of the 
Act which is not in force. • 

Sbri Sri Prakua: If lOU will kindly read the Manual of Business and Proee-
durt:\ under the heading 'The President', Chapter III at page 7, you will find 
that tilt> Government of India Act, 1 3~  is really in force in this matter. 

Sir George Spence: Government of India Act, 1935, Ninth Schedule. 

Sbri Srt Prakua: Ninth Schedule is part of the Act . 

. Sir Georje Spence: Section 22 it' not in tbe Ninth Schedule. 

Shrl Sri Pra¥aa: Then what happens? 
JIr. Ohairman: I am sorry that the Honourable Member is inconvenienced by 

not haying a question bour, but according to the rule I have read I am unable to 
admit questions. Until your President is elected, I am afraid you will have to 
haw: pAtience, That. is according to the rules, and I am very sorry I cannot do 
anything to help my Honourable friend in this matter. We all regret at the 
entertaining hour having been deleted from the agenda. . 

. llahlnjkumar Dr. Sir Vija,. 'nanda (United Provinces·: Landholders): 
Does it mean that you will not admit adjournment motions and 80 on. 

Ill. 0haIrman: It does not mean that. 

Srl ]I, ADant.bal&y&DUIl AyJaqar (Madras ceded Districts and Chittoor: ~ 
Non-Muhammadan Rural): You can now decide about the questions .......... 

Ill. Ohalrman: I am presiding as Chairman. I have ruled that the ChairmBn 
cannot admit these questions. I regret it, but you will have to have some 
patience. 
Sbrt lIohm Lal SakIeDa (Lucknow Division: Non-Muhammadan Rural):-

Will you kindly tell us why after the President is elected, the official side wants 
ten llIore days. 

Ill. Chairman: The President must have time to consider these . questions. 
They will bc printed Rno placed befare your Prpsident. when ~ o  have elected 
one: 

Shri Sri Prakala: May I know who if! to decide the amount of time the 
pw:ident will need? 

lit. ~: He will decide that himself. 

Shrl SrLPrakua: The office has already decided this for him. 



PAPBRS LAID ON'THB TABLE 66 
Seth Go9tD4 Du (Central Pr<1Vinces Hindi Divisions: N on-M uhalQll;ladan) : 

The Government -of India have "got their own Press, They can print the 
questions within two days. • 
1Ir. Ohalrman: We are following the same procedure as we did in 1985. 

PAPERS LAID ON THE TABLE 

WIIITE PAPER ON CENTRAL GOVERNMENT'S POLIOY 78 PABTICIPATION OF STATE 

RAILWAYS IN ROAD MOTOR TRANSPORT 

The Iloa.oarable IIr :ldward BII1tba1l-(Member for Railw.ays and War Trans-
port): Sir, I lay on the table a copy of the White Paper on the policy of the 
Central Government in respect of the participation of State Ra.ilwaysin Road 
Motor Transport together with a statement showing the progtess made in the 
formntion of Joint Companies in the various parts of India. 
I am doing this in fulfilment of the undertaking given in the last Session to 

keep the House informed of progress in this· matter. 

" WHITE PAPER .. 

'I'M policy oj 'M Omeral' Oowmmmt ift ruped 01 ~ oj 8mu RIJUWlJ1I. ift rood motor 
WGMpOrl 

~ 1. Ob;ICU.-( 1) The aim of the policy outlined in tmiB Paper ill briefly to en.aure the best use 
of the dual meaDII of rail and road tl'lUlBport each being uaed to its beet inherent advantage, com-. 
plement.ary to the other; avoiding, on the one hand, artificial reetriction of the number and range 
of'road p_nj:!er vehicles. and, on the other, the economic W8.8te 8.8 for instanoe in the duplication 
of serviOll8 which ill a corollary of competition iIolely for gain, for which the community moat pay 
and which would be apparent not only in pOll8ible bankruptcy of road concerns and'in depletion 
of railway earnings, but aJao in slowing up of road and railway development. The attainment 
of these objects will be 80Ught by any promising means. Working agreements between the road 
and railway intere8te 8.8 to routes. rates and f&rel! will be essential in any CMe, more espeeially 
. where the road and railway are parallel. But experience h88 shown that adherence to such agree-
ments when the two services are entirely distinct and separate is difficult to en.aure and that dis-
putes frequently occur in practice. Such agreements are no substitute for the close co·ordination 
which can be obtained from discussion on common ground in the Board room of a Company. 
The opinion of the Government o{ India is therefore that the most promising and comprehensive 
method of co·ordination is to be found in lOme fusion of financial interests. replacing the elemen. 
of gain as the main incentive in competition by healthy rivalry on the basill of service and supple-
menting control by Transport Authorities with those mutual adjustments which naturally follow 
from pooling of financial interest. 

(2) The essence of the plan is the same whetherhothmeans of transport are privately owned 
&s in the United Kingdom or, 8.8 in India, one is owned by the State. Were both means owned by 

, separate compartments of the State, that is, i(Provincial Governments owned and ran road trans-
port, the need for effective co-ordination would be still greater. 

(3) The method of co-ordination to which this Paper mainly refers is the formation of road 
transport Companies, primarily for pauenger traffic. in which the existing operators, the Indian 
Government Railway serving the locality. and, where it 80 wishes, the Provincial Governmen. 
hold between them a large part of the capital invested in the enterprise. Sharea will where margin 
exists be offered for publio subscription also. . 

2. Con.'itWional ~ oj 1M CetUrol Gownamem.-The executive authority over motor 
transport is Provincial: and all road transport Companies, howeyer owned, will be subject to 
control in accordance with the provisions of the Motor Vehicles Act, by the Authorities in the 
Provinces constituted in the Provinces under that Act. But the terms on which Indian Govern-
ment Railways negotiate with Provincial Governments and exilltin8" operators, and subject to 
which Central Government money is invested in these concerns, are the responsibility of the 
Central Government. It is desirable therefore that the Central Government should define ita 
policy in these matters. The definition in this Paper is as precise 8.8 the circumstances permit. 
Since, however, the arrangements made in any particular ca.se must accord with the policy of 
t)1e Provincial Government concerned, and must depend upon negotiations with existing opera-
tors; there must be el8.8ticity in adopt n~ the general policy to particular cases. 

CONDITIONS bl!' PARTICIPATION 

3. E:l:lent oj the interut oj the Central and Provinciol Gov6rnment.9.-It is not intended that 
.. Railways should normally hold a Iiominating interest in these companies; but if their participa-
tion is to be effective for example in offsetting losses of short distance passengers travelling by rail, 
and if the railways are to have a due voice in tho use of' the public money which they have invested 
the interest of railways must be substantial; that is not less than 25 or, normally more than 45 
per cent. Where the Provincial Government 80 desires, or where existing operators and.t~e public 
do not take up the shares offered, railways may take a larger interest. Certain Provincial Govern-
ments wi$h to participate also and will of coorae themselves indicate the extent of their interest. 

•• 'l'1Ie ~ oj ~ 0J*'CI'0r' •• -(1) The baaia of the aoheme is the replaoement of com-
petition for pin by mutual co-operation. It. is the wish of the Oeotral i}overnmel1t t.hat existing 
operator. 8bOuld be f'airJ,y' t.reated in purIIU&D08 of the polioy of co-ordination: but it would def_t 
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pnor option over t~ public U1 tyDlg up ah_ Dl'the new o ~. 

(2) .1 ~ is ~ J'r l agreement tlJet. a8 t)le Provid.. .. of J~t in .. - (\lture, 
the amall' ahti-riilyaToiriieAroae or a few' 'buses Will n:rtyflii ~J' pi:.:";;"i' j;:hape on 
iaolated routee. Therefore. ~ er or Dot :railway. ~ . ~. ~alp at on c:r the existing 
operators or their eieminatiClll '" JIDo,re ~~too Oe a~ UiiiWVitab18. 'i'he operator of the peat, 
wDo baa during the war eamed good money from the uae of hiB e ~ le and fro}D .the eJDpJoYJD8nt 
o ~ BDdhid.mIy. Jimat reoognl8e that in any caae h'ia flitUre interest will be that of a abare· 
holder in a Compm, ~  811 em=:,tJuit CoDlpBlq.' ,and t.hat if, in the future. there ia no 
efFective road ~. . I  . ~ h.is IDS ~. ta . _icnQII ~ 'In 1YIiieMin 
w&it ~ a ... ~~ ,-'tria:: t~  preeenioper[t:ora: it ='~ to (o~t the prollt41 of toda: 
... to bIIft ~to *be cOnditIOne of the put and the proapecta of ~e future. The ~ 
~ ja ~ .jeo* ~ ~ PQliOy of ibe Provincial Government each' exiatbig operator ahQuIa ~ p 

~. ~.~ p~ ill ~~ of ~  pl~ ~ • a r ~o nt approXimatlely equal to it. 
~ or pot.entiiI _i.e ID the e l leeoo ~ by ~ permit. 

(S) The authori. CMlital of ~eee .~' will have to be, ~ on'}ODg range con· 
. ~ no d ng the'proportionat'e hold permItted ,to the d~t.part. But the caUed 
up capital money at any time will '~ " 'n c\ommeroiaf con.eiderat.iobll after a carefulllUJ'Vey 
of requirements. If the capital of the exiatiDg oper:aton is only partly called up their retuma 
during the earlier years may be small &ad the' qUNtion of the proportion of capital to be called 
from the dift'erent ~ ee .mialat be 1~  to lle d~ded at the flrat genenJ meetjng of ,the Company.' 

II . .A_-' oj 0.... oJ lZiMi.., opmIlor •• -(l) It is the intention that the vehicles and 
other _!-o ~ ~ton ~~d. :whei:ev,er they are ~J e  betMeP over on ~ pay • 
• ~. 'Por the t~ or e%iidJl!.g OP.'fIIttors tb818 J)a)'lllelWi would be offaet...... .... 
.-are ap tal~  them. In the ~t of the _fa of any permit. bold ... ~. 
'#JiII1e 'ot'tM.muee o'INred to JdiD (fi?r exampr8 if he h81a8ubet.nt1a1'a.ete in a worbboph--
.... oould be' oovered ,by ~ e mme of debenturee in lieu of oMbabould the Compuy 10 deoide. 
is) ~ o~ icaIe of vahWion of vehiolee and other __ ito propoeecl :-
(0). VMiclfI.-1D tile - of a DeW and n~ vehicle, the actual oost, .to ~ o'"*t£. ~ 

the ccJIIfI of tDe body, I8bjeot to a mAximum in the _ of the ~'O  the j,ontrO pr¥e If} 
__ at..&he time. In the ~ of other vehicles,. the p~a1 o,ontrol}ed price . ~ 

... t.be value oftbebodl' Dew at. p~t day pnoee, leM d~t1OlJ at the rate of 0" ~~ 
pIIt BDDlIm 011 the decIiDiDg valuee &om the dat.e of ftrBt reptratioli With a margin of. IQCJ 
0itJIer way .. aD aIIowmioe for the OCIIlditioD. of the vtoIlio18. It wOuld of 00Ul'I8 rest wft.h. the 
OampBDy to decide wbMher the vebioJN ..-worth taking over. 

(6) G_ plartU, fitted would be eeparately valued. 

(c) 8pare pan. cmd _ tyru af'ld "'bu would be valued at oost to the owner IlUbject to a mas:i-
. ID1DD of the contro1led price obtaining at date of the trarJaeoI!ion, 

(d) Other 8IIIete taken over by the Comp8Dy would be valued by negotiation. 

, (3) In order to help exietiDg operaton and becauae of the ahortage of vehicles, the Compa.niee 
abould normally take over vehicles with one year's e~tat on of useful life before -mog new 
ODeS. In border line ca_ if the operator elects to llell the vehicle in the open market he ahould be I 

permitted to do 80 without objection or forfeiting his option on ahal'88, But an operator who 
elects to EeU a good vehicle outside the Company at a scarcity price cannot also elect to comc in B8 
a shareholder. 

(4) Any disputes arising out ofthe valuation of aaeets as above would be referred to arbit. 
ration under the orders of the Provincial Govmnment. 

6. The qufJ/IUon oJ" Goodwill ".,--Section 59 (1) of the Motor Vehirlea Act provides that a 
permit shall not he transferred from one person to another, except 011 the death of permit holder, 
orwith t eper ~ on ofthe Trnneport Authority. The Dlojorlty of the rules made by Provincia.! 
Governments under that Act contain, it is believed, the further provision UlBt, before sanction· 
ing transfer, the Tronsport.Authority may call upon both parties to state what payment or other 
cOIDBideration has been attached to the proposed tram fer. 'I'he objeC't ofth8i'l' provisions wos to 
prevent trading in permits and the Act and rulefl thereunder do not recogniRe that a permit baa' 
any sale value. At the same time, tb_e provu 0 to Section Ii/j (2) giveR preference to the renewal 
of an existing permit over the grant of a fresh permit to a differont relfon. It clln bo argued 
therefore that a permit carries with it some right of continuance and ill therefore of lIome com. 
mercial value. On tho other hand, by cOMenting to trnnBf..r the }If',mlt'1'ft the 'Ccmpany the 
holder doos not excludo himselffrom tho right conror Ifd by tho permit. to I'ly for hirfl, but wtaina 
it jointly with other shareholders. Moreover, the RailwuYH SlId the Provincial Government, 
where the latter participate finsncially, bring for diffbnmt reasons a vuluable 8I'80t of goodwill to 
the merger. Thus it might alsll be argued that the claims of'ho thrtle partira in rORr-ect of thft 
goodwill which they bring to the businefll might reasonably be comidered 811 cancellinl! out. Never.o 
the le88, the Central Government re ogn ~e that there may, in cortain circumstances be justi. 
fication for Bome payment to exillting operatorll a8 COmreDll8tion for distulbarree of bUllinU8. 
The question whether there is julltification for such payment and of its amount must be deter. 
miDed by the Provincial Government concerned in the light of ~ e conditiolUl prevailing in e.acb 
PNvince and OD the circl1matancee of each ca88#l8 Cent.rel GmrDIDent dellile to de'al\i1te on. 
ablf ,;ith the opeioatorundare in inCtple" .  , In~ 1&iIIWf ~ '! oom in 
~~ o 1 ~ aM'larr: : a~  ~.  _ t ~~~~~ ~~ : .. ' 



7. e~ J.~ ~ ~ ~ NgtIltIr ....... ......-.TbpoUot\bi·biinging e:dnmg 
operators intO'thee8 Companiee ia to give preference to the old established pel'llOns Ol'cooGenil .. 
t.e., a~ thOle i.o. t~ business prior,to 1942, or to thoae who have been operating pre. 19'2'. 
~ .ta t' e~to.~  in accqrdlulce with the original conditions. There are also a·re .. 
ne~ but ~ar Bus COJIlpa.ni8!l whQlle cJaim to the option to tae up ebal'tl!l8hQu1d nOl'lll8llly_ 
~~. .' , 

. 8. OJ/et' oj 'hMulo.tIM puWie !"W ,haft s:Nt#rJg ope 'l:ltor .~ ~ ~ a l'888onable ~l~ 
~ 'r ed or t~r Il p r .lo pat ng and, if cl&*lred, for the'Provmclal Government, a ~  
offered to existing opel'8torir, but not taken up, and any other margin in the share capital ahoutdl 
be availabJe for public subecription lIubjeet normally to a li'n1it of Bay Re. 5,000 being'held '~  
OGe individual, preference being jiven to the applicant for a amaJl nu m bel' of shares. 

9. Promoter,oJOompanie".-Where pOlllible, the preliminary work oforganiping and promo-
tiDI the Company should for the aake of unifol'Jllity be udertaken by officials, In on 1t t ~ 
• Nld oollaboration with one or more pe1'IIOIUI seleoted from amoDg the e t~ operators on tw 
rome or area concerned, who may be auitable to fUl the poeition ot~ Ue tor or e~ 
IilaAaDr. Where a suitable person ia not available froDi among the ezisting operators who e~ 
to be drst option shareholders, then with the consent ofthe Provincial Authorities c'oncenuid and. 
after negotiation with the qualified existing operators, some other aUKabIe penon experienced in. 
motor transport operation may be selected, &8 General Manager, on a salary bMia,.to organise the-
Company. ,He may also, if considered necessary, be appointed to the BP4I'd of Directors on hold· 
ing qualification sbares &8 prescribed in the Articles vide al80 paragraph 11. 

10. Empl9l1maN oj s:ri8ting ovmer. aM IAftr prueM employeu.-In atding these ~ 
.pJ:e o~noe .hould be given to those who are already di!'eotly employed in prOvidingtraDSpn-t on 
the route or in the area concerned, and who are qualified and fit persons'to be 80 employed. 

11. ~ oj CompcNKe8.-Normall7 there mfRht be six Directors on the Board of. o~
pany, or aeven in the case of Companies which appoint a Managing Director. on'rotat~ 
Directors will be the Provincial and Central Government.representativeB and also the M§Q,,:!g. 
Director where appointed. Experiepced . tt~.tor  in tlwl a.ree: served ~~o take ~p shares abo a 
be oonsiderea (or Mats on the Board. Ind ~ o ern e~ Railway Di.hIctora WIll ~ ept no E,eIl. 

12. Jla~e e  oj Co"",¥a.-Co1npuiee promofled her .... wiD·be JIlaIl8pd by 1IaDaI-
ng ~ton or~ v ...... ~I~~ ro.d .. rM pOne per enoe.. .~ra l  011 a salary haeiII .. 
~ t.he BQIIJI'd or Di .. tol'8. -whetever poeaible, tIbe M ... agins uireo6or 01' GeDenlIlaaapr 
t lle el~rroJIleltJ l .en~operator t. e~ el' ed to o OJll add onal
~td n  may be per t~ to 1NlIIu", d~t t  01 in....,... but ShiB should ill no 0&88 be perJ ~ 
to exceed J Ii per oent. except whwe justified by tbonumbel' of valid perm. held. • 

13. MGIIGV"'r A,enu.-Managing Apncies will not be employed hereafter. CaaeswhelJt" 
railways, or Pl'Ovincial Governments in conjunction with railways have carried negotiations wita 
any road transport interest to a stage where they stand committed to a Managing Agency, and. 
where such promoters ant unwilling to modify the arrangement, will be reported by Railwa> 
Administrations to the Railway Board before agreements are concluded. 

I.. Tb;e Monopoly Quutwn.-( I) It is the view of the Central Government that competitioll! 
on the b8llis of gain will inevitably result in uneconomic duplication. They think therefore t.hat 
the new joint o~pan e  must in time have a monopoly ofthe type of road transport on the routes" 
or in the area, covered by their permita. The extent to whioh the Companies will operate ou, 
branch os well as on main routes will depend on the conditions of the permit imposed by thp 
Transport Authorities. In some CasElS thoee authorities may consider that, for the present, certain 
or aU branch routes should be operated by different concel'llll. In other CalleS they may require 
the Companiea to-operate the le88 remunerative routes &8 well 88 the main routes. This is 110 matter 
for evolution and experience. But in any case the joint Companies should have a monopoly on 
the routes and of the type of traffic (p88senger or goods) covered br their permit. The manage.· 
ment of the Companief! by a Board representative of the Province and the Railways, whose main 
interest is good service, and of the other shareholders whose mRin interest may bo expected to be-
profit earning, ooupled with r01l1 competition on thebMis of service will it is believed provide t ~ 

necessary incentive to efficient operation and to close co·ordination of services in the interest oi' 
the public. What it is Jl.e e~ r  to avoid if! the domination of these o pan e~  or of any olber' 
road tramlport concerns; by any single financial interest. The proposals in this paper are designed 
to prevent that. 

(2) There remRins the not unnatural fear thtlt the Companies will with on~pol e  become 
so strong 88 to ignore the public interest, and that the Transport Authorities will be powerleM to 
insist on the provision Of better service, since the only redress under the Motor Vehhlo9 Act is the 
suspension or o.\ncellation of permits, which does nat help the tr. ~lI ng public. As far &8 the-
railways partidpating are concerned, the intention is th ~t tho CompdoniJS should give optimum. 
servioe. Neverthelesl, it is desirablo to provide by amendment of the Motor Vehioles Act that the, 
permits should be drawn in a fuller form giving the Trli.nBport Authorities power to le'"Y fines for 
non·performance of tho services specified in or under the provisions ofthe permit. In the ultimate 
reeort it would be open to the Transport Authorities to grant additional permits on the sa'me, 
routes to other concerns, and to refuse to renew the permit on next date of renewal. Suoh Bon· 
performance is however inherently improbable. 

15. ~e t 0" ~ ~.. k. ·cart t'. an"l/or.,.-.Gra.,ve .apPrehension ha.e been exple88ed in the a e .~  
~ J $lIIl!'W .' re t ~t. j.q. tpe ~ l '  d,veloplMllt of road IIIOtlor tranaport,bhlloek.O&I'tI8 will ~ 
P,lft.!P"t 1' U ~ 8oQ4rurai ~  .r~ d e . Thiem ..... ie primf.ril¥ one ~ ~'  
~ ~~~. dt '. nJlra.lr llOpl elr '~roadand ad'.~ .............. 
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REPORT ON PROGRESB -OF RAIL·ROAD CO·ORDINATION 

MaGro-
The Madras Government have adopted a policy of forming tripartite rail·rood companies in 

the Madras PrMidency and deaire that all operatorlll!houid be afforded opportunity.to UBooiate 
__ aharaholdera, given priority for IIl1itable employment and appropriate ('ompenaation in J't'spect 
to their existing road interests. Future development on a zonal be.sis is visU8lil!ed, but where 
two 01' more _ll.est.ab/,iahed oompaniea are operating in the same IU'Oft mutual exchange of route. 
ia oonsidered the appropriate solution. The Madras Government propose to pN1.icipate fiJwulially 
to the same extent as the railways in companioa in which a controlling State interest is to be 
. acquired , but where substantial road undortakings which have demoN'tl'8ted U:eir ability as 
-operators are parti8ll to a merger they are to be peJ'lnitted the ('ontrolling interost, tho Provincial 
Government shareholding being correspondingly reduced. 

Negotiations have recently been conoluclod,with 118I11I'II. T. V. Sundaram lyeDfllU' & Seme. 
'Ltd., for the flotation of a company to operate in the Madura Du.trict of the Ma.dnu Preaideocy.· 
-Other operatol'8 W t~ __ have been invited to aaaociate and thOle who have not 80 far intimated 
their desire to do 110 wiD be given further opponunitie8 after the eom.-n1 comlMl\ces Operatioo. 
"The ~ ehareholding is- . 

1Iadr .. Government 15 POI' 080.1.. 

Operators. 55 .. 

Bouth Indian Ny. 30 .. 

"l'he afFaiI'B of the OOUlpazur will be maaaged. by a board of directol'8 ine IudiJIg a an~ dirt otor. 
~ staft' will be abllOrbod and suitable employment will be found as far ItS potIBlble for otber 

operators who U80Ciate. 

. Further QeSOtiatiooa are being undert.aJren by both tbe M. B. M. and S. I. Railwaya. now that 
a baaia for aBIIOOiation b .. been established . 

. ~ 
The proaent Government (as alao tho previous Ministry) have lK'<'Opt.ed in principle the deIIir. 

'Ability of financial participation by railways in road undertakings with the object of co.ordinating 
·the activitiDB elf the two services in the publio int«eBt. The Government do not propose to parti· 
cipate financially in such undertakings although they have ~ed the right to 8<'quiro a nominal 
-ahareholding and desire to be represented on the boardr...Df diredOftl. Parity of shan.holding .. 
. between the railways and operators will be the IlOrma) division. M&nafI8JIlt'nt by exillting lIuitable 
operators, where available, is fevoured and the IIOlection ofpromotOl'8 will be made by the Govern· 
ment. Existing operaton will be given preference far employment in rail·road complloQiee. 

NegoWationa are proceeding between the East Indian Railway and the AMIvIol Bus 8yJIclieMe 
for the formation ofa company to operate in West Bengal. Practically all the local bUB opwatlOn 
are members of the ~ ate  aDd it ill hoped to deviae methode to talu! cp,re of their 1humoia1 
interests. 
NegotiatioDs are also being conducted in the Midnapore area h6twoen the B. N. RailW'aY 

and promoters BUggested by the regional transport authority. but thtll:e have not readlOd an 
<advanced Atage. Other negotiations are in progreee in Bengal between the B. A. RIIilway and 
_lectad prdmoterB for the for'mation of c(Jmpanioa to operate on routes radiating from the Caloutta 
·industrial aroa. In addition, proposals aI"I' under examination for the flotation of a company to 
oprovide railway oollection and delivery services both in Calcutta and adjoining al'OaR. 

BombGy-
The Bombay Government have givep clo6e consideration to the proJ>Oll&ls for the co-ordina. 

tioD of road transport and railways in the Preeidency,and have erad themBelvOll atrongJyin 
favour of unified control and orderly development. The Province ~ divided into 11 IOQN 
.a~ promoters acceptable to tho majority of the operatol'8 as 8IIOOI'&oained by perIIOnal contll.tlW 
have hoeD JIOlected. BhareholdiDga are to be divided between opentorw (including promoter.). 
the Bombay Government and the railways in the ratio of 35 per cent., 35 per cent. aDd 30 per CleJIt. 

AaMtB of existing operatol'8 wiD be taken over Oil valuation _d. in addition. cdIDpenIation 
.to the extent of RH. 1,000 per pennit will be paid to tha. whOllO permits are IK'quired. The 
IDAl\&gument and staft' of new companies will be recruited, .. far .. poI8ible, from existing operaton 
.and their omployeea. • 

Permission to isaue the required capital baa been gven by the ~a ner of CapitallNU811 and 
aU II companies are likely to be registered during the month of January 1946. 

VrKled PrOlliftCU-

The United Provincea Government are anDOUS to _road transport fostered in the publio 
interest with a winimum of delay and they accept co·ordination with railways on tho basis of 
'financial fusion, as the best method of developing rationalilOd tl'8W!Jlort as in the Province. Their 
-policy Which has boon notified in a pre88 communiqull, ~ oUl'  tho for'mllotion of tripartite compa. 
, Dies with the shareholding divided between opt'rators (including pr<tmotOl'8), tho Provincial 
Government and the Railways in tho ratio of 49 per cent., 5 per cent. and 46 por cent. The Jl8W 
-companioR are to give preferenco to exiHting oporatOI'8 and their staffa in t1l(' matter of employment 
and eIisting operaton will be permitted to invllSt to the extent of existing or po ten til'. I intel'eBt6 in 
road traIlBpOrt up to a maximum of Rs. 10,000 pel' stage c8l'riage permit and RII. 7,500 pir publio 
~OI' permit. An ec.gratw payment of RH. 500 has been mggeeted for oporatol'8 who do not 
-desire to 86IIOOiate b\lt are prepared to 118)] their &II88t8 and aummder their permits to the new oom. 
~  but the ~ l .  of exteDding the compensation payment to aU l~ of opratOl'll Ja 
AO" under JteView' by the ProviDoial Govemme-.t. The Provmce hal.been divided into '7 z0088 in 
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each of whioh all6parate company i.e to operate. The promoten'were !!elected. by the Provincial 
Government on tho recommen.datioDli of Rogional TraN!pOl't Authorities. As far as poBbible, 
aelfct.iona have been f'l'om suitable existing operators or people ccnnected with tranBport in the 
Province. .. 

CentraZ Prol·ince. and Bfif'ar-

Tho Govomment of the Central PorviAce3 were early to reoognire the neceMity for and the 
~ desirability of aaaooiating road and rail services to provide planned, co-ordinated and regulated 
transport. Negotiations for inveating in two companies in this Province had reached and adv.aoed 
.tage prior to tho Aa!!embly debates in which the principlea governing railway 8II8Ociation were 
.diacusBlld. 

Thf' C. P. Government, whi»t considerililg an application in mapect to the flotation of a limited 
,liability company, UDder the managing apncy ayatem, to acquire and develop the a.saeta of an 
-eziating road transport undertaking, hadpropoaed that tho two State inu-rests ahould acquire " 
til per cent. shareholding divided equally between them, and after negotiatiODfo with the promoters 
.a aettleDlbllt on this bMis was reached. The B8IDe principle was applied to another transport 
company already operating in. the Province. In the lattt'l" company a bJock of shares which re-
mained to be takon up W&lo made available to the railwc.ys l'.Dd an arrangement was concluded in 
terms of which the State interests were to acquire a til per N:.nt. she.reholding with the expa.nsicm 
-of the issued capital. . 

After the ~ l  debates the Bon'ble Member for War Transport made a penonal viR 
to the summer capital of the Province to ascertain whether it would be possible to modify the 
. propouls to pem1it of other operators being aaaooiated and the rnanagmg agency system eli-
minated. On the latter point it was found to be the cODliidered opinion of the C.P. Govem· 

II> ment that negotiations with the promoters of the new company had been carried to a point 
{rom which it was not possible to resile; whilst so far as the exiSting company was concerned 
there could be no possibility of dispensing with the managing agency system unless this "u' 
voluntarily relinquished. On the other hand, the C.P. Government supported the proposal 
"that opportunity should be provided for other operators to associate aa shareholders and em-
ployees. The Central Government's proposals for taking over existing assets at valuation 
and for paying oompenB8tion where justified on a basis to be determined on the merits of each 
-case were also approved. The two finna of managing agents were found willing to come to terms 
,in respeot to all propoB8ls other than relinquishing the managing agenoies. 

At a later stage, after the matter of managing agencies had been referred to the Standing 
.Finance tommittee, in acoordance with the undertaking given by the Hon'ble Member for War 
'Transport Department, endeavours were made to curtail the period of office of the managing 
.agents, but unfortunately without suocess. . 

Negotiations are now in progress for the formation of a third company to operate in the 
Bilaspur-Raipur and Drug distriots in the eutem part of the Province. The managing agency 
.y.tem will not apply to this company. 

Railway n ae~ ant  in the tWl o~ er c >mp:t.nies a:Blunt in the aggregate to Re. 2,0',000 
Details of these companiOt! are given :- . 

Name 
Area of 

d.~. opera. 
tioDli 

Present 
Present Proposed Railway 
issued issued invest· 
oapital oap ~ ment 

The C. P. Transport Nagpur Northern 76% of (a) 
Servi088, Ltd. C.P. 80 lakhs 801akhs. 

The Provinoial Trans-
p~rt Co. (Formerly 
l\{agpur Omnibus 
Co.) 

Southern 101akhs. (b) 8'47 
C.P. 60 lakhs 

(a) Reserved for other operators Rs. 10,80,600. 
(b) Reserved for other operators Re. 17,66,800. 

Punjab-

Ultimate 
Railway: 
invest· Managing AgeDta 
ment 

Lakhs 11./_ F. 11.. Chino1 
7'6t1 & Co. 

12 . 75 The Mechanical 
• Transport 
(1942) Ltd. 

r  . The Punjab Government  whilst acknowledging the necessity for active co-ordination be. 
, tween road transport and railways, believe that this oan be achieved without financial fusioD 
and conti?mplate the provincialisation of road transport in the Punjab. They have, however 
rebently ~tllIlated they have no objection to railways acquiring an interest not exceeding 16 
per cent. m road transport undertakings operating exclusively on national highways running 
parallel to the N.W. Railway. 

Ori.,a.-

. The Provinoial Government have adopted the policy of railway fusion with road undertak. 
, Ings an(i acoept pnerally. the prinoiples enunoiated in the e l ~ They propose to acquire 

~ 
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..... .-t •. · ........ ' ..... ,.....ffolilledin · .. '~ e IIIIId~'J I1 . U~per M . t. t9.u.' • 
. ..,.. the baI$loit beillg'" to opeiII.toN (includinB promo .... ) ~d  'the pub", •. AU' ~a
..... :to be CIIU'IIied'OU$· .. y· .... 'rIIilway. At1lhe ~'O J t BOheme. for the fotmatiem of''thJee 
oompADiee are under active eummation. The following are the detail.:-
l. Sambalpur-Mel'8D1Uldeli (~ger & good. eervice). 
2. Khurda Roed-Berhampur (pepMnpl' JlNVioe). 
1_ .. ODd .... JDMda .. ,tp. .. '* &Md-1IIM'Ytoe). 
~ 

The PNviooi .. ·Qonm a' -haw adopted tbeprineiple of rail-road fWlion redrieted'too 
parallel and feeder routes. The Provincial Government propoee to participate and wbilet'ttiey 
~ ~ not qe1blecl ..... ~~  ~ e .lo aoquiJte, ~' .  ... tecI they oaa.ider the oombined 
bQldmp of the ee.: .. aod tbe ProvInce ebould no '~oee l.a per ceot., tbe "emeindM-beiIItJ .. ~ 
to oporatOn a t~ 'public. The nteree~ of ~ at ng Qpe1'at.on are to be aafegaardecl by pat-
ins to thelP fbiU Opt..iOll to invNt in the shu. afthe oompaniee to tbe.stent· o ~ .iaiag4r 
pIltoeIitial ..mcJe _ .... and the former are to be taken over at "",I __ on. <Pref8l"8Dllewili be 
a ~ to suitaDle ea:i8ting opeJ:ators in eeleoting ~ and .teff.lor theCompam-. 

The B. A. Railway propoee to nel'tiate the formatioD of three ClOIIlpanit.s in the A8Pem Valley 
and' ODe in the Surma Valley as soon as the Allam Government haver eaohed a ckoiaion as to 
whom the work of promotion is to be entrUlited. 
~ 

The Bihar Oov&m'i:en'thave reoenf1y hInd it poe8ible to r8c0Deile their FOlio)',..th tUt 
of the -c.-I Oovernn: ent. It iii not tho intention of the Government to participate fIDNloiaIly 
in OOTpanies Whioh may he f'rl1'e<t although they desire to be rep~ted on mil-road eou ~ 
k'l'da. ~ prop-'p8rtty of l .re old ~ between the railway. on the one band and O l'~ " 
a :t~lp ltl o on the 'Other. ProJr.otion ~to be initiated by the railwaya wAo ar. req.uired 
~ .. ~ ate 'Witlrth8m in thia work B8 many of the leadiaa o~tor  .. ~le. )i .. ot~ 
are to 1M! undertllbn intn:edistely a detailed examination of the tra8lc ~t on baa ~ t~ 
~ 'economio method of adlr ini8t,.t,ion and· operation to· be doterUliDod. Th ~ l t . will 
~~ ~ptI =o t e •• ~ Paper ,. in reepeot to the ttmp1o)'lD8Dt of e. et~ o.,...to •• 
t1Ie.,oqlrisition 01 on valuatIOn and the peytr.eat ot oo ~lOI1 or bWllllell ~~. 
wtMtre jUlti1ledbythe-'ir.erits o( indtridual 0IaII_ 

lJi.d-

'l'hiB o ~ bave cIeoidecl en tee f01'lll6tion oUrir.-tite eorrpe. e~ In wbie'h they 
fI"POIII' to take a 18 I*' eeat.. ...... oldiDg. allowiDg 18 per cent. to rsftwa,.l, II per ee ~ to 
operators and 8 per cent. to public aubacri'bera. They alao are in lIIftI8Ir.em with'lbe Cenu. 
GoV8l'1IIIlent 'a policy ofpcoteotiDg e~ operators. Neco_tiODa are iD ...... £or .. form&. 
'ion of" company to operate bet,..,eD x.u.ohi and ~. The... ~ dinoto 
baa been eelected by the Provinci&1 TraIlllJ>ort Authoritiea with the agreeJr.ent of ot operator 
on the route. 
N.-W.P.P.-

The attitude of the preeent Governrrent towards rail.road oo-ol-djnaiion hl\8 not yet been 
olearly defined, but there is a propoaalafoot for 1l.11"e.lgamating all the operators in the ProvinC& . 
into one company in which the ProvinciP.1 Governrrent will acquire a IIhlue and poesibly perrni' 
a share to the N.-W. Railway. Full consideration will be givervto the intersts of existing opera. 
tors if and when this corr. p8ny is forn cd. -

AloNDMENT OF' INDIAN .AmcJuFT RULES 

Sir Garuoath Bewoor (Secretary, Posta and Air Department) : Sir I 1&y on the 
table a copy of the Posts and Air.Department Notifioa.tioo No. 26·V (1')/44., dated 
the 6th December 1944, relating to an amendment of the India.n Aircraft Rules 
1937 under Bub-section (3) of section 5 of tho Indian Aircra.ft Act, 1934. 

GOVERNMENT OJ' INDIA. 

DEPARTMENT OF POSTS & AIR 
New Delhi. tile 61h December, 19U 

NOTIFICATION 

10. 88-V (14)/tl-In exercise of the powers conferred by section IS and 
Wb_section (2) of section 8 of the Indian Aircraft Act, 1934 (XXII of 1934). th" Central Gov_ 
ernment is pleased to direct that the following rt ~r amendment 8hall be made in the Indian 
Aircraft 1WJee, 1937, namely :-

After Part XII of the. aaid rulfS, the following &hall te werted, IUImeIy:-

.. PGrl XII A.-Emergeney ProviaioDII.· 133A. The Joint FlyiD, Control RegulatiolUl 
lor the Bo,a! Air Force and the United Statee Army Air Force a8 rna., from time to time be 
denoribed by the South East Asia Air Command, aball, with etr.a, frOlb the lit December, 
19" apply to all aircraft for the time being in or over British India and shall have eft'eat 
Dotwithstandinj anltbing inooDlia&ent thenwith conwined 10 the preceding Parts of \heee _." . • lid.. (II. D. B ...... I.I), 

8.-,10 1M ~ oJ IrtdiQ. 
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NOTIFICATION UNOD, D.BST.BUO'NV.11. Ill8QIIT8 .AHD Pils'fS Jaor. 
lir. PhmoQ Kbarcat: (Secretary, Agriculture Department) : I lay on the 

table a. copy of the Education, Bea.Ith e.nd !.:Inds Department N'ottfica.tion 
�Agriculture) No. F. 16-I/46-A, da.ted the 16th April, 1945, under the provi.ao to 
,Section 4D of the Destructive [nseots a.nd Pests Act, 1914. 

·.t.·
No. F. 16-1/45-A 

GOVERNMENT OF INDIA 
DEPARTMENT OF EDUCATION, HEAL'.l'H & LANDS 

New DelM, tM 16th April, 1945 
NOTIFICATION 

( Ao.BIOULTOBB: 
In exercise of the powers conferred by Kections 4A and 4D of the Dest.ruotive Io.sects and 

Peete Aot, 1914 (II of 1914), the Central Government ii; pleased to direct that with effect .from 
the 1st June, 1945, the following further amendments shall be made in the notification of the 
Government of Indi11- in the Department of Education, Health and Landa, No. F. 50-13 (20)/ 
39-A, dated the 20th November, 1940, namely:-

1. In the preamble to the said notification, and in rule l of the said Rule11, after the words 
"North \\'est 1''rontif'r J >roYinco ", tho wordK "the Province of Madras" shall be inserted.· 

II. In the Nolf below the Schedule annt•xod to the said rules, clause (d) shall be re.lettered 
as clause (e) and before clause (e) os so ro-lotwred, the following clause shall be inaerted 
namelyf-

• '"(d) in the Provin<'e of Madras, by the Entomologist to Goverrunent of 1?{adroe, Coim-
batore, or such other Officer as �11y be "ut,horiaed by. the Provinojal Government 
in this behalf". 

Sd/ (P. M. KHAREqAT), 
Additional St.erefary to 1M Government of India. 

8UMMABY OF Plioo.BBDINOB OF THE Fil'TH MEETING OF THE 8TAND1.NG 
LA.BOUR C<>JOII'l'Tll 

De .Boaoarabla Dr. •B, R. Ambedbr {Labour Member) : I lay on the 1-ble 
a eopy of the Summary* of'. Proeeedhlgi, of the fifth meeting of the Standing labour 
Cemmatde held at New Dellli on the·27th June, 1944. 

Slnuf.aiay oi, PBOODDmos 01' THB SIITH LABOUR CoNUUNOB 
Tbe,� .J>r.: ... B. ,AeWJm· (Labout''-...)·: t Jiy <bt theJable 

a copy ot the Summa.ry• of Proceedings of t,he Sixth LM>otit Coilfererioe heltt i.t
New Delhi on the 27th and ,28th Oc.tob,r, 19". 

StrdA&Y OJ!' PaoosBDtxos OJ' TU. Sixu ,l(,llll'IU"1 0, '111B ·&uttma.o 
f\ � . �ouaAJolQIJ.IE'QUI 

·fte.:� D. B . .Ji. .. 1.,j,.... (i.bo.ur ,�): .'Sit; I J&7 on tk• 
t&Me a oopy tJf *e 8ulD1iia.ry* of Prooeedings of the Sixth meeting of the Sta.ndtat 
La.hour Committee held at .N

.
ew Delhi.on the .17th. )!atob .. � • 

.an. a .amrsu • tart .,, . ..,. (lkdtas ceded ·JJ1striots Md.� :
Nm-Muhem11111.tkn Bmal): "8n a pt>ini df mforrna;tiori. May X..-w •Y it..Ji,e 
tallm,solangtJG plaae itheee pap'el'S ..thicb were �Y 011, tJie 11th: of June,, IH4-. 
and on·the 2'7th and 28th of October, J944 pn the table of the iteuse t Why were 

•. they not placed in the last Assembly Session ! 

Tbe Bollomable Dr. ·B. a: Ambedbr : I cannot give an answer, but i •ill
\ loGk into the matter. 

f M'OTION FOR ADJOURNMENT. . 

'\. GoVERNMENT OF INDIA'S PARTICIPATION IN OPERATIONS IN INDONESIA AND hfflo.
'i . CHINA ·· 

Mt. Chairman : I ha,·o ro<'<•ivr.<l fl, number of adjournment motions, the first 

,_, · I would suggn;t that he should take up No. 3 for consideration which is the most
• comprehensive . 

. ·. Prof. N. G. .Ranga (Ountur cum Nellore : Non-Muhammadan Rural) : I:
,;;
,,, agree to that . 
. ,.,, .. --=-=-------------:--------------------... ,

ju 
•Not prm.t;ed,in \beN Debate&, ·w.toopiee•ha\l'e been.1pt.oed in the Libr1U7 oftlae Hou.-•. o/D. 
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111'. ChaIrman : The adjournment motion rona as follows: 
.. That the buain888 of the House be adjourned to dilOUI8 a specifio urgent matter of publio 

importanoe; namely the failure of tho Government of India to refuse to oo-opellate with the-
British Government in their violent operations in Indonesia and Indo·China even after the 
war with Japan was over." 

Has the Honourable Member got the required sanotion of the Governor-
General ! 

.Prot •• G. Raaga: I have not got it, Sir: 
Ill. Chairman: All right, ait down. N otioe of a similar adjoumment motion 

was given by another Honourable Member (No.8 on the list) and he took the 
precaution to get the sanotion of the Governor-General. I trust that the Leader 
of the HoU8e will have no objection to Prof. Ranga o~g his adjournment motioD 
today which is very similar to the one whioh has already reoeived the sanction 
of the Governor General. 

The IIoDoarabIe Sir Bdwud BeatbaU (Leader of the H01l86): No objec-
tion. 

111'. CMtnnan: AU light. Has the Honounr.ble Member leave of the House 
to move this adjournment motion , 

lome IIoDoarabIe ...... : Yes, yes. . 

1Ir. ",.....,.D: This adjournment motion. will 1;»e taken up today. It • 
12-38 now. We go on working still Quarter Past One. I presume-the work OD 
the agenda will be finished by lunch time. Usually adjournment motions are 
taken up at Four of the Clock, but the Rules provide that with the concurrence 
of the Government Member. who is in charge of the subject, the time can be olaanged.. 
If it is convenient, may we take up this adjournment motion after lunch 800D 
after the work on ·the agenda is finished t That will obviate Honourable :Membere 
going home and coming back again. If the Honourable Member in charge or the 
Leader of the House has no objection to that cow:se, ~ suggest that we adopt it. 

The BoaouabIe Sir Edwald JlenthaD : It will be quite oonvenient from the. 
point of view of Government. . 

1Ir. II.. AIaI.Ali (Delhi: General): It is not quite certain where the con-
venience will be. We have to adjourn before lunch. We have to come baok at 
2-30. Instead of coming back at 2-30 we can oome bacK at 4. If the House feels 
that we should come back after lunoh at 2-30, I have no objection. To my mind 
there is no particular convenience 80 far &8 the question of coming back is con-
cerned.. 
1Ir. Chairman: Ma.y I point out that I cannot definitely say when the work 

on this agenda may be finished. It may be finished. in quarter of an hour. If 
that is 80, we will go on to the adjournment motion immediately whioh will then 
be allotted two hours, and fifteen minutes to eaoh speaker. That is the procedure 
that I suggest. If the House agrees it will be 80. 
The BoDourabIe Sir Edwud BeatbaD: I would like to be olear. If we 

fiDiah before lunch, we shall take up the adjournment motion at Bay 2-30 or what--
ever time the Chair appointe. If we do not finiah the buaine88 of the House tm 
after lunch. then we shall take up this adjournment motion immediately after the 
finjabjng of the business. 

1Ir. CJaairmIft: That is euotly the poeition. 

I·· 

'l'he B'oDoarahIe Sir Bdwud 1IenthaD I But we shall not take up this adjourn. 
ment motion before lunoh , t. 
1Ir. ChairmaD: I suggest we may take it up before lunoh if the work i 

. inUhed by then. 

The B'oDoarahIe Sir Bdwud JleathaD: That would be rather inconvenient 
from the point of view of Government. 

. 111'. ChairmaD: If that is the poJrition we Bhall finish our work and adjourn an 
we shall come at 2-30 P.M. and continue with the adjournment motion. 



ELECTION OF MEMBERS TO STANDING FINANCE COMM1T1'EE 
FOR RAILWAYS 

The Honourable Sir Edward Benthall (Member for Railways and War Trans-
port): Sir, I move: 

.. That this A68embly do proceed to elect, in such manner 88 may be approved by the-
Honourable the President, 11 members to serve on the Standing Finance Committee for Rail. 
waye for the unexpired portion of the current financial year, 1945-46,. and for the year com-
menoing 18t April, 1946." 

111'. Chairman: Motion moved: 

.. That this Assembly do prooeed to elect, in such manner 88 may be approved by the-
Honourable the President, 11 members to 88l'Ve on the Standing Finance Committee for Rail. 
waYI for the unexpired f,ortion of the ourrent financial year, 1945.46, and for the year com· 
menoing 1st April 1946. ' . 

. 8hri Sri Pratua (Benares and Gor8khpnr, Divisions: Non.Muhammadan 
Rural): Who is the President referred to t 

1Ir. Chairmaa: President of what t 

8hri Sri Pratua : The President is to prescribe the manner of voting. 

1Ir. ChIirmaD: I will do 80 straight away. 

The question is: 

.. That thia auembly do prooeed to elect, in auob ID8DD8I' 88 may be approved by tbe Hon-
ourable the Preaident, 11 members to IMIrVe on the 8taadiDg I'inaIloe Committee for Baihray& 
lor the UD8xpired portiOD of the current 8nanoial year, 1945-4t1and, for the year oommenoing 
1st April, 1946." . 

The Boaourable Sir Edward BeuthaD: With due respect I should have moved 
"the Honourable the Chairman." May I make that amendment now if pemnit-
ted , 

8bri Sri PrUua: No amendment can be moved without notice. 

111': Chairman: Is there any objection t 
The motion was adopted. 

ELECTION OF MEMBERS TO CENTRAL ADVISORY COUNCIL. 
FOR RAILWAYS 

The Honourable Sir Edward Benthall (Member for Railways and War Trans-
port): Sir, I move : 

.. That this ABBembly do proceed to elect, in suoh manor as may be approved by the Hoo. 
ourable the Preeidmt, six Don-official members to serve OD the Central Advisory Counoil for 
Railwaya for the unexpired portioD of t.he ourrent financial y.r, 1 ~  and for the year 
eommenoing let April, 1946." 

1Ir. CbIirma1l: The question is : 

.. That thia Allembly do prooeed to eleot, in suob manner as may be approved by the Honour •. 
.. ble the Preeident, aix oon-offloial members to serve 00 the Central Advisory Counoil for:a..n. 
waya for tbe unaxpired ~rt on of the ourrant financial year, 1945·46, and for the yeaJt oom-
meDOiDg lit April ,1946. ' 

8ardar IIaDpl 8iDgh fEast Punjab: Sikh): The Chair has not declarecl the 
decision of the Houae. 

1Ir. ChainaaIl: The". Ayea .. have it. 

The motion was adopted. 

(83) 



J:LE01'ION O.'1I I MIM O 1' I :t ~ OOMMIT1'EP! 
The, Honourable Sir Archi&114 ltdwlandl (!'inanoo Membor): Sir, I no ~ : 
.. That this Assembly do proooed to theelf.'lotion, ill Noh ~er &8 May be !tJ'proved by 

the Chairman, of 14 non·offioial members to serve on the Standing Finance Committee for the 
nDlainder of the financial year, 1946-46, and for the finanoial yellr, 1946-47." 

1Ir. CbainDaD: Motion moved: 
.. That this Assembly do prooeed to the election, in such manner &8 a~ be approved b;y 

the Chairman, of 14 non·official members to serve on the Standing Flqanoe Committee for the 
remainder of the financial year 1945-46, and for the finanoial year, 1946.47." 

Mr. AbdUl Rahman Siddiqi (Calcutta and Surburbs: Muha.mmadan Urban): 
Is this in order to paM a resolution for two financial years or for the balance of 
on~ financial year and the whole finanoial year again' 

Mr. Ohairman: Wha.t ,is tho objection 1 Where is the point of order 1 
Mr. AbdUl Rahman Siddiqi: I !lhould liko to havo your glJ.idance on the 

matter as to whether we can go from the 31st March to 1st April until we have 
reached that date. The new yt'ur begins then. 

Mr. Chairman: I eml U'ISUrtl tho Honourable mombor that tho ac{!ountti of 
,both years will not be mixed up. The House can approve of any motion that an 
Honourable Member makes before the House. In thiH case the Honourable Member 
-desires that eertain members of the House should form 1.1. committee and that Com-
mittee should do the work of the present year and the next year. I do not see any 
p6int of order in that. 

Mr ••• AlaI Ali (Delhi: GenN'a.l): I should !ike the Honourable Member 
to explain the soope of the Standing Committee. You will remember that once 
upon a time we had rather a oomprehensive committee and then it was. dropped. 
Now that you are resuming the old practice, I should like to know what exactly 
the.scOpe of this Committee is going to be. _ 

!'h& BoitoIlrdlt Btr ArcIdbaId ltowJadl: ,The scope of the Committee is 
the same as of that whioh sat in the past. But it is open to the Committee 
when it meets to auaeet amenAm9lJt .which I woqjd be. \rery .cIad to 00IlIider'. 
Ill. •. Ala! Ali: Will this Committee, o ~r the oqtir&finaD,Oial tieW or will 

it be confined only to block grants or things of that sort 1 
'!be BcmourabIe Sir AzobibaId BowIalu1l: Speci8.o items of expenditure 

will be brought before the Committee. 
1Ir ... AlaI Ali : Will it cov. the entire field , 
'!be BcmourabIe Sir ArcbibaI4 ....... : Voted field. 
1Ir ... AlaI Ali : Of oouree . 
...... '..... (btdian ~Jlte' ~ er and &teau: Indian Com-

'IIleroe): We cannot have things u they 9ft been in the put. We are here 
14. ~e .. lP&ny ~ . pg . How...-e the e.e.s of i'" ( 1 l ~ ~ to 
foUow the trend of ilnance if only the voted field is given' to us. ,Now ibafi tae 
war is over, why could not the Finance Committee have information on the non-
voted field '&leo , 

.. .,. B'aIQurabla Sir AroIaiRII a.w .... : I think this would be muoh beUer 
.discussed by the Committee itself· after it is appointed. 

Mr. Manu 81lbec1ar: This House ought to know what it is .doing. Our ~ote 

is being asked for in support of the measures. We ought to'be qulte olear about 
what we are going to support. We do not what a wishy-washy Finance Oommittee 
• wbioh ~t n.t e past. I submit with all·respect that it is not poseible for any man 
to ·get hold of the whole picture of the finances of India unless all the non-voted. 
items arc also given to us by way of information. I agree that our vote may not 
be asked on these items as it is. tlot provided in the present consititution, but I do 
not see why the information should be withheld. 

Sir Mohammad Yamin Khan (Agra Division: Muhammadan Rural): . As 
far as I remember an assurance was given by the late Finance Member last year 
that it will be done so, as desired by Mr. Manu Subedar. . 

(tw;) 
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ELBOTION OF JlEJlBBlLS TO STANDING PIlIl'ANCB OOMKI'rTU • 

JIr. CbaIrmaD: The question is • 
1Ir. Manu Subeclar: Won't you permit us to have an explanation from 

the Honourable Member t 
Mr. Chairman: I caJUlot give the explanation. It is for tho Honourablo 

Member. 
Sir Mohammad Yamin Khan: The outgoing Finance Member had given 

the &88urance. What is desired is this, that the present Finanoe Member may 
also give the same &88urance. 
The Honourable Sir Archibald Rowlanc1l: I will oertainly carry out the 

assurance given by the previous Finanoe Member but I should like to see its terms 
before I commit myself. 
Mr. 111. Ala! Ali: The Honourable Member may just as well postpone the 

consideration of this motion for the simple reason that we do not know what we 
are to vote about. We must know what the soope of this committee is going to 
be. If it is going to be just a sort of eyewash, we do not want it: We will vote it down. 

Mr. Chairman: Will the Honourable the Finance Member consider the pro-
posal to postpone it till tomorrow 1 

The Honourable Sir Arohibalcl Rowlands: Certainly. 
Mr. Obairman: With the permission of the House this matter will be taken 

up on the agenda tomorrow. 

ELECTION OF MEMBERS TO STANDING COMMITTEE FOR ROADS 

The lIoDoarable Sir Edward Bentball (Member for Railways and War Trans-
port : Sir, I beg to move: . 

•• That this Assembly do proceed to elect, in such manner 88 the Honourable the President 
may direct, eight members to serve on the Standing Committee for Roads which h88 been 
constituted to advise the Governor General in Council in the administration of the Central 
Road Fund and 8uch other queations relating to roads and road traffic &8 may be referred to 
it during the remaining montha of the finanoial year, 1945-46." 

Mr. Chairman: The question i'l: 
.. That this Aaaembly do procoed to elect, in 8IWh manner &8 the Honourable the Presi. 

dent may direot, eight members to serve on the Standing Committee for Roads which 
t"I.. has been oonstituted to advise the Governor General in Council in the admtnistration of the 
,  ) Central Road Fund and such other questions relating to roads and road tramc 88 may be 
referred to it during the rem"ining montha of the financial year, 1945·48." 

The motion was adopted. 

lIr. ChairmaD: I have to inform Honourable Members that the following 
dates have boon fixed for receiving nominations and holding elecmons, if ne0888&l'y,. 
in connection with the following Committees, namely: '" 

Date Cor Date for 
Domination election 

Standing Finance Committee for Railways 22nd January 24th January 

Central Advisory Council for Railways 24th January 29th January 

Standing Committee for Roads. 24th January 30th January 

Tho nominations for the Standing Finanoe Committee for Railwa.ys will be-
r600ived in the Notice Offioe up to 3 P.M. on the 22nd January and the election 
.. will be held betwoon the hours of 2-30 P.M. and 5 .M~ on the 24th January. 

The nomina.tions for the rema.ining two Committees will be received up to 12 
noon on the dates which I have mentioned for the purpose and the elections will 
be held between the hours of 10-30 A.M. and 1 P.M. 

The elootions which will be oonducted in aooordanoo with the Regulations for 
holding of elections by means of the single transferable vote, will be held in the 
Assistant Secretary's room in the Counoil House. 

• , 
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llaji Abdua Sattar Hajj. &haq Seth (West Coast e.nd Nilgiris: Muhammadan): 
• May I just point out with regard to the first Oommittee, t'iz., the Standing Fin&noe 
Committoo for Railways, tho election is posted for the 24th and that happens to be 
the day on which tho Honourable the President of the Assombly ill to be elected. 
I think it would·be very inconvenient for the members to have this election also 
on the same day and I suggest that the date should be changed. 

Mr. (lbajnnan: The eloction of the President will be over in the moming 
and after that Honourable Members can vote but I would certainly like the House 
to consider the point. _ 

Mr ... AIat Ali: I support the Honourable Mtlmoor's suggestion that the 
ejection of this oommittee should be postponed to another date. The Presidential 
ejection might take some time. 

The JIoDoarabJe Sir Edward BeInbaIl: From the poilu of view of the Govern-
ment we have specially asked that this election may be put on early in order to 
get the oommittee constituted at the earliest date possible. Thertl is quite a large 
amotmt of busine88 before the Standing Finance Committee for Railways which we 
have to get through, if possible, before the Railway Budget. There was no session. 
of the Assembly and therefore no 868sion of the Standing Finance Committee in the 
autumn. We have not been able to get through tho usual bUSin688 between the 
two Budget sessions, and therefore want to get this Committee constituted as early 
as possible. I think I am right in saying that on the 25th and 26th the House is not 
sitting e.nd on the 28th ...... . 

Mr ... AIat Ali: The voting can take place even on a day when the House is 
not sitting. 

Mr. CbairmaD: Will it 00 converiient to have the voting on a date when the 
House is not sitting 1  I think t e~ may be difference of opinion on this point.. 
Sir JIohammacJ Yamin Khan: It will suit better than the eJection of the com-

mittee on the same day when the election of the President takes place. . 

Mr. Chairman: 25th is a holiday but the House-is not sitting on the 26th. 
Will that meet the convenience of the Government t 

~lIo o ra e Sir Edwald BentbaU: That will meet the coDv6llience of the 
Government but it should be held as SOODas possible. 

Mr. CbairmaIl: If the House iI not sitting the Honourable M6lDbers will 
have to come here for the voting. 

Mr ... AIat Ali: Will it make much difference if we havo it on the 28th 1 
The BoDaarabJe Sir Edward Bentball: We want to get down with the work 

of this Committee at the 6Jj.rliest po88ible moment. Thore is a very largo 
volume of work and there have been persistent compla.ints in tho past that we haV6 
not giv6n time to digest the very la.rgo volume of papers that is put before it. I 
think that will be supported by members of past committees. I 00 suggest tha.t. 
we try to gain those three days. Otherwise the Committee will "  .  .  • 

Sir I[obafnmad Yamin Khan: So far &8 my party is conoorned we are agree-
able if tho hours of the election are so arranged that after the election of the Prssi-
dent we should start this election for this Committee but the two elections should 
not go on simultaneously. 

Mr. Chajnnan: That, I think, hal! been prQvided for by the time I have rea d 
out-that it will be clearly understood that the election will not take place until 
the new President is in the Chair. You will not ask Honourable Members to 
vote during tho Presidential election on the 24th 1 

The lIoDourable Sir Edward Bentban: I think. it is for you, Sir, to fix the time' 

111'. Chairman: I have fixed 2-30 to 5 P. M. and I presume that the new Pre-
sident will be elected by 2-30 P.M. 

Sir JIIobammad Yamin Khan: That will suit us. 

1Ir. ChairmaD: Then the time will remain as I have fixed. 



WORKMEN'S COMPENSATION (AMENDMENT) BILL 

The Honourable Dr. B. B. Ambedkar (Labour Member): Sir, I iDtroduce the 
Bill further to amend the ~r en'  Compensation Act, 1923. --

INSURANCE (AMENDMENT) BILL ... 

The BoDourable Dr. Sir II. Azizul Huque (Commerce Member): Sir, I introduce 
the Bill further to amend the Insurance Act, 1938. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL 

The HODourable Sir AIoka Roy (Law Me er~: Sir, I introduce the Bill fur-
ther.oto amend the Code of CriminaJ Procedure, 1898. 

PRO}4'ESSIONS TAX LIMITATION (AMENDMENT) BILL 

, The HoDOurable Sir Archibald Rowlands (Finance Member) : Sir, I move 
for lea.ve to introduce a Bill to amend the Professions Tax Limitation Act, 1941. 

Mr. Chairman: The question is : 
. .. That leave be granted to introduce a Bill to amend the Prof-wns Tax Limitation Act. 
1941." . 

The motion was-&d.opted. 

The Bonourable Sir.Arclilbald. RowlaDda: Sir, I introduce the Bill. 

PROVIDENT FUNDS (AMENDMENT) BILL 

The BoDOurable Sir Alchibald Rowlands (Finance Member): Sir, I move for 
leave to introduce a Bill further to &!Dend the Provident Funds Act, 1925. 

Mr 0hairmaD: The question is : 
.. That leave be granted to introduoe a Bill further to amend the Provident Fuuds Act. 

1925." . 

The motion WQS adopted. 

The HoDOurable Sir Archibald Rowlands: Sir, I introduoe the Bill. 

INDIAN OILSEEDS COMMI'ITEE BILL 

Sir Pheroze Kharegat ( e re~r  Agriculture Department): Sir, I move for 
leave ~ introduce a Bill to provide for the creation of a fund to be expended by a 
Committee specially constituted for the improvement and 'lj.evelopment of the 
cultivation and marketing of oilseeds a.nd of the production, manufacture 
and marketing of oilseed products. 

Mr. Chairman: The quostion is-: 
,-:' .. That leave be granted to introduoe a Bill to provide for the creation of a fund to be ex-
pended by a o t~ specially constituted for the improvement and development of the culti-
vation and marketing of oilseeds and of the produotion, manufacture and marketing of on-l 
produots." • 

The motion was adopted. • 

Sir Pheroze Kharegat: Sir, I introduce the Bill. 

PHARMACY BILL I 
Mr. S. B. Y. Oulmam (Secretary, Education Department): Sir, I moye for 

leave to introduce a Bill to regula.te the profession of pharmaoy. 

Mr. Chairman: The question is : 
.. That leave be granted to introduoe a Bill to regulate the profession of pharmacy. " 

The motion was a.dopted. 

Mr. S. H. Y. 0uJmam: Sir, I introduce the Bill. 

Mr. Chairman: That finishes the agenda. : we shall meet again at 2-30 P.M. 
t~ disouss the adjournment motion. 

The Assembly -then adjourned for Lunch till Ha.lf Past Two of the Clock. 

( 67 ) 
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The Aaeembly l'e-aaeembled after Lunch at Half Past Two of the Olook, Mr· 

Chairman (Sir Cowaejee Jehangir) in the Chair, 

- MOTION FOR ADJOURNMENT 
GoVlllLNJ[BNT OF INDU'S PABTIOI'PATION Ilf OPEtu.TIt>NS IN ItmONJl8U AND 

INDO·CBINA 

Prot. If. G. Baaaa (Guntur cum Nellore: Non.Muhammadan Rural) : Mr. Chair-
man, I move that the business of the House be adjourned to disouBB a specifio 
urgent matter of publio impOJ:tance, namely, the failure .of the Government 
of India to refuse to co-operat.e with the British Government in their violent opera-
tions in Indonesia and Indo·China even after the war with Japan was over. 

Sir, there 11"&8 a time when this country 11"&8 dragged into a war, an unwanted 
war, without this Legislature being consulted. They said that-we are faced wit4 a 
terrible emergency and that they had no time to convene this House and consult it. tn. 
deed, some of them even said that they had no necessity whatsoever, constitutional or 
otherwise, to consult this House before they committed this country to that war. That 
11"&8 a war, &8 it was said by the British, between the Faacists and the Democrats but 
today there is another war on. It is also a world war but it is an unspoken war and an 
• undeclared war. This is a war between the Haves on the one side and the Have·Nota 
on the other. T.h Have·Note are trying their best aU the world over to get lome justice 
for theIIl86lves. They are trying to free themselves and once again this Governmo;,nt 
has plunged this country in this war without oonsulting this Legislature. Sir, reo 
peatedly demands have been made in this House that the Indian troops should not 
be taken abroad for warfare for the use of British Imperialism and not so long a.go 
a definite assurance was given by this Government that Indian troops would not 
be taken outside India for military operations without consulting this House. In 
fact, it was because Indian troops were taken outside India some time in 1939 
that my party had decided to boycott the tlII~ on  of this Assembly as a protest 
against that undemocratic action by this Government and this time our troops are 
being used in a most unholy manner in the most disgraceful and disgusting war that 
is going on there in Indonesia. 
Why are our troops taken over there' So far the Government of India have 

not come out with any sort of explanation. It was only the British Government 
who made a statement. They said that they had some moral obligations towards 
the Dutch Government, mind you, not towards the Indonesian peoples and that 
they had to go in t ~e in order to release a few thousands of prisoners of war who 
were taken there by the Jap&ne8e in their war camps. So far &8 this oountry is 
concerned, even thi8 Government cannot lay olaim to any sort of moral obliga.tions 
of theirs towards the Dutch Government, not to speak of the peoples of Indonesia. 
and for the prisoners of war to be released, i8 it necessary for the Governm3nt of 
1ndia to send their troops and keep them in Indonesia. for more than three months 
in order to releaae them 1 
How many of those prisoners of war were Indians 1 If it is sa.id-it doe3 not 

matter whether they are Indians or not, they are innocent people. men, women 
and children who are kept there as prisoners of war in unjustified detention by the 
Japanese and it is the humanitarian duty of this Government to go to the resoue 
of these Wlple and to aid the British in releasing them, then why i8 it that the 
United States of America troop8 are not there in Indone ~ in these unholy opera.. 
tions' It must be because the United States of America is not at all satisfied 
about the bema fole8 of Great Britain in sending her troops. If it is not found 
necessary by the United States of America, which is strong in her resouroes in men 
and money, to go to Indonesia and to fight on the side of the Dutch or on behalf 
of the Dutch or for the sake of the. Dutch against the Indonesian peoples. wlw should 
it be considered necesary for IndJa to send her troops at all to this country! 

The truth of the matter is that the 'British Government is anxious to prop up 
Dutch Imperialism in Indonesia. also French Imperialism in Indo-China. The 
'peoples of these countries are uP, in arms--again",t the return of these Imperia.lists 
The British Government wants' to reinstate these Imperialists-hatt'd and 
unwa.nted &8 they are -and the Indian Government has only deoided to toe the line 
with British Imperialism in order to play the game of the Imperia.lists. It is an 
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unholy thing indeed for the Indian Government to have doue this, because we 
in our own country are slaves and our troops are being taken over to these oountries 
in order to keep those peoples in continued enslavement. This is not the first time 
that the Government of India has done this sort of thing. But why is it that the 
Government of India has not refused to allow their troops to be sent to these coun-
tries in order to put down the democratic rights of those peoples 1 18 it because 
of a.ny sort of constitutional disability 1 Yes, for all outward purposes they are 
supposed to be only a slave government of British Imperialism. Quite 
true: But they have put up a sort of show that they have the right and the power 
to declare war on behalf of India against the Axis powers independently of 
British Imperialism and if they had done so in the past, why is it that at least now 
the Government of India has not tried to refuse to co-operate with British Imperia-
lism 1 . 

Then, again, where is the question of emergency at all. The war with Japan 
was over some time in August a.nd there is no necessity even for this slave govern-
ment to have continued to use our troops against the struggle for freedom of other 
peoples. And why' should our troops be used against the other peoples 1 For 
what purpose 1 Is there any national or international justification for this' No-
thing whatsoever. We have been trying to bring about good-relations between 
this country and the other Asiatic countries. Leader after leader of our people 
have been trying to establish Asia.tic co-operation and comradeship. Of oourse, 
it is not to the taste or the interests of the British Government that there should 
be this comradeship and Asiatic Federation. They have already queered the pitch' 
in Burma by having taken our troops there, by having defeated their king a.nd des-
troyed their independence and afterwards by having established their own Imperia-
lism for several decades and naturally the Burmese. do not have any great love for 
our people. And it was seen to the bitter experience of Indians how bitterly the 
Burma.ns were disliking the Indians when poor Indians had to trek. their way over 
that weary road from Burma to India on the triumph of Japanese. We ale 
trying to establish good relations with Indonesians and Indo-Chinese. Indonesian 
leaders have invited Pandit Jawa.har Lall Nehru to go over there. Pandit Nehru 
has offered to go there, but it was this Government which refused the passport Ol 
even permission for him to go out to that country in order to help these people to 
find peace as well as freedom in their own country. The British Government has 
been saying that the free republic government of Indonesia has not gained 
effective control over the extremists, but why is it, it has not allowed Pandit Nehru 
to go there in order to bring peace between the extremists and the moderates and 
help them to establish their own freedom and release these people 1 

It is not even as though the Indonesia.n leaders are unwilling to release these 
prisoners of war. They themselves have offered to release these people. But 
that did not satisfy the British Government. The British Government had other 
motives and therefore it has stu ok to that place. 

Then, Sir, is it the humanitarian thing to destroy towns after towns with the 
latest war materials as well as war machinery and create blood baths and broad-
cast carnage all over Indo-China in order to release a few prisoners of war 1 The 
British Government was hurt; the Izzat of the British Government was hurt when 
a military General was murdered by some irresponsible or some patriotic Indo-
nesian. The British Government did not like it. It must wreak its vengeance 
on these people, it must teach them a lesson and show to them, however weak 
they may be as a result of this war, that they were still strong and that 'hey had the 
most murderous machinery of war in their hands and they would destroy these 
people and teach them a lesson. Is their temper different from that wretched temper 
displayed by General Dyer at Amritsar 1 They gave them an ultimatum 
of 24 hours and then they released their carnage on people who were generally non-
violent and who were unanned. Their process of wa.rfare was to kill people, des-
troy towns a.nd destroy men, women a.nd children. They made 'Buch a hullabaloo when 
Hitler was bombing over London and they began to shed crocodile tears over the 
death of a few chickens and the destruction of a few kitchens. But here in Indo-
nesia they were raining bombs of death on unarmed masses and unarmed women. 
Did they shed tears over them 1 Are they repentant or ashamed of themselve 
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for wha.t they ha.ve been doing in Indonesia.' In a.U these things lndia.ns a.re ta.ken 
in, and what for' In order to strengthen the British Imperialism. I wish to warn 
this Government that unless it makes up its mind immediately to withdraw all 
Indian troops, it will stand self·condemned before the bar of world publio opinion. 
Every oountry in the world is ashamed of its own inability to prevent this Govern. 
ment a.nd British Government from playing this International deba.uohery. I 
appeal to this House to pass this adjournment motion and censure this Govern· 
ment and teach it a. leeson in intemationa.l humanity. 

1Ir. Cbairmail: Motion moved : 
That the Aaanbly do DOW adjourn." 

111'. P. JI.uoD (Government of India.: Nominated Official): Mr. Cha.irma.n, 
Sir, I hope the House will be kind to me today for two l'C&8Ons. In the first pla.oe, 
because this is the first time I have had the honour to address it a.nd I &m sure I 
shaD need the indulgence of Honourable Members and ~ because I have some 
points to I&y before them which may be of interest a.nd help to olear up misooncep-
tion,-a.nd undoubtedly" this is a subject on which there is a gOod deal of mi800n· 
caption. 
Sir, I would ask the House to cast their minds b&Ck to August of 1945. At 

th&t time the Allied Governmellts and the Allied milita.ry staffs were all consider. 
ing how best they could win the war. Nobody knew that the J&panese were on 
the point of coUa.psing. At that time the plans which were being made were 
naturally very secret but I can now tell you what they were.' Burma. had just 
been conquered, by the help of Indian troops very I&rgely, and the next step was 
to be the conquest of Mal&ya.. That, of course, the Japanese did not know and it 
was, in fact, one of our strong P2,ints tba.t they did not know where we would strike 
neXt. After that the proposal was that gradua.lly by a series of war·liko operations 
General MacArthur should take over those territories whioh used to be under the 
Dutch flag which were then in Japanese oconpation. I used the word gradually 
and I said by a series of w&r-like oper&tions a.nd that is r&ther important. In the 
end, things turned dIlt quite differently. The Japanese collapsed suddenly and we 
had to conquer not gradully a.nd not by a series of oper&tions but simultaneously 
all those countries. And that explains wh&t might seem a paradoxical fa.ct that 
we a.ctually needecfmore troops and more dhips for & peaceful occupation than we 
should have needed for that series of operations which had boon oontempl&ted 
before. 
At the. same time, while this W8B being planned, discussions were in progrC'88 

for the transfer of these territories that we &re talking ahout from the oomma.nd 
of General MacArthur to the comma.nd of Admiral Mountbatten. And I would 
like to emphasise that that transfer was not a transfer from an American Comm&nd 
to & British Command but from one Allied Command to another Allied Command. 
Admiral Mountbatten is the Supreme Allied Comma.nder in South· East Asia. and 
General MacArthur is also a Supreme Allied Commander. Both of them have under 
their command troops of all nations,-British, Chinese, French, Dutch and Indian-
and both of them are subject to the orders of what is frequently referred to &8 the 
Allied High Command, that is to say, the Combined Chiefs of Staff in Washington. 
And when these territories were eventually conveyed from one Command to the 
other, it was done simply because it was the most convenient way of carrying out 
our objects. 
The objects with which the occupation of Java was undertaken came from the 

Combined Chiefs of Staff. They were not British objects but Allied; they were 
objects to which .DO one at the time could have taken exception. They were, in 
the first place, to rescue the Allied prisoners of war and internees and I should add 
that &mong these prisoners of w&r and internees, whose number was some 200,000, 
were included Indians and Indonesians as well as Dutch and other Allied nations 
and secondly to disarm Japanese troops. 

Diwan Chaman Lall (West Punjab: Non-Muhammadan): How many were 
Indians ? 

Mr. P;1Iuon : I am &fraid I do not know. 7'hose were the two objects with 
whioh the Allied troops were moving forwa.rd. I should like to emphasise that there 
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were no special decisions taken for that movement forward, because in any war 
it n&turally follows that the moment victory is achieved, the armies whioh have 
been fighting move forward to occupy the territory of the defe8led. This happens 
automatically. Now, at that time had the Government of India protested, had 
we said, we are not going to allow our troops to go forward and that the rest of the 
Allies could go and occupy those territories, I do not know ............ . 

Mr. II. Ala! Ali (Delhi: General): Did the Honourable Member say that the 
Government of India. protested ! ...... 
IIr. P.lIasOD: No, Sir, I said had we protested,-if we had protested,-I 

think we should have been subject to very serious critioism at that time. 
I suggest we should have been told that Indian troops are good enough to fight and 
ha.ve fought better than anyone else and are they not good enough to 
go forward and occupy the territory of the defeated ~ I think that would have been 
said against us. That however is merely an opinion. We should certainly ha.ve 
been accused, and rightly too, of la.ck of humanity in leaving the3e large numbers 
of people defenceless. At any rate there was no question of attempting to consult 
any legislature, I am sure, in any country in the world. There was no questwn 01 
on lt ~ any legis1a:ture on such a matter in any of the other Allied oountries; 
the armies simply moved forward as fa.st as possible. ~ 

It was with these two objects we went into Java at that time and I think there 
could have been no objection to that. But when we went into Java, we found there a 
very different situation from what we expected. I should like here to draw the 
attention of the House to some dates which I think are very significant. On the 
7th August, the Japanese in Java declared the independence of the Indonesian 
Republic; on the 8th August, Tokyo announced that Japan was tea.dy to aooept 
Allied terms. On the 15th the arrangements that I was speaking about, the transfer 
of command from General MacArthur to Lord Louis Mountbatten, were completed, 
but it was not till the 29th September that the first Allied troops arrived in Java: 
They arrived in very small strength and it was not for another ten days or a fort-
night that we had there any strength really worth the n&me. There are a number of 
deductions to be drawn from these dates, I mentioned. I think everyone would 
draw the first deduction, that is from the proximity of the first two dates, that is, 
7th, declaration of Indonesian Republic and 8th, Japanese surrender. I do not 
see how any reasonable man can fail to draw the deduction that the declaration of 
independence of the Indonesian Republic was a last a.ct by the Japanese intended 
, to cause as much embarrassment as they could to the Allies. The next signi-
ficant date is the transfer from one Allied command to another, and the last one is 
tho actual arrival of troops. . That delay of nearly two months W88 due to our lack 
of ships, due to the fact that we had to occupy these countries simultaneously, 
as I explained before and that delay was used by the Japanese to very good 
advantage. They distributed weapons and modern equipment to every one they 
could persuade to accept them. They set up bands of young men rather on the 
model of the Nazi Youth movements, but with this difference that these bands 
had no disoipline as the Nazis had, and they supplied arms and equpiment to these 
bands and that W88 the reason why we found the situation quite different from wha.t 
we had expected. Our troops had moved in with these two military objects and 
no other object. The question of to whom we should hand over wnen these ob-
jects were aohieved had never been raised or oonsidered. But when we got there, 
we found these bands dominating the countryside, looting peaceful inhabitants, 
massacring prisoners of war and their own people also, and the situation was suoh 
that we could not get into the interior to resoue prisoners of war, nor could we 
reach even many of the Japanese troops. There are large numbers, some 30,000 
Japanese troops in East Java alone, whom we are not able to reach. It beoame 
clear at a very early stage that the Indonesia.n leaders were not in a position to 
control these bands. At first Dr. Sookarno and later Dr. Sharir were quite unable 
to control them. Now Dr. Sharir is helping us to controllhem. 

As a result of this altered situation, it became apparent that the original mUi 
tary problem with which we had gone into Java has split itself into two problema 
military and political. The political problem was not primarily ours, it was 
primarily that of the Dutch and Indonesians. All we could do was to act 88 an 
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intermediary to help either party to reach a settlement and all that we could do 
wu to proglote such conditions as would beet help peaceful diacU88ions to take 
plaoe. 
The military problem had become one of disarming these lawless banda of ter-

rorists in order to make it possible to reach the prisoners of war and to reach the 
Japanese. Now, Sir, I should like to emphe.siae that that military problem of 
disarming these banda would have had to be done by some one, if it had not been 
done by ourselves. As I said before, Dr. Sharir is most anxious that we should carry 
it out and in fact his Indonesian peace preservation corps or what is loca.lIy 
known as TKR is helping us to do this at present. I should a.lao like to emphasise 
that from the beginning Admiral Mountbatten's orders to the troops were abso-
lutely definite on two points, first that there should be no repriaa.I.s whatever for the 
excesses that were committed by terroi-ists,-and some of them are of the most shook-
ing description,-that there should be no repriaa.I.s, and aecOadly that only the mini-
mum force necessary was to be used when force became neoeesa.ry. As an example 
of that, bombs have never been dropped and air action has never been ta.ken with-
out giving warning to the inhabitants and the inhabitants have always been 
given an opportunity to get away. 
The military task that was set, of carrying out these two objects, has not yet 

been completed, because as I said there are still large numbers of Japanese in the 
interior of the country and there are still large numbers, ,unknown numbers,. of 
prisoners of war in the interior whom we have not yet been able to reach. The 
position is one which I do not think any of us like, and when I say any, I mean 
neither the Government of India nor Bis Majesty's Government nor the Govern-
ment of the United States. The recent declaration of policy by ..the United States 
JDight well have o ~ from Bis Majesty's Government or from this Government. 
(Interruption.) I am not giving way. We do not like the position, but we are there 
&B a result of the fact that India has emerged victorious from a great war, as a 
great power and it is because of her greatness that she finda herself in this position. 
We do not, as I say, like this position. We all want to get our troops away as quickly 
as we can. There is no difference in policy in this ma.tter. As soon as the 
military objects &Ill completed, the troops will be withdrawn. 

Sir, I have tried to explain the sequence of events and the means by which we 
found ourselves in Indonesia. It was not a sudden decision to send out troops out of 
the country. It was the natural consequence of victory, 0. military task which I 
venture to suggest it would have been harmful to have refused. I hope, there- r 

fore, that in spite of the fact that we do not like the position, the Houeo will all agree 
that there has nevet been any stage at which the Government of India could honour-
ably have said cc we wish to withdraw and leave other people to do this task which 
is necessary in the interests of world security ". 

DiwaD ChamaD Lall: Sir, I come back to this HO\l8e after an abaenoe of 15 
years to find my very great regret that the complexion of this House, particularly 
as far as the Treasury Benches are concerned, remains exactly the same as it was 
in the past. My Honourable friend Mr. Mason, I believe he is the War Secretary, 
has given us an explana.tion of which the Government of India. and every man res-
ponsible ought to be thoroughly a.sha.med. What does my Honourable friend 
plead' Be says that they went into Indonesia. for the purpose of rescuing pri. 
soners of war and of disa.rming the Jape. May I ask my Honourable friend whether 
it is not a fact that the moment they went into Indonesia. the first thing they did 
was to utilise the Japanese troops in order to suppress the Indonesians them-
.elves' My Honourable friend shakes his head.. Be has given us some facts of 
which he does not apparently know the details. Let me give him some of these details , 
3 P J( which will convince him that what I am saying is absolutely correct. Is 
.. it not a fact that in the month of September when the Allies landed 

in Indonesia the first thing that happened when they landed wa.s that they imme-
diately demanded the restoration of law and order through the Japanese military 
force 1 Is that a fact f Will my Honourable friend deny that 1 

111'. P •.. wn: I shook my head not to deny that we used Japanese troopa 
but to deny that they were used to suppress the Indonesians. 
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Diwan Chaman Lall: Were they used for a picnic 1 It means they were 
used not for the purpose for wlaioh they were used but they were used merely be-
MUse they happened to be there and were merely cooling their heels and you did _ 
not know what they ought to be doing. What an absurd argument. It is not 
only an absurd argument but from the factual point of view it is a false argument. 
Is it a fa.ct-I ask my Honourable friend again-that these troops were utilised for' 
tha purpose of mopping up the Indone ~ na~ onal t  1. Is ~ a fa.ct t~t t ~ Japa-
nese were actually armed, instead of bemg disarmed, WIth this very o J~ t m Vlew 
and that they went into action and swooped down upon the IndonesIans 1 My 
Honourable friend has not seen all the facts; he has not read even the literature· 
on the subject; he has not seen any of the reports conneeted with this. But he 
can take it from me that every Indonesian in this country and outside knows per-
fectly well that the moment British troops went in-and I am sorry to say that 
Indian troops were also part and parcel of that contingent-the first thing they 
did was to ask that the J apancse military authorities in charge should be u,tilised 
for the purpose of suppressing the Indonesian nationalist movement. And this 
happened immediately they landed there. Now what actually happened was this. 
The Japanese battalion in Batavia. as a result of this was reinforced and,-I am quot-
ing the actual words of the order,-" asked to deal with possible disorders by Indo-
nesian nationalists". Doelt"'tny Honourable friend know this 1 This order was 
passed. The Japanese troops were reinforced and they were asked-according to 
the exa.ct terms of the order-to deal with possible disorders by Indonesian 
nationalists. Now my Honourable friend knows perfectly well that when the 
General in charge-I believe his name is Sir Philip Christison-my Honourable 
friend will correct me if I am wrong ......•. 

An Honourable Member: Was he Philip drunk or Philip sober 1 

Diwan CbamaD Lall: He probably was sober but there are other Philips 
who are not, some of them are drunk with power. This Sir Philip Christison said 
that the object of going to Batavia was (i) to rescue the prisoners and (ii) to dis-
arm the Japanese troops. Immediately he issues this statement he starts utilising 
the Japanese troops in order to wage war against the Indonesians. At the same· 
time he said, " We have no interest in the internal politics of this country". Be-· 
fore that the Dutch Colonial Minister Professor Logemann had made a very impor-
tant declaration. He had said, " We pledge our word not to uphold the capitalist 
and imperialist empire.. . . . . . .. The word of Holland that a free Indonesia will 
be built must be believed". This is what the Colonial Minister had said. But the 
moment a third man oomes in and makes this declaration that he is not going to· 
interfere in the internal politics of the country he is superseded by Admiral Lord 
Mountbatten who made a declaration belying all that had been said, because it was 
he under whose orders Japanese troops were being utilised against the Indonesians. 
About the landing of these troops he said that they would remain there until suoh 
t~ e not when the oapitalist and imperialist regime disappears--:-but until suoh 
time as the lawful Government of the Netherlands East Indies (an imperialist and 
oapitalist government, by the way) is once again functioning. 

The whole objeot and policy behind it was not to disarm the Japanese who-
were being utilised and given arms in order to fight the Indonesians, but the whole 
object was to re.establish the Dutoh Government in these oolonies, to re.establish 
the power of the Dutoh capitalist and imperialist nation. My Honourable friend 
belongs to another imperialist and capitalist nation; he knows all about how to 
.8uppress nationalist movements, as they have been suppressed in my own 
oountry ; he knows how to sympathise with others, equally situated, who are ~t . 

ing to suppress the nationalist movement in Batavia. The whole object has been 
to try and bring about a state of affairs, even with the assistance of the hated J apa. 
nesc against whom you fought the war to utilise even these Japanese for the pur. 
pose of suppressing the nationalist movement in Indonesia.. I do not think there 
o l~ be anything more shameful and disgraceful in the history of this count.ry 
and 10 the aotions of this Government than to permit Indian troops to be utilised 
for this purpose. It is a shameful thing. I as a Punjabee shudder when I mention 
the fact that it was a Punjabee regiment that was utilised by my Honourable friend 
over there for the purpose of suppressing the Indonesians and who were actually 
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let loose upon the Indonesian nationalists who wEfe wounded a.nd murdered and 
forty of whom were arreeted. I am afraid my Honourable friend's informa.tion is 
very incorrect a.nd inOOlllplete. It'is only a.nother inst&noe of the utter inefficiency 
~  '1Dy. Honourable friends sitting there on those Benohee. Their left ha.nd does 
not know what their right hand does. . 

Now, Sir, I may at this sta.ge--aince my Honourable friend does not know what 
Indonesia stands for-remind him of one thing. I know perfectly well why their 
sympathies lie with Queen Wilhelmina of the Netherlands, and the Government she 
stands for. When Lord Mounthatten says he wants to re-establish the old Govern-
mant, what does he mean 1 The old Government in Indonesia means the same state 
of 8ft'airs as we have in India. We have got two Indias here,Indian India and the Prin. 
oOOS' India. There also they have some Indon6llian rulers and the territory whioh belongs 
to the Dutch. There they bave a Governor General as we have, Unfortuna.tely, a 
Governor General in this country. The Governor General there has four or five 
hand-pioked advisers like the Jee ~  who sit on and adorn those Benches. The 
system is exactly like what prevails in this country and that is what Lord Mount-
batten with the assistance of the Indian troops and the JapanCl"e troops is wanting 
to re-establish in Indonesia. And he does not stop even at the utilisation of the Air 
-force for murdering and butchering innocent women and ohildren. My Honourable 
friend says that due warning is given. What sort of warning does he give 1 The 
buzzing of the aeroplane that passes over a village and destroys it or the warning that 
they gave to Hiroshima and Nagasaki 1 lEI th.e.t the warning that my Honourable 
friends are giving 1  I think it is a mOAt disgraceful chapter that Indian troops 
should be utilised for this purpose and that my Honourable friend over there l'Ihould 
stand up to justify action of this nature. Let me remind my Honourable friend of 
some thing which happened not very long ago ~ I think even his memory is sharp 
·enough to remember this recent instance. Does he remember lIuch a thing as the 
Atlantic Charter 1  I notice that he is quite silent; he does not shake his hood now. 
Does he remember the Teheran Conferenoe 1 Does he remember what happened at 
the Teheran Conference 1 Let me remind him. At that conference it was said, & 
declaration wae made by Mr. Winston Churchill, by the three powers, to the effect 
that they were now detennined to end tyranny, Alavery and opprell6ion and wherever 
they found these things they were prepared to end them. Is my Honourable friend 
helping to end tyranny and oppression by being a party and making India a party 
-to that tyranny and the.oppression of 8 brotherly nation, a nation which originally 
was inhabited by the citizens of this country and later on came to be conquered by 
-the co-religionists of my Honourable friend the Quaid-e-Azam, a nation which baa 
ties both of religion and 1.lulture with us! Are we going to allow our troops without 
-the permission of the people, knowing the feeling of the country against such action, 
to ~ utilised &8 butchers and murderers and for suppressing the liberties of other 
people 1  I think it is a most disgraceful state of aft'airs. My friend should have 
come here in sackcloth and ashes, in & repentant mood, and said, .. It was not my job; 
I am FlOrry to say it was done by Lord Louis MountbBtten who happened to be the 
Commander at that time and he utilised t e~ troops without the permission of the 
-Government of India ". But there was a time when the Government of India should 
have protested against such action; they could have joined us in saying th.e.t India 
will not be a butcher of little nations round a bout, that India stands for the freedom 
·of all nations. But m)' Honourable friends, as I said, have not changed. The years 
-go by and they remain exactly where they are. They do not change their complexion; 
thel: do not change their habits, becaufle it is a deep-rooted evil. They have learnt' 
to §""uppreSR the people of India. They know how to utilize their machinery for the 
purpOf'C of oppressing the people of India and keeping them in slavery. They are 
elp n~ others to do exactly the fiamc thing, because they think the poBRibility is 
·tha.t if Indonesia is free-the same thing is happening in Indo-China.-the result would 
be that all there nationR would rise up as one and get rid of the domination of the 
WeF.ltern Powers, the capitalist powers -of the WeRt, and put an end to imperialism 
in the East and in the Far East. 

Most remarkable of all the arguments that my HonoUJ'able friend has raised on 
-the floor of the House reminds me of an article on the lOth of January which was 
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published in one of the 100&1 newspapers, the paper which usually reflects the opinions 
of my Honourable friends sitting on the Treasury en ~t e Statesman-and 
the argument that the St.atuman raised about this matter was this.: 
The reason why freedom was guaranteed by Japan to Indonesl8o ~ that In. 
donesia might then become a bulwark for Japan ~ en Japan la~r on m the years 
to come rises up and becomes a great power ago.m,. and Indo~e la may be ~ le to 

~. give commercially fair terms to Japan when Japan rises up agam. I ~ afraId ~  
! arguments are not arguments which are ad an~ by .responslble edItors 
or responsible men although they a.ppeared m edltonals but these 
are mere arguments for the purpose of throwing dust in the eyes of the public in order 
that the real issue should be forgotten.. . 
And what is the rea.l issue ~ The real issue is this that we are determmed now 

to &00 tha.t Indian troOps are never again utilized for the purpose of robbing others 
of their liberty, and we are determined to see that the Government oHndia gives us a 
guarantee that the last Indian soldier remaining on Indonesian poil or in Indo.China. 
is brought back to his own country and is not made the policeman or the hangman of 
other people's freedom. I submit that my Honourable friends should apply 'their 
minds to that particular issue a.nd give us 0. guarantee that in future this sort of 
thing will not happen for a single day or for 0. single moment, and our Indian troofs 
will not be utilized for this purpose. My Honourable friend sitting on my right m  . 
one of his speeches in Bombay said that one of the most dangerous things that you 
have to face if you are going on in this fashion, will be a colour war. 

, iii. Chairman: Honourable Member's time is up. Please wind up your year 
speeoh. .. 

Diwan CbaDum LaD: Is that what my Honourable friends are leading us to 1 
Do you want 0. coloW' war, or do you want to do the right thing by all these 

countries and withdraw your troops 1 You have no business to be there. 
Dr. Soekarno is not a pro-Jap who does not want the liberty of his nation. He was 
the man who was imprisoned for four years by the Dutch Government; he was the 
\ man who was kept in internment since 1936. He is the man who is fighting for the 
f liberty of his country and you are the people who are trying to deny that liberty. 
f I submit the time has come when you should give a guarantee to this House that at 
I the earliest possible moment every soldier will be withdrawn from these territories 
f and Indian, troops will never again be utilized for the scandalous and nefarious 
purpose for which they have been Rent to other lands. 

~ Mr. Abdur R.a.bman Siddiqi (Calcut.ta. and Suburbs: Muhammadan Urban): 
Mr. Chairman, a maiden speech dl'flerves the indulgence of the House and if I commit 
any faults I hope I shall be forgiven. 

Sir, I have heard many speeches in my time hut none 80 unconvincing as that 
of the I1pokesman on behalf of the Government. It is surprising he did not read 
the ad o ~ ent motion tha.t  was put before the oU ~e. He tried to put up a 
camouflage before us and forgot Indo-Chino. altogether. Supposing I were to.. admit 
that all his a.rguments were correct in relation to Indonesia, he had perhaps no defence 
to put up in regard to Indo-China. 
Mr. Chairman, Sir, the behaviour of the Government of India, which I consider 

is a l1ubordinate 'Government of the British Government in Great Britian, is dis-
graceful to the last degree. To use the Indian soldiers for the purposes which my 
Honourable friend from Lahore has described iR to URe them as mercenary marauders. 
Not only 11.11 "n Asiatic but even as Muslim, I would advise gentlemen who act as. 
the men on the Bpot of the Governmt'tnt at Home, to realiRe that the war has left 
even some of the bigger States very weak, a.nd'put them on t.he downward path. If 
they have a.ny sense, then Great Britain has to sook new alliances and friendships. 
Coming to terms with America on the one side and Russia on the other and to go 
about the world try.ing to crush tmder their heels the liberties of smaller nations 
an~ .eRpncill.lly of MuRlim nations in the world, is something that might hurt the 
BntIRh Empire irre\rievably. 
Mr. Chainnan, Sir, why did they use Indian Roliders in Indonesia 1 All the 

~rg entl l used in justifio&tion of the behaviour, whether of the Indian Comma.nder-
lll-Chief or of the folks in England, go to prove that the division of the world a.fter 
the war, whioh we are told has ended-a.lthough it ~ not going to end in India till 
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about the 18t of April-is still the main object. We are still at war ; all the rules of 
the war are still in existence. Of course, in some places cannons are not being fired, 
but in some plaoes in Indone.~ a and in Indo-China. they are using every weapon of' 
war, and I shall not be surprised. that if Dr. Abdur Rahim Soekarno refuses to listen. 

• to them they might even bring about his downfall by an atomio bomb, because the 
mentality left by the war is • damn the whole world; we must seoure possession of 
every source of wealth, we must poese88 every means of making ourselves rich '. The 
manner in whioh General MaoArthur is btlhaving in Tokyo is as disgraceful as Lord. 
Louis Mountbatten's behavour in Indo-Coina. 

Many argument'1 have been used, Mr. Chairman, but one rather important has 
bet>n left out. In case the Indonesians become free; in oa.se the Indo-Frenoh 
people in Annam and Cambodia beoome free, our friends here and in England are 
mortally afraid that the conflagration will spread' further. It might go to Malaya, 
it might come to Burma, and who knows" AhifMa parmo dliaf'f114 " may not be our 
polioy when that time comes. 

Sir, you will perhaps understand me better when I say .. Vinash1cale ,,;,pnrit 
buddhihi". It is at moments like this that wisdom runs away. TheRe colonial 
people possessing powers, &8 they are called, with their pos8e88ions, played false to 
the posse8aed. They ran away at the first sight of the spectre. Sir, that is oow-
ardice to the last word. They ran away and left these unarmed people to the tender 
meroies of the Japanese, whose cruelties and atrocities are bemg broadcast every 
day from every br0a4.casting station in the British Empire and of the victoriou8 
powers. Sir, it is not right. It ill not fair. Therefore I ask whether they have al\Y 
sense of democracy left in them. Queen Wilhelmina is snpposed to have made a. 
public declaration while she happened to be in London. That decla.ration is perhaps 
forgotten. Whether she has forgotten it or the wiseacres in Whiteha.ll have forced 
her to do it I do not knGw. But it may be that the Indonesians today may not 
succeed. I am satisfied in my own mind that Queen Wilhelmina and her Van 
Mooks and other officials, if they do not leave Java and Sumatra they will have t() 
drown themselves in that portion of Indonesia. It is not possible now to listen to 
arguments of that type that have been inflicted on this House by the spokesman of 
the Government. We can see through them. Where is the use ofufling an argument 
that doe8 not convince 1 As my friend from Lahore has explained, we remain un· 
convinced. The utterances made by Lord Louis Mountba.tten or General Christenson 
or any of the other Generals or officers whether in Indonesia or Indo-French China. 
t1iz., II We have nothing to do with the locaJ politics of the country". "We a ~ 

oome to sa.ve our own nationals and our white friends:" and all talks of saving 
Indians and Indonesian prisontlrs are to my mind all moonshine. 

Mr. Cha.irman, Sir, we understand these arguments. They have been placed 
before us for donkeys' ears. Whenever there is a case there are two sides to it and 
the Government always runs away with its false arguments and tells U8, • Listen ro 
it or we shall bludgeon you into it '. That. situation has now come. Sir, could 
I appeal to Honourable Members 8itting there who have perhaps the ear of the great 
" Marshal " Viceroy of this country that there is something like the honour of the 
soldier. My brothers have been used in a war which was not of my making. They 
could have been used to better purpose. Could His Excellency the Governor 
General and could His ExcelJency the Commander-in-Chief save us the disgrace of 
acting &8 their henchmen, of acting as their agents in trying to crush the liberties or 
people' 1  I do not mind if Queen Wilhelmina and her Genera.ls come.and crush the 
Indonesians. That will be their own business. But to go and crush them with 
Indian troops'is something eIRe. There may he some Australian!! or English troops 
there too, but I do not know. But the division of the world by the three, whether 
at Teheran, or Moscow or Cairo or Quebeo or Ca.sa.blanca, was very clear to us. 
America was given China and Japan, Great Britain retained India, and Russia perhap8 
the rest of the world. They will not interfere with each other's businefls. Talking 
of Joint Allied Combined Chiefs of Staff-nothing of the 80rt I It is-a piece of big 
humbug. The Englishman cannot enter Japan nor can he enter the conquered 
territories of Budapest. Therefore, Sir, this is the Englishman's baby which he is 
&&king the Indian to carry. He should be ashamed of himself and in our shame he-
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should not feel proud and he should not fell like a sla.ve driver who can send a Gurkha 
or a Sikh or a Muslim to these parts of the world. Sir, can we even at this la.te hour 
induce our friends to our left to behave in a manner which will be in keeping, in 
dignity at lea.st with the principles enunciated by these great conquering victorious 
nations t I wonder what would have happened to victory had that atomic bomb 
not been there! 

• 
Sir, it is now too la.te in the day to work under a camouflage. Let them come 

out openly and freely beca.use what they a.re doing in Indonesia ca.n be seen in a sort 
of reflex action in Iran. • I wont get out beca.use Russia does not get out' and 
secretly Russia is being asked to remain where she is. So that • I remain where I 
am '. The same trouble ca.n be seen in Egypt, in Palestine, in Syria, and in the 
whole of North Africa.. I scratch the back of the Frenchmen and he scratches my 
back beca.use I happen to be part of the British Empire. Therefore, it is a. dirty 
game of the conquering powers to suppress libertit'.8 not only in Asiatic countries 
but perhaps in the countries of Eurpoe. In some places they have commercial 
interests. In ROme pla.ces they have politica.l and economic interests and in some 
oountries they have purely racia.1 interests. The white man must rule supreme and 
the white man insi8ts that his prestige must be kept high and above that of other 
people.  Sir, I do not think that policy shall have an eternal character to it. It 
mayor may not sucoeed but 80 fa.r &8 this House and the representatives of India, 
Muslin!. or Hindu, are concerned, it shalt be our duty to see that that policy is broken 
to pieces. 

t Shri Sarat ~ Bole (Calcutta.: Non-Muhammadan Urban): Though i this is my first appearance in this House, I consider it my duty to raise my voice 
I of protest, not only on behalf of the Congress Party in this House, but on beha.lf of 
t the wider Indian public outside this House, against the atrocities that are being 
t oobommrd ittedI andn are e~ perpetuated by the Government of India outsidef I:Inndiad: 1 ers, ca. it atrocities deliberately-a. word which .e Government 0 180 

J/ seem to be fond of when ta.1king about others. Of course, they have not the eyes 
to see the atrocities they commit. They have not the ea.rs to hea.r the portests that 
are being levelled against them and against their conduct from far and nea.r_ The 
British Government, whose agent the Government of India is today, ta.lked and 
ta.lked again and again of their moral obligation towards the Dutch-moral obli-
gation of one Western exploiter towards another in order to perpetuate colonial 
domina.tion over the subject countries of the East 1  I W&8 startled to hear the 

t. Honourable Member who spoke on behalf of the Government of India ea.rlier this 
t afternoon talking of terrorism. The representative of a Government and an ad-
, ministration which is based on terrorism talks of terrorism of others! Let us not 
~ be deceived by the smooth promises which the so-ca.lled demoOl'acies held out to us 
~ ro ~ m, the yea.r 1939 onwards. We were told both during the first World Wa.r and 
~ also 10 the course of the second World Wa.r which h&8 just ended that, if Indians 
fought in the fields of France or in ~ e deserts of Mesopotamia or in the rocky height 
of Sicily, they _would be aehieving freedom for India. Those words will not deceive 
us any longer. We know what the British Government has been fighting for since 
t~e year 1939. We know what the Dutch Government has been fighting for ever 
smce the yea.r 1939. And we know what the Government of India has been fighting 
for with the use of Indian troops ever since the second World War ended last yea.r. 
They have been fighting not only for perpetuating their own domination over India 
but also to perpetuate the domination of French imperialists, Dutch imperiaJists 
and America.n imperialists-the whole gang and brood of imperialists ocoupying 
portions of these eastern countries. May I ask the Government, what is the mora.l 
obligation the Government of Indiaha.ve in this matter 1 If the Government of 
India ~eel that they have any moral obligation, their moral obligation is to the people 
of Indla ; and the people of India have decla.red with one voioe their sympathy with 
and for the people of these countries in the East. 

Then, Sir, a further thing has been sa.id by my Honourable friend, Diwan Chaman 
LaU. ' He said that what is now being enacted forma one of the most disgraoeful 
chapters in Indian history. I entirely agree. Of course, that is not our history. 
The real India.n history is different, because it records that India. has never willingly 
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dipped her hands in her neighbour's blood. India to day does not wa.nt to dip her 
hands in her neighbour's blood. It iEl the imperialists represented by the British 
Imperialistic Government in England and their agents in Jndia including the Govern-
ment of India, who have compelled India to dip her hands in her neighbour's blood; 
and We in this House, whether on this side of the House or those to my left, both the 
party which I represent and the party which my Honourable friend, Mr. Mahomed 
Ali Jinnah, represents, we demand that every sipgle Indian soldier and every 
single Indian seaman be withdra.wn from Indonesia and Indo -China. If the Govern-
ment of India feel-I know, Sir, they &nl not feeling it today but they are bound to 
feel it ~ orro . they will be compelled to feel it tomorrow -if the Government of 
ID.dia feel that they have to represent the people of this country, I warn them, as to 
what their real moral obligation is, and to whom it is and ask them to discharge 
their moral obligation by withdrawing the last Indian sol<Per and the last Indian 
seaman from Indonesia and Indo-China. 

Sir, I do not want to detain the House longer today, but, before I resume my 
seat, I desire to warn the Government of India, who are to4e.y in alliance with British 
Imperialists, French Imperialists, Dutch Imperialists and American ImperialiSts--
I desire to warn the Government of India that they stand before the bar of history 
that &ll their present pomp, their present glitter and the circumstance of their present 
proud position, &ll these will avail them net; that their words will be critically 
examined and their acts as critically judged; and that, if they refuse to listen to the 
-voice of this House, history will record against them its most awful censure. I 
desire to warn them that the East is coming to its own, that the East will come to 
its own. Let them read the signs of the times and behave accordingly. 

Mr ... .A. linaah (Bombay City : Muhammadan Urban): Mr. Chairman 
the real issue that appears to be before.the House is this: What has the Government 
of India done with regrd to the situation that has devMoped in Indonesia both 
from the point of view of military and political objectives. Sir, I expected eyen 
from the military department, the Wa.r Department, if you like, of the Government 
of India, which is represented by the Honourable Member who spoke, to give us sonte 
intelligent &ccount of what the Government of India has done. I understood that 
the object and the obligation of the va.rious nations was that they must go-they 
have won the war, Japan has collapRed-they must go to the rescue of the prisoners 
of the va.rioWl countries that were there. That is that. And their next business 
was to disarm the Japane¥ and see that they were promptly re o ~ from Indonesia. ' 
Now if that was the object, namely, to rescue wa.r prisoners and to see the Japanese 
off from Indonesia, I should have thought that either the Dutch forces or the Govern-
ment, whichever was responsible there, 'Would have e&f!ily managed that, bec&use 
even according to the Honourable Member's own statement, the Indonesia.ns were 
independent. There was constituted government, there was a RepUblic, a Ministry. 
lshould have thought that any member of the United Nations, to start with the 
Dutch, would have at once said" We are very gla.d that you have got your freedom 
and liberty. We are very glad that the Japanese have given you tills freedom and 
independence. We bless you and we bless your republic and we want now only one 
thing and that is, secure the war prisoners and see that the Ja~e e lJ.!'e liquidated 
as quickly as possible and taken back wherever they should be: Was that ever 
suggeated. by the Dutch authorities 1 Was that ever suggested by the Britif!h ·when 
they went there and was it refused 1  I am really shocked when i hear the Honour. 
able Member saying that India !dust playa very great part, 8.8 she has played in the 
world wa.r-fought as well and better than anybody else-and therefore it is be-
fitting our dignity and our honour that our troops should be sent there to do what--
to destroy the independence, the freedom and liberty of the republic that was 
established there. You justify it with a great amount of falsehood which you have 
spread. Why not admit it if you can r. And.if you cannot, why do you not keep 
quiet 1 Why?o y<;m not keep quiet instead of coming here with a speech of this 
character, which 18 full of falsehoods, from top to bottom' There if! not one 
word in that statement of fa.ctS, which is true-not one ward. Why do you not' 
admit that the policy is not yours, because what can you do , You can have no 
policy. Why do you 110t keep quiet or frankly admit it' We know and the W'orld 
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knows, except the HonouraBle Members and the criminals who are persecuting and 
prosecuting this disgraceful policy in Indonesia. The policy is clear. The Dutch 
want to re-establish the imperialit--tic Dutch domination, to bleed the Indonesians 
for another unlimited period, h80 ving done 80 already for 150 to 200 years and the 
BritIsh policy, which is quite obvious, is to share in partnefflhip to bleed and exploit. 
the IlldoneAianA by re-eHtabUshing the Dutch Imperial domination there. That is 
the view that I think any intelHgent man must take, in spite of the camoufla.ge, 
in spite of the confusing reports, in spite of the manouevres and machinationR, in 
spite of the statements of Birtish statesmen. Even Members of Parliament are 
rebeIJing against. this dishonesty and camouflage that is being practised there t<>-
hide the real issue. But-you go on as usual. If my words can go to the Biritish 
nation, I say that every Englishman who has got any sphered of honour ought t<>-
shudder at being a party to the operations that are being carried on there brutally. 
They say "We have done nothing". I suppose the reports coming from there 
are censored, but even the reports that are coming are revealing. You say " No 
reprisals". You keep saying "No reprisals". You make declarations· saying 
.. No reprisals". But what are your actions 1 Your ha.nds are covered with blood 
and brutality. I do not know whether it is possible for the British nation to put 
pressure upon Parliament. I do not know whether the collective conscience oC 
Parliament would rebel, as it ought to, in the name of justice, in the name of freedom. 
in the name of humanity and in the name of the solemn declarations that the nations 
have made from time to time that they stand for democracy. But whatever that' 
may be, so far as the Government of Irtdia is concerned, I am sorry to say that t e~ 
representative of the War Department has thrown no ,light as to what they have' 
done. Honourable Members here sitting, Members of the Executive Council perhaps 
will enlighten us, apart from the military operations, on the political aspect of the 
issue. What has this great Executive Council of the Governor General donel 
Have they any opiniOns 1 Did they collectively put their heads together 1 Have 
they expressed their opinion anywhere, to anybody, oellectively or individually? 

An Booourab1e Member: They never do. 

BIr. M A. liDDah: Ha.s the Vicerov and Governor General discussed this 
matter with you or not 1 If so, what wli:s the result of it and what conclusion 
did you come to and what views have you expressed to His Majesty's Government f 
I know you have no power. But are we not entitled to know that you, as the Govern-
ment of India, the Executve Council of the Governor General, owe a dut.v to this 
country, and you are under a moral obligation and it is your business to see ilhat 
the feelings and sentiments and opinions of the people of this country are at least 
represented to His Majesty's Government truly and faithfully 1 What have you 
done 1 Sir, I read in the newspa.pej,o. few weeks ago that His Excellency the Viceroy 
and, Governor General has made representations to His Majesty's Government that 
IndIan troops should not be utilised in Indonesia. Is that true 1 It has not 'been 
contradicted yet. Is it true 1 Why do you not say 'yes; we have made repre-
sentations and we shall pefflist that it is the feelipg of the people of India that Indian 
troops should not be employed there'1 Unle..'lS that is made clear on the floor oC 
this House, that you ha.ve made representations, OE if not, that you will make repre-
sentati?ns at .once unless you give me an undertaking on the floor of this House that 
you ~I l do ,It-a.nd you know that there is universal feeling ~ ro g o t India 
that It IS a dIsgrace and a Rlur upon the honour of our soldiers who are called upon t<>-
fight for what,a.gainst those who have been struggling for their freedom and inde-
pendence-therefore, unlses y«;tu give me an undertaking that you will make the 
tro~ge t representations to His Majesty's Government and do your best to see that 
IndIan troops are immediately withdrawn, I shall persist that this motion should 
be adopted as a censure upon the Government of India. 

Some Honourable Members: The question may now be put. 

The Honourable Sir Edward Benthall: (Lea.der of the House): I am grateful 
to ~  Honourable friend, Mr. Philip Mason, Philip the Sober, for his clear and able 
malden speech and of the other maiden speeches to which we have listened, I can 
only say-" Some maidens I" 
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kr. Mason has made perfectly olear that the objects for which British and 

Indian troops were sent to Indonesia a.nd Indo-China. were the eva.ouation of the 
.Japanese troops a.nd the resoue of the Allioo prisoners and internees. These were 
the objeots &88igned by the Allied High Command-these a.nd no more. This follow • 
.00. a.s one of the inescapable consequences of the termination ofh08tilities so 8uddenly. 
"To suggest that the Government of India should 'have objected at that juncture to 
the use of India.n troops for thoRe purposes a.nd tha.t they should have resiled from 
their duties as one of the Allied Na.tions ch&rged with restoring order in a shattered 
world at that moment is un.reaRonable. Since the task was assigned to an Allied 
Force containing Indian troops, honour necessitated its fulfilment and I venture to 
'suggest that we should rightly have been censured if we had not allowed our troops 
to go a.nd apprehend the JapaneRe and to succour our own prit!onerB of war. The 
'COnscience of \he Government of India in that matter il perfectly clear. 

An IIonounhle llember: Is there a.ny conscience? 

The BoDourabie Sir Edward BentbaD.: Having entered these countries 
.at the instance of the Allied Nations, we find ourselves now 
unexpectedl.v. in a ~ t on of great delicacy. It is a position whioh is 
&/I distasteful to the Government of India &8 it is to His Majesty'. 
Government (A" HOJIOUrable Member: "Then why don't you quit the place ''') 
()J' to any other of the Governments of the Allied Nations. So far &8 the Government 
<of India is concerned, we are anxious to see the Indian troops withdrawn from these 
-countries just as 8000 -as our obligations there can be fulfilled or the troops can be 
honourably withdrawn or replaced. (An HOfIOttrable Member: "After the domi.-
nation is complete 1") The Government of India does not lag behind public opinion 
in this matter. , " 
DiwaD "",,"an x.u : May I interrupt, 
111'. Cbairman : Does the Honourable the Leader of the House wish to give way 1 
The IIoDoarabIe Sir Edward BenthaJl: No. Sir. 

(Interruptions. ) 
An IIoDoarabIe llember: Until the domination is complete, you cannot with-

draw 1 
The Bonoarable Sir Edward BeIltball: If there are further intorruptions 

Sir, perhaps I may be given a little more time. I W&8 saying that the Government 
<of India does not lag behind public opinion in this matter. 

Di1rU Cbaman x.u: What happens to your honour then t 
1Ir. Chairman: The Honourable Member has only fifteen minutes. 

An Bcmoarable llember: He is talking of honour , 
,BIr ... AIaf Ali: May I put a question' 
Mr. Chairman: It is no U86. Tho Honourable Member wi1l not answer any 

~ t on. (Interruptions). The Honourable Member does not give way. You 
'C&Jl only put questions if the Honourable Member is prepa.red to give way. 

The Boaourable Sir Edward Benthall: The adjournment motion before the 
House refers to the violent opera.tions of the British. So far as the troops there are 
concerned, the operations are in no way intended to be violent and the instructions 
to the troops are, generally speaking, not to fire unless they are fired upon a.nd our 
.object is to maintain 80 far 8,S possible peace non-violently. The troops there have 
shown the molt magnificent discipline and r~tra nt and their actions in ,that respect 
have been superb. All rumouJ'l\ to the contrary are\completely unfounded. "They 
have shown an impartiwity which, IIofI I shall show you in a minute, has been thorough. 
ly apprecia.ted by the Indonesians themselves and t.hey have had occasion to suppress 
Dutch-employed IndonCilia.ns who have been guilty of attempting reprisals. 

A point hall been made that Japanese troops have been used to suppress In-
doneRians. Tha.t is completely incorrect. The Japa.ncse troops ha.ve been UBed in 
static jobs to protect the lives of internees who are being attacked by bands of terrorist 
in Indonesia. My friend, Mr. Chaman Lall, referred to monstrous tyranny. ~at 
is precisely what the Jnpanese were ul:lCd for-to prevent the monstrous tyra.nny 
.of terrorists endeavouring to kill the internees (Interruption). 
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As regards the political upeots of this question, I desire to f.aoo right up to the 
facta. In the oourse of the war, before the present complications were ever thought 
of by anyone, the Allied Nations made routine arrangements for the military ad~ 
ministration of oivil affairs in territories recaptured from the Germans and the Japa-
nese. It was at that time naturally undeI'fltood tha.t in the ordinary course the 
administration would be handed back to the lawful government as soon as the mili-
tary administration was no longer necessary. In the meantime a new situation 
has arisen and the natural a.spirations of the Indonesian peoples have come to the 
surface. The position in Indonesia is in a state of flux and is still in a state of great 
disorder. The task of the oooupational forces is now impartially to maintain the • 
degree of law and order nece88&ry not only to fulfil the military objects but also, as 
it has turned. out, to allow negotiations between the Indonesians and the Netherlands 
Government to take place, negotia.tions which the Indonesians themselves have 
recognised to be necellRary with tho Netherlands Government. 

Sir IIohammaii Yamin Khan (Agra Division: Muhammadan Rural): Whieh 
is the lawful Government you l'6Cognise 1 

The IIcmourable 8k Edward Benthall: The lawful Government was at that 
time the Dutch Government. 

Sir Mohammad Yamin Khan: When you went ~ ere 1 

The BOIlO1I1'&ble Sir Edward BentbaIl: I have vcry littlo time left. It was 
the Dutch Government and now. a new sit-uation has arisen. Dr. Shariar himself, 
the leader of the Indonesian Nationalists, speaking at a Press Conference on 26th 
. December la.st emphasized that the Allied Forces in Java were carrying out duties 
imposed upon them by the United Nations and he called upon the Indonesians to 
play their part in helping to fulfil these tasks. ~ e then moderate elemenrs of 
the Indonesian Nationalist Movement have been co-operating efficiently with the 
Allied Forces in rounding up the Japanese and in safeguarding the prisoners of war 
and internees. The Mayor of Batavia has Written to General Chrilltison, the local 
Allied Commander, deploring the violence and disordeI'fl which were going on in 
Batavia and offering the co-operation of his police force and also the T.K.R., that is 
the Indonesian Preservation Corps, to put an end to the di80rdeI'fl. Political tran-
tluillity is necessary if the military objects of apprehending the Japanese, of whom 

there are still 30,000 in Indonesia, and of rescuing the balance of the 
prisoneI'fl of war ahd internees are to be effected. In order to assist in 

reaching a political settlement the British Government has, as you must have noticed 
in the newspapeI'fl, sent a Special Ambassador, Sir Archibald Clark Kerr, who will 
use his special knowledge and experience to help the parties to arrive at " ·helpful 
solution. . 

4 P.M. 

Mr ... A. liDDah: Has it ever been made olear. 

The ~ le Sir Edward Benthall: I am very sorry but I cannot give 
way. 

Mr ... A. lbmab.: It is a most extraordinary thing. 

Mr. CbairmaD: The Honourable Member does not wish to give in. 

Ill. M. A. liDDah: It is tho most extraordinary thing .and I protest against 
it .that the Leader of the House should not allow me to. put one single question during 
the oourse of his speeoh. This is unheard of. f 

The Bonourable Sir Edward Benthall: I am perfectly willing "to hear the ques-
tion if I am given extra time. 

Rawabuda Llaqaat Ali Khan (Meerut Division; Muhammadan Rural): 
If he does not do that, we shall not hear him. 

Mr. CJsairmau: With the oonsent of the House, I pl'opose to give the Honourable 
~ e Leader of.the ;House five miD,utes extra if he will answer one or two quastioDB. 
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.... A. lIImah: I only 1f'anted -to undentand olearly whether it bas ever 
been made clear to Dr. Soa.karno or the Prime -Minister of the Republio that the 
Dutoh Government and the British Government are willing to negotiate and oome 
to a aettlement with them on the basis of their indopend8DOe and freedom being 
raoognised. 

'!be lIoDourable Sir BcIwud Benthall: I am not fully informed on that point. 
I have no more information than the Honourable Members have in the paper .. 
Ill ... A. liDDah: Then, do not use our Indian troops. 

•  • a.oara1aIIISir E4ward BeIltball: From what I have said, from the quo-
tatioos that I haTe made. from Dr. Sh&briar's own 8tatements, it is quito olear that 
the British and Indian troops are not there to suppre88 the Indone&ian independeDoe. 
They are not there for that purpose. On the oontrary, t ~ r impartial attitude is 
weloomed by the Indone&ian leadel'R at the present moment. That is a perfectly 
oorrect 8tatement. To withdraw prematurely and to wash o~r hand8 of the reS· 
ponsibility oould do nothing to help and much to prejudioe the ohaaOOll of II. pe&oeful 
settlement. I just ask Honourable Members to consider the oon80quenoe.'I if we 
walked out of the oountry at thi8 moment. 

Sir, one of my Honourable friends opposite-I think ProfOll80r Ranga-obse"ed 
that the United States of America and the world WaH AgAinst the 'polioy whioh is 
being followed in IndonOt'lia at the present time. I will quote you extractft from the 
reoeot oommunique of the United States Government on the subject : 

"'l'he  United Btatea reoogniM that the primary l'88JlOIUIibility for at'I'iviDg a. agreement 
1_ wdb the Netherlanda Authorities, IWII repreeaDtuiv .. of the terri&Orial IOvereign, aDd the 
~ an ler.denl .............. 8uoh a aettlemcllDt can be Mtained only tbrouah a realiGio, 
bIoad miDded aDd oo.operative approaoh on the part of all oonoerned and a will &0 reoonoile 
difl'ereDOM by pMOIIful DUIaDII. Extremist or irreapoul ble action or failure &0 pNaellt aDd 
...... lpIIOlAo J'I'OIM*IIa oan lead only to a di8ukoaa aituatioD.·· 

That expression of opinion by the United States Government is exactly in line 
with the views of the Government of India. It recognises the moral obligationa to 
both Bides. I appeal to this House to oonsider this qU08tion with the moderation 
and balanoe demanded of India'8 high place in Intemationalaffairs. The use of 
Indian troops in IndonOllia iB diBtasteful to the country and distasteful to the GoYel'll-
ment of India, but it does at least give UB a right to n~ene on the Bide of moderation. 
Neverthelesa, I aMore the HoUlle and the world outside onoe again that the Govern-
ment of India's desire i8 to see the troops withdrawn at the earlieet possible moment 
COIUIistent with our obligations. In the case of Indo-China, in answer to one speaker 
oppoaite, the troops have, in fact, either been withdrawn or will be withdrawn in 
the OOU1'lJ6 of the next few days. In the oiroUIDBtanOO8, Sir, I suggest that the beat 
001J1'lle really is to await the result of the negotiatioJJ.8 which are now going on between -
the Indon08ians and the Dutch with no oompulsion On either 8ide hecaUlle the suo-
oeesful outcome of these negotiations will be the quickest way of gett.iug Indian 
troops out of IndonOllia. 

8evan1 JIoaoarable 1Iemben: The question be now put. 

1Ir. Chajnng: The question iB: 

.. ~ .., que.tion be DOW put" 

The iIlOtion 'W&8 adopted. 

1Ir. CbairmaD: The Honourable Mover bas the right to reply. Does he 
wiah to exereise that right' 

Pro!. X.. G. BaDaa: No. 
1Ir. CIIairmaD: 1 therefore put the question i the queetion is : 

.. '!'bat the ~ l  do DOW adjourn." 

The motion 'WA adopted. 

The Auembly then adjourned till Eleven of the Clook on Tueeday, the 22ad 
January, UN6. ' 
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